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Myenbers Sworn . . . . .
Oral Answers to Questionr—
Starred Questions Nos, 1to 18,21 and g to 19
Starred Questions Nos. 20 and 23 to 36 . '
Unstarred Questions Nos, 1 to sand 27 . . . .

Desthof Dr.AN.Sioba . . . ..

Motions for Adjournment .

(1) Threatened strike of P, t'r.mphmn .

(2) Threatensd stoike of C.T.O. employces .

(3) Proposed strike by Central Government emplo¥ees .
(4) Harwal of wholesale dealers in Delhi . ) .
(s) Non-location oil Refinery in Assam . .
(6) Allcged harassment of Buddhist converts . .

(7) PFood gituationin U.P, . .

Papers 1sid on the Tahle R .
Cotrection of Answer of Supplementary Queulon ' -
President’s Assentto Bills . . .

Message from Rajya Sabha . . . .
Railway Protection Force Bill—

Laud on the Table as passed by Rajya Sabhs .
Resignation of Member . " - e
Rasilway Protection Force Bill . . .

Motion to conuder . " .
Clause 2 to 20 : . .

Question of Privilege

Daily Digest
No. 3,~Tucsday, 16th J'u-'y- 1957.
Oral Answers to Questions—
Starred Question Nos. 37 t0 40.74.75,41 to43and A5t0 51
Written Answers to Questiont—
Starred Questions Nos. 44, 52 t0 71, 73 :ndqrnnu
Unstarred Question Nos. 29 to 66
Re. Motion for Adjournment . .
Re. Questions . .
Re. Proceedings of 15th ]uly . . .
Papersfaid onthe Table . . .
Third Report
Railway Protection mmll,nmd byRﬂyn Sui‘ﬂ
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Motion to pass, as amended .
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(i)

Cotums
No. 3.~Wedmesday, 17th July, 1957.
Oral Answers w Questions—

Starred Questions Nos. 94 t0 106, 108 toIT0and 1140217 . o o 37733807

Correction of Answers to Starred Question No, 102, dated 17-7-57 . . 3800

Written Answers to Questions— .
Starred Questions Nos. 107, 111, 113 and 118 to 131 . . . 3807—16
Unatarred Questions Noa. 67 to 83 . . . . . . 3816—24
Papers Laid on the Table i . . . 382428
Bstimates Committet—

Minutes of sittings . . . . . . 3829
Committee on Private Member’s Bills and Resolutions-—

First Report . . - . . - . . 3829
Correction of Answers to Sumd Quaum . . . 3829
Point of Information . . . . . . - . . 3829
Wealth-Tax Bill—

Motion to refer to Select Compmuttee . . v e e 3820—37

Expenditure Tax Bill—

Motion to refer 1o Select Committee . e « = 3837—3036
Demands for Grants—Railways . . . . . ) . 3937—47
Discussion re. Influenza Epidemic .« .. 394786

Daily Digest . . . . . . . 3987—92

No. 4~—Thursday, 18th Yuly, :951
Oral Answers to Questions—

Starred Quesnions Nos. 134 10 143 and 145 t0 150 . . . . $993—4025
Written Answers o Questions—
Starred Questions Nos. 133, 144, 151 to 153 and 155 to 158 . . -«  #4025—30
Unstarred Questions Nos. 84 to 100 and 1032 to 113 " . . 4040—44
Papers laid on the Table | . . 4044—47
Petitions . . . 4047—4%
Statement re, proposed strike by P, & T. Employees . . . 4048—53
Cotton Fabnics (Addinonal Excise Duty) Bill—Introduced . i 4053-54
Demands for Grants—Ruilways—
Demand No. 1 . ) . . . . o 4054—4192
Daily Digest " e . 4193—9%
No, 5.—Friday, 19th July, 1957.
Onal Answers to Questions—
Starred Questions Nos. 159 to 170, 172, 174 to 177, 179 and 18cf . . . 41994234
Written Answers to Questions—
Starred Questions Nos. 17 1, 173 and 181 to 197 . v e e 4234
Unstarred Questions Nos. 114 to 148 . . . 4245—62
Metions for Adjournment—
(1) Strike Notice by Cival Aviation Department Employees Unica . e 4362—65
(2) Iater-state Sales Tax P . 4265
Point of Information . . . e @ 4265
Papers laid on the Table . . . 4365—67
Business of the House . P 4267-68
Election to Committee—
Delhi Development (Provisional) Authonty . i . . . 4269



(i)

. CorLumns
Committee on Private Members® Bills and Resolutions—First Report . 4348—53
Resolution re Appointment of a Second Psy Commissiop . e e o 43524426
Business Advitory Committee—Fourth Report . - " 4425
l!.mlnﬂmn mamamumum
nity basis v o 442526
Dlﬂ, mﬂ . . . - - . . . . - - - 4427—32
No. 6—Monday, 22nd Yuly, 1937.
Oral Answers to Questions—
Starred Questions Nos. 198, 200 to 206, 20F, 210, 214, 216 to 230,
223 t0 224, 236 to 228 and 231. ' U 43368
Written Answers to Questions—
Starred Questions Nos. 199 307, 212, 313, 231, 23 230 m 10
237 .?,: 239 ©9 244 y 399: 3 1, 335, 339, s
Unstarred Questions Nos. 149 to :a . . . . . . . 4478—86
Papers haid on the Table— . . . . . . . . 4486
Blection to Committees—
1) Indian Institute of Technology, Kharagpur. . . . « 4487
(2) All India Council for Technical Education. : . . . . 4487-88
Business Advisory Committee—
mh Rm - . - 4438
Dhoties (Additional Exdtc Duty) Anendmem Blll—!nmdnnud - . 4489
Demands for Grants—Railways . . . - . o 4480—4570
Navy Bill—
Mbtion to refer to Joint Committec . . . . e e 45T0—4846
Dsily Digest— . . " . - . . - " . 4647—50

Ne. 7~Tuesday, 23rd Yuly, 1957
Oral Answers to Questions—

Starred Questions Nos 10 251, 254 10 258 to 261 s
pele I oy 247 1 4 256, a8 3 ﬂ; “". 65185

Written Answers to Questions—
Starred Questions Ros. 245, 352, 253, 262, 265 to 267 and 271 to a87. 4685—96

Unstarred Question Nos, 166 to 168, 170 to 181 and 184 to 303. . . 4696472
Papens laid on the Table . . . 4712-13
Navy Bill—
Motion to refer 1o a Joint Committee . . . 471331
Motion for reference adopted < e e 4
Demands For Grants—
Ministry of External Affairs o 4731—4835
Department of Atomic Enm . . . " . . 4835—52
Daily Digent RN 485356

No. 8—Waednesday, 24th Yuly, 1957—
Oral Answers to Questions—
Starred Questions Nos. 28810 295, 297,299 to 303, 303, 306, 308 and 30p. 48571

Whritten Antwers to Questione—
Starred Questions Nos. 296, 298, 304, 307 and 370t0 326 . 48934904
Unstarred Questions Nos. 304 to 224 and 226 to 234. . . . 4904==20
Re. Plantation Baquiry Committee . . . - . i s 4930-21



(i)

Paper laid on the Table . ‘
Wﬂum%hﬁﬂm&,ﬂm
Pctiﬂnn p
smnmmm .
Election to Committees— .

(1) Indisn Council of Medical Rescarch
(3) Central Institute’of Research’in Indigenious S:r:tuu um
Demands for Grants—
Department of Atomic Eﬂe!n
Ministry of Defence .
Dsily Digest
No. g—Thursday, 15th M, 1957.
Oral Answers 10 Questions—

Starred Questions Nos. 327t0 334, 336, 34010347, 349, and 350 .
Written Answers to Questions—
Starred Questions Nos. 335, 337, 338 and 351 to 366,
Unstarred Questions Nas 335 to 264 . .
Papers lud on the Table
Calling Attention to Matter of Umnt Public 1npoumoe-—
Re Canal water dispure .
R: Motion for adjo imment—
Collision of twa trains near Tatanagar
Legislative Councils Bill—~Introdaced .
Deminds for Grants-—
Ministry of Defence .
Mimstry of Bducation and Sdsntilc Research
Daily Digest .
No. 1o —Friday, 26k Yuly, 1957
Oral Answers to Quesuons—
Sm;od Qﬂ:mnm uu 367, ;u, 31 10373, 375 to 335 and 187 w0
389 . .
Written Answers 10 Questions—

Starred Questions Nos, 369, 374. 38¢, 390 t0 401 and 403 10 40F.

Unstarred Questions Nos. 265 to 377 and 274 to 300
Calling Attention to Maiter of Urgent Public Importance

Tatansgar trsin collision.

Foreign Exchange Regulation (Amendment) Bmalmmluwd

Re Questwon of Privilege .

Demands of Grants—

Msustry of Education and Scientific Research

Commirtec on Private Members® Bills and Resohutions—.

Second Rw-— . " . . . .
Bills introduced—

(1) Sadhus and Synyasis (Registration ) Bill by Shyi Radhs Resaan . .
(3) Punishment for Moleststion of Women Bill by Shr: Radha Raman

. . . . .

(3) Pactories (Amendment) Bill (Amendment of Sectim’ st, 54 sod 59) by
Shri V. P. Nayar . . . . . .

493122

45a1—23

4934-25

493536

305938

505993

$093—5103
510917
s11g

511822

5123-=2§
S12s

51265223
52550

33515y



®)

CoLumms
(4) Natienal and Festival Paid Holidays Bill by Shri Kodiyan.

. 5‘.‘3
(s) Code of Civil Procedure (Amendment) Bill. ma‘mw)
by Shri P. R. Patel . . $443, 5444
(6) Indisn Arms (Amendment) Bill brSllriP R Plui . $443
() M&Gﬁﬂ{rm- mm)mm«m l1)
(8) Pasliement Library Bill by Shri D. C. Sharma . . 5444
(9) maulrmpmﬂlnt (Amdmem)nal Mof Snuion u)
uﬂm . C. Sharma S444—45
(10) Pmbnotcmm (&mnd:unt} Dill (Iucnlnuefnew Saction B)
by Shri S44s
Cantral Omt Setnlm (Optiom ﬁorkﬂﬂu&mdhuml!ulth Senine
Motoa toumulu - . 5445—66
N’D‘w— . . . N N . N " . 5457"‘-70.
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were
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5’.



Abdal Latit, Shri (Bijnor).
Achal Bingh, Seth (Agrs).

Achar, Shri K. R. (Mangalore).
Aghint Ram, Lala (Patiala).

Aysdi, Shri Sangapps Andanappe
(Xoppal),

Agrswal, Shri Manakbhai (Mands-
aur).

y it Singh, Shri (Bhatinda—Reserved
—8ch. Castes).

Alva, Shri Joachim (Kanars).

Ambalam, Shri P. Subbiah (Rama-
nsthapuram),

imjad Ali, Shri (Dhubri).

Anjanappa, Shri B. (Nellore—
Reserved—Sch. Castes).

Anthony, Shri Frank (Nominated—
Anglo—Indians).

, Shri R. 8. (Srivilli-
puthur—Reserved—Sch. Castes).

Arumugham, Bhri 8. R, (Namakkal—
Reserved—8ch. Castes).

Ashanng, Shri K. (Adilabad).

Assar, Shri Premji B, (Ratnagiri).

Atchamamba, Dr. Komaraju (Vijaya-
vada).

Awasthi, Shri Jagdish (Bilhaur).
Ayyakanny, Shri M. (Nagapattinam—
Reserved—8ch. Castes).

Ayvangar, Shri M. Ananthasayanam
(Qidttoor).

Ased, Msulans Abul Kalam
(Gurgasn).

Badan Singh, Ch. (Bissuli).
Bagdl, Shri Maganal (Eoshangabed).

Bahadur Singh, Shri (Ludhisna—
Reserved—S8ch. Castes).

Bajaj, Shri Kamalnayan Janmalal
(Wardbe).

Bakliwal, Shri Mohanlal (Durg).
Balakrishnan, Shri §. C. (Dindigules
Regerved—S8ely, Castes).

Baldev Singh, Sardar (Hoshiarpur).

Balmiki, Shri Kanhaiya Lal (Buland-
shahr—Reserved—Sch, Castes).

Banerjea, 8Shri Santosh Kumar
{Cooch-Behar).

Blnﬂ'jﬂ. Shri
(Contai).

Banerjee, Shri 5. M, (Kanpur).

Banerji Shri Pulin Behari, (Luck-
now).

Banerji, Dr. Ram Goti (Bankuta).

Bangshi Thakur, Shri (Tripura—
Reserved—Sch. Tribes).

Barman, Shri Upendranath (Cooch.
Behar—Reserved—Sch. Castes),

Barrow, Shri A. E T. (Nominated—
Anglo-Indians).

Barus, Shri Hem (Gauhati).

Barupal, Shri Panna Lal (Bikaner—
Reserved--Sch, Castes).

Basappa, Shri C. R. (Tiptur).

Basuma! Shri Dharanidhar (Cots
n.ql;ﬂ‘md—&h.m,.

* Pramathanath



B —contd.
Beck, Shri Ignace (Lohardaga).-
Bhadoria, Shri Arjun Singh
(Etawah),

Bhagat, Shri Baliram (Shahabad),

Bhagavati, Shri Bijoy Ghandra
(Darrang).

Bhakt Darshan, Shri (Garhwal).

Bhanja Deo, Shri Laxmi Narayan
(Keonjhar),

Bhargava, Pt. Mukat Behari Lal
(Ajmer).

Bhargava, Pt. Thakur Das (Hissar).

Bharucha, Shri Naushir Cursetji (East
Khandesh).

Bhatkar, Shri Laxmanyaoji Shrawanji
(Akola—Reserved—Sch. Castes),

Bhattacharyya, Shri Chapala Kanta
(West Dinajpur).

Bhogji Bhai Shri P, B. Banswara—
Reserved—Sch. Tribes),

Bholi Sardar, Shri
Reserved—Sch, Castes).

Bidari, Shri Ramappe Balappa (Bija-
pur South).

Birbal Singh, Shri (Jaunpur).

Birendra Bahadur Singhji,
(Raipur).

Borovah, Shri Prafulla Chandra
(Sibsagar).

Bose, Shri P, C. (Dhanbad).

Brahm Prakash, Shri (Delhi Sadar).

Brajeshwar Prashad, Shri (Gaya).

Braj Raj Singh, Shri (Firozabad).

Brij Narayan, Brijesh, Pandit (Shiv-
puri). -

(Saharsa—

Shri

e'

Chakravartty, (Shrimati Renu

(Basirhat),

Chanda, Shri Anil Kumar (Birbhum),

(i)

. %0 —contd.
Chandak, Shri Bhikulal Lakhmichan®
Chandra Shankar, Sbri (Broach).

Chandramani, Kalo Shri (Sundar-
garh).

Chaturvedi, Shri Rohanlal (Etah).

Chaudhuri, Shri Tridib Komar
(Berhampore).

Chavan, Shri D. R. (Karsd),
Chawda, Shri Akbar (Banaskanthe),

Chettiar, Shri R. Ramanathan (Pudu-
kottai).

Choudhry, Shri C. L. (Hajipur—
Reserved—Sch. Castes).
Choudhury, Shri Suresh Chandra

(Dumka).

Chuni Lal, Shri (Ambala—Reserved—
Sch. Castes),

‘0

Damani, Shri Surajratan Fatehchand
(Jalore).

Damar, Shri Amar Singh (Jhabua—
Reserved—Sch. Tribes).

Dange, Shri Shripad Amrit (Bombay
City Central).

Dasappa, Shri H. C, (Bangalore).

Dasaratha Deb, Shri (Tripura).

Das, Shri Kamal Krishna (Birbhum—
Reserved—Sch. Castes).

Das, Dr. Mono Mohan
Reserved—Sch. Castes),

Das, Shri Nayantara
Reserved—Sch. Castes).

Das, Shri Ramdhani
Reserved—Sch. Castes).

Das, Shri Shree Narayan (Darb~
hanga),

Dasgupta, Shri Bibhuti Bhusham
(Purulia). )
Datar, Shri Balwant
(Belgaum).

Daulta, Shri Pratap Singh (Ihajjas).

(Asansol—
(Monghyr—

(Nawada—

Nagash



W —contd.

DPeb, Shri Narssingha Malla Ugal
Sanda (Midnapur).

Deb, Shri P. G. (Angul).

Deo, Shri Pratap Kesharl (Kala-
handi).

Deo, Shri Shanker

. -Reserved—Sch, Cas'es).

Desai, Shri Morarji R. (Surat).

Deshmukh, Shri K. G. (Ramtek).

(Gulbarga—

Deshmukh, Dr, Panjabrao S.
(Amravati).

Dhanagar, Shr1 Banshi Das (Man-
puri).

Dharmalmgam, Shri R. (Tiruvanna-
malai).

Dige, Shri Shankarrao Khanderao
(Kolhapur—Reserved—Sch. Castes).

Dindod, Shri Jalpbhai Koyabha
(Dohad—Reserved—Sch ~ Tribes),

Dinesh Singh, Shr: (Banda).

Dora, Shri Dippala Surt  (Parvathi-
puram). .
Drohar, Shn Shivadin (Hardoi—

Reserved—Sch Castes),
Dube, S8hr1 Mulchand (Farrukhabad)

Dublish, Shn Vishnu Sharan
(Sardhana)
Dwived,, Shn M L. (Hamurpur),
Dwivedy, Shn Surendranath
(Kendrapara).
L 4
Eacharan, Shri V lIyyanm: (Palghat)
Elayaperumal, Shri L  (Chidamba-

ram—Reserved—Sch Castes).
Elias, Shr1 Muhammed (Howrah)

@

Gaekward, Shr: Fatesinghrao Pratap-
sinhrao (Baroda).

Gaikward, Shr1i Bhaurao Krishnarao
(Nasik),

()

‘G '— contd.
Ganapathy, Shri T. (Tiruchendur).
Gandhi, Shr1 Feroze (Rai Barell).

Gandhi, Shri Maneklal Magan
(Panchmahals). y

Ganga Devi, Shnmat
Reserved—Sch Casbes),

Ganpat: Ram, Shn
Reserved—Sch Castes).

Gautam, Shri Chintaman Dhvrjuji
(Balaghat).

Ghodasar, Thakor
Ratansinh):,

Ghosal, Shr1 Aurobindo (Uluberia).

Ghose, Shr1 Bimal Coomar (Barrack-
pore)

Ghose, Shr1 Subiman (Burdwan)

Ghosh, Shr1 Atulya (Asansol)

Ghosh, Shr1 Mohmdra Kumar
(Jamshedpur).

Godsora, Shr1 Sambhu Charan (Singh-
bhum—Reserved—Sch Tribes)

Gohain, Shr1 Chowkhamoon (Nomi-
nated—Assam Tribal Areas),

(Unnao—

(Jaunpur—

Shri Fatehsinhji

Gohokar, Dr Deorao Yeshwantrao
(Yeotmal)

Gopalan, Shn Ayillath Kuttieri
(Kasergod)

Goray, Shr1 Narayan Ganesh (Poona).
QGoundar, Shri N P, Shanmugha
(Tindivanam).

Goundar, Shn A Doraiswami
(Tiruppattur)

Gounder, Shn K Peraswami
(Karur)

Govind Das, Seth (Jabalpur).
Guha, Shri1 Arun Chandra (Barasat).

Gupta, Shri Chheda Lal (Hardol).

Gupta, Shri Sadhan  Chandra
(Calcutta—East).



)

kg

Shri Ramchandra
(Bhandara).

Halder, Shri Kansari (Diamond
Harbour—Reserved—&Sch, Caates).

Harvanl, Shri Ansar (Fatehpur).

Hansds, Shri Subodh (Midnapur—
Reserved—=Sch. Tribes).

Najarnaviz,
Martand

Hathi, Shri Jaisukhlal Lal Shanker
(Halar).

Hazarika, Shri
(Dibrugarh).

Heda, Shri H C. (Nizamabad).
Hukam Singh, Sardar (Bhatinda).

Hynniewta, Shri Hoover (Autonomous
Districts-—~Reserved-S®t  Tribes).

T

Imam, Shri J. M. Mohamed (Chital-
drug).

Igbal Singh, Sardar (Ferozepur).
Iyer, Shri S. Easwara (Trivandrum).

J omdrt Nath

T
Jadhav, Shri Yadev Narayan
(Malegaon).
Jagjivan Ram, Shri (Sasaram—

Reserved—Sch. Castes),
Jain, Shri Ajit Prasad (Saharanpur)
Jain, Shri Mool Chand (Kaithal).

Jaipal Singh, Shri (Ranchi West—
Reserved—Sch. Tribes).”

Jangde, Shri Resham Lal {Bilaspur),

Jadhe, Shri Keshavrao Marutirao
(Baramati).

Jena, Shri Kanhu Charan (Balasore—
Reserved—Sch. Castes).

Jhunjbunwals, Shri Banarsi Prasad
(Bhsgalpur). '

Jinachandran, Shri M. K, (Telli-
chery). '

Jogendra Singh, Sardar (Bahraich).
Jogendra Sen, Shei (Mandi).

‘F—oontd,

Joshi, 8hri Anand  Chandes
(Sbahdal).

Joshl, Shrimati Subhadra (Ambals).
Joshi, Shri Liladhar (Shajapur).

Jyotishi, Pandit Jwala Prasad
(Sagar):

'
Kale, Shrimati Anasuyabai (Nagputr,.
Kaliks Siogh, Shri (Azamgarh).

Dr. Devrao Namdevras
Pathrikar (Nanded—Reserved—S8ch.
Castes).

Kamble, Shri Bapu Chandrasen
(Kopargaon).

Kanakasabai, Shri R. Pillai (Chidam-
baram).

Kanungo, Shri Nityanand (Cuttack).
Kar, Shri Prabhat (Hooghly).

Karmarkar, Shri D. P. (Dharwar
North).

Karni Singhji, Shri (Bikaner).

Kasliwal, Shri Nemi Chandra
(Kotah),

Katti Shri D, A. (Chitodi)

Kayal, Shri Paresh Nath (Basirhat—
Reserved—Sch. Castes).

Kedaria, Shri Chhaganlal Madaribhat
(Mandvi—Reserved—Sch. Tribes).

Keshar Kumari, Shrimati (Raipur—
Reserved—Sch. Tribes).

Keshava, Shri N. (Bangalore City).
Keskar, Dr. B. V. (Musafirkhana).

Khadilkar, Shri Raghunath Keahav
(Ahmednagar).

Khadiwala, Shri Kanhaiyalal (Indore).
Khan, Shri Osman Ali (Kurnool).
Khan, Shri Sadath Ali (Warangal).
Khan, Shri Shahnawaz (Meerut).

Khedkar, Shri Gopalrao  Bajired
(Akola). )

Khimji, Shri Bhawanji A. (Kutoh).



WM _eomtd,

Xhuds Buksh, Shel NNhamesed
(Msrshidabed).

Khawsje, Shri Jomal (Aligarh).

Kistaiya, Shri Surti (Bastar—Restv-
odfich. Tribes).

Kodiyan, Shrl P. K. (Quilon—Resttv-
od--8ch, Casles).

Koratkar, Shi{ Vinkysk Res K.
(Hyderabad).

Koteld, St Lis@fhar (Nowgong).
Kottukapally, Shri George Thomas
<mmm>
Kripalani, Acharya J, B. (Sitamarhi),

Ktipalani, Shrimati Sucheta (New
Delhi).

Keighna Chandra, Shri (Jaleswar).
Krishna, Shri M. R. (Karimnagar—
Reserved—Sch. Castes).

Krishnaiah, Shri D. Balarama (Gudi-
vada).

Krishnamachari, Shri T. T. (Madras
South).

Krishnappa, Shri M. V. (Tumkur).

Krishna Rao, Shri Mandali Venkats
(Masulipatnam).

Krishnaswamy, Dr. A, (Chingleput),

Kumaran, Shri M. K. (Chirayinkil).

Kumbhar, Shri Banamali (Sambal-
Pur—Reserved—Sch. Castes),

Kunhan, Shri P. (Palghat—Reserved—
Sch. Castes).

Kureel, Shri Baij Nath (Rae Bareli—
Reserved—Sch. Castes).

v

Lachhi Ram, Shri (Hamirpur—
Reserved—Sch. Castes).

Lathnian Singh, Shri (Nominated—
Andaman and Nicobar Islundls).

Lakini, Shri Jitendra Nath (Seram~
pore).

lal, Shri Ram Shanker (Domaria-
-y

™

Masuriya Din, Shri
. Reserved—Sch.

‘l..-—uuﬂ. P
(Cachar—Reserved—Sch. Castes).

Laxmi Buai, Shrimati Sangam (Vicars
bad).

o
Mafida Alumed, Shrimati (Jorhat).
MaRhagaonkar, Shri Bhausaheb Rao-
smheb (Kothapur).

Maghanty, Shri Surendra (Dhenkanal).

Mahendra Pratap, Raja (Mathura).

Majhi, Shri Ram Chandra (Mayur-
bhanhj—Reserved—Sch. Tribes),

Majithia, Sardar Surjit Singh (Tarn-
Taran).

Maiti, Shri Nikunja Bihan (Ghatal).
Malliah, Shri U. Srinivasa (Udipi).

Malaviya, Pandit Govind (Sultanpur).
Malaviya, Shri Keshva Deva (Basti).

Malvia, Shri Kanhaiyaial Bherulu!
(Shajapur—~Reserved—Sch. Castes).

Malviya, Shri Motilal (Khajuraho—
Reserved—=Sch. Castes).
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MEMBERS SWORN

Shri Lachman Singh (Nomnated—
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Shn Padam Dev (Chamba)
Shnimati Vijaya Raje (Chatira)
Shrimati Ra)yalaxm: (Hazaribagh)
Shri Ramaknshnan (Pollachi)

Shr:1 Nek Ram (Mahasu—Reserved
—Sch Castes)

Shr1 Y S Parmar (Mahasu)

ORAL ANSWERS TO QUESTIONS
Design for Charkha

*1. Shri D. C. Sharma: Wil! the
Minister of Commerce and Industry
be pleased to state:

(a) the number of specimens
received so far 1n response to the
announcement made by the All
India Khad: and WVillage Industries
Board to offer an award of rupees
one lakh for inventing an improved
Charkha;

(b) whether any specimen has
been received that fulflls all or most
of the conditions, and
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(¢c) if so, the names of persons
who invented it and the character-
i1stics of the improved Charkha?

The Minister of Commerce (Shri
Kanungo): (a) No specimen or model
has been received so far But 43
entrants have submitted diagrams and
other details of the models evolved
by them These have not yet been
scrutinised Since a number of
enquiries are still being received, the
closing date for entries has been ex-
tended to the 31st of July, 1957

(b) and (¢) Do not arse.

Shri D. C. Sharma: May I know 1f
the All India Khad: and Village Indus-
tries Board has any technical agency
to think of mmprovements in the
Amber Charkha and, if so, what re-
sults they have achieved so far®

Bhri Kanunge: The Khadi Commus-
sion have got their own research insti-
tution at Wardha and they have also
been tryving for improvements
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Shri B. S. Murthy: May 1 know
whether there 1s any time-limut for the
entries and also whether any com-

mittee has been constituted to go mto
these diagrams and models sent?

*Expunged as ordered by the Chair
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Skri Kanungo: VYes, the time-limit
has been extended to the Slst July,
1857. And a committee has been ap-
pointed to scrutinise the projects,
mndhgof&nmhnﬁrwm
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o2, E Shri Bhne Nlnnn Das:
Dr. Ram Subhag Singh:
Shri Mahanty:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether the report of the
Study Group on workers' participa-
ton n management led by
Shri Vishnu Sahay has been consider-
od by Government; and

(b) if so, their decision on the
man recommendations?

The Deputy Minister of Labour
(Shri Abid AlD): (a) and (b). The
report was discussed by the Indian
Labour Conference last week. It will
be taken up for consideration by Gov-
ernment 1n the light of the recom-
mendations made by the conference

Pandit D. N. Tiwari: May I know
whether anywhere or mm any industry
there 15 workers' particapation m

industry in India?

Shri Abid All: Yes, Sir, in Jamshed-
pur,

Pandit D. N. Tiwari: What has been
the experience gained 3o far from that
participation?

Shrt Abid All: It was started only
recently, and it is too early to say
how far it has succeeded or other-
wise
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Dr. Ram Subhag Singh: May I
know whether the conference te
which the Minister made a reference,
has decided not to legislate im-
mediately regarding the workers’
participation in management?

Shri Abld Ali: It was agreed that
this acheme should be adopted
voluntarily for two years, and in the
light of the experience which will be
gained during these two years further
steps will be decided upon.

Shrimati Tarkeshwarl Sinka: May
1 know whether any such scheme has
already been introduced in the State
of Kerala and how far it has proved
to be successful?

Shri Abid All: That information is
not available with me,

Shri Sadhan Gupta: May I know
how long Government will take to
select the industry or industries in
which this experiment 18 going to be
trred out®

Bhri Abid Ali: It was decided at
the Conference that the workers' and
employers’ representatives themselves
will fix up about fifty establishmenis
in which this will be tned.

Shri Tangamanl: May 1 know
whether the industries chosen will be
only private industries or also nation-
alised industries”

Shri Abid All: Both

Shri Shree Narayan Das: May 1
know how long it will take to come
to final decisions regarding all the
recommendations made®

Shri Abid Al: Probably within a
couple of months

Pandit D. N. Tiwari: May I know
which countries were visited by this
delegation led by Shn Vishnu Sahay
and what were their remarks about
participation of Iabour in other coun-
tries?

Shri Abid All: The report was

placed on the Table of the House on
the 29th May, 1957. The hon. Msm~
ber will find the detalls there
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Bhri B. 8. Murthy: Sir, the answer
may be given m English also

Mr. Speaker: The Minister will
kindly give the reply in English also

Shri Anil K. Chanda: The plan and
estimate have not yet been finalized
af wo &> fgiwr ¥ & Im
qF41 g 5 &1 a7 741 FwT AT o7
1 & Frad sam a4t wfven woit gy
§ €0 TN F AN F W ey 9 Y,
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Mr. Speaker: The cost has not yet

been estimated How can he make a
comparison?
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Properiy of Foet Tagore in East
Bengal

*4. Shrl Radha Raman: Will the
Prime Minister be pleased to state

(a) whether Government have
received any reply from Pakistan
Government regarding the reported
acquisition and disposal by auction of
the ancestral property of Poet Tagore
in East Pakistan, and

(b) if so, the nature of the reply
received?

The Deputy Minister of Externmal
Affairs (Shrimati Lakshm! Menon):
(a) No. Sir The Branch Secretariat
of the Minister for Minonty Affairs
at Calcutta, who took up the matter
with the Pakistan Branch Secretanat
at Dacca, in February, 1857, are still
awaiting a reply

(b) Does not arise

Shri Radha Raman: May I know
whether the Government of India,
while seeking a reply from the
Pakistan Government, have suggested
that this property should be acquired
for a specific purpose and should be
utilised for a specific purpose being
very sacred for the Indians®

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): Sometime back, the Chiet
Munster of East Pakistan passed
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through Delhi and he himself ex-
pressed the opmion that this property
should be acquired by the Pakistan
Government and converted mnte a
national museum He was generally
informed by the Santiniketan authon-
ties that 1n such a case they would
receive every help from Santiniketan

Shri A. C. Guha: May we assume
from the reply of the Prime Minister
that there 15 no danger of that house
being auctioned to some private party
for some private use and that it will
be preserved for public use either by
the Pakistan Government or the Gov-
ernment of India®

Shri Jawaharial Nehrn: How can
we give an assurance I have merely
stated what the Chief Mimster of
East Pakistan told us and it 1s for
him to give an assurance or not

Shri H. N. Makerjee: Since the East
Pakistan shares with India her sense
of the value of the legacy of Tagore,
shall we make some friendly ap-
proaches to make sure that the relics
associated with the poet’s life m East
Pakistan are looked after, particular-
1y 1n view of the celebrations of the
poet’s birth centenary we are going
to have 1n 19617

Shri Jawaharlal Nehru: That s
exactly what 15 being done and will
continue to be done

Shri A. C. Guha: May we at least
ask the Prime Minister to give us
some idea as to the attitude of the
Government of India m case the
Pakistan Government wants to dis-
pose 1t of to private parties” Would
the Government intervene to take it
aver for the Government of India?

Shri Jawaharial Nehrn: It 13 @
hyphothetical question Obwviously, in
dealing with a foreign country, the
Government of India has to take into
consideration many factors

Mr. Speaker: Next question

Shri A. C. Guta: The Government
of India can at least make an offer

15 JULY 1087
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Flantation Inquiry Comumissien

+

{ Shrimati Parvethi Krishnan:
*5. { Shri T. B. Vittal Rao:
Shri Maniyangadan:

Will the Minister of Commerce
and Imdusiry be pleased to refer to
the reply gaven to Starred Question
No 120 on the 17th May, 1837 and
state:

{(a) whether Government have
since taken a decsion with regard
to the Report of the Plantation
Inquiry Commussion; and

(b f so, what are the mam
recormmendations accepted and
whether any action has been imtiated
m this regard?

The Minister of Commerce (Shri
Kanungo): (a) and (b) Government's
decisions on the Plantation Inquiry
Commussion’s report on the tea indus-
try have been announced 1n a Resolu-
tion published on the Ist July, 1957
Reports on Coffee and Rubber are
still under examination

Shri Punnoose: Is it a fact that
these recommendations were examin-
ed by the Tea Board and that many
of them were approved and 15 1t a
fact that even those approved recom-
mendations were rejected by the
Government?

Shri Kanungo: The recommenda-
tions were discussed by the Tea
Board They run into more than 150
items Various Mimistries discussed
them and the Resolution of the
Government of India has been
published

Shri V. P. Nayar: Could we know
how maeny such recommendations
have been rejected and for what
reasons?

Shri Eanungo: Giving the reasons
will take a long time. Roughly, 18
recommendations have not been ac-
cepted.
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Shri Sadhan Gupta: I= it a fact that
Government itself admitted that the
Plantation Enquiry Commussion had
gone very thoroughly into the matters
and if so, what were the reasons for
rejecting the most important recom-
mendations?

Mr. Speaker: The hon Minister just
stated that it will take a long time
It, however, the hon Members want
the reasons, he may lay on the
Table a statement.

Shri Kanungo: An opportunity to
discuss them will come 1n the course
of the Budget Debate or on a parti-
<ular motion

Mr. Speaker: If he has no objec-
tion, he c3n place a note on the Table
of the House

Shri Kanungo: As you direct, Sir, [
shall place a note but 1t will be rather
lengthy

Shrimati Renu Chakravarity: May
I make a suggestien® He says that it
will take a long time to discuss the
points which have been rejected In
view of the fact that some major
recommendations of a Commission set
up by the Government of India had
been rejected, could we not have a
proper debate on 1t on a motion for
two or three hours”

Mr. Speaker: That 1s a matter for
consideration In the meanwhile, I
am asking the hon Minister to place
a note on the Table of the House or
& memorandum It will give the
reasons for not accepting e of
these recommendations ‘mnreaﬁer
the question will arise whether we
should have a djscussion or not and
the hon Members know how to move
the Chair

Shrimati Parvathi Krishnan: How
soon can we expect this note?

Shri Kanunge: Within a week As
a matter of fact, most of the reasons
have been mentioned in the resolution
ttself and it is m the Lhbrary

13 JULY 1957
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Clgar Industry
+

g, JBhrl A, K. Gopalan;
Shri Narayanankutty Menonm:

Wil the Minister of Commeree and
Industry be pleased to state.

(a) whether it 15 a fact that hcences
for the unmanufactured wrapper
Tobacco for cigar industry for actual
users have been stopped;

(b) whether Government have
received any representations from
cigar manufacturing firms regarding
the hardships felt by them on this
account, and

(c) 1if so, the action taken thereon?

The Minister of Industry (Shri
Manubha: Shah: (a) Yes, Sir

(b) Yes

(c¢) The matter 15 under considera-
tion

Shri A. K. Gopalan: May I know
whether the Government i1s aware that
the failure to give import licences for
wrapper tobacco will affect our foreign
exchange and also cause large-scale
unemployment?

Shri Manubhai Shah: We are very
careful about 1t and we are trying to
get this wrapper tobacco under the
Pubhic Law 480 of the United States

Travancore-Cochin Banking Engniry
Committee Report

+
Shri Warlor:
Shri Kunhan.

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Questiom
No 396 on the 27th Mav, 1957 and
state

(a) whether Government have
been successful in pursuading the
banks concerned to give effect to
the recommendations of Travancore-
Cochin Banking Enquiry Commuttee;

(b) if not, which are the banks
that have not agreed to implement
them, and

")
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(c) when Government propose to
bring the necessary legislation to emn-
force the recommendations?

The Deputy Minisier of Labour (8hri
Abd Al): (a) and (b). Out of four
‘C' class and 12 D’ clazs banks, the
following four banks have not yet im-
plemented the decision of Government
on the recommendations of the Tra-
vancore-Cochin Banking Inquiry Com-
mission:

1. Catholic Syrian Bank Ltd., Tri-
chur.

2. South Indian Bank Ltd., Trichur.
3. Ambat Bank Ltd.
4. Cochin National Bank Litd.

No reply has been received from the

management of the Cochin Union Bank
Ltd.

(c) It is proposed to introduce ne-
cessary legislation to give effect to
the dedisjon of the Government on the
recommendations of the Travancore-
Cochin Banking Inquiry Commission
in this matter, during the current
session of Parliament.

Shri Prabhat Kar: Considering the
circumstanices under which the Tra-
vancore-Cochin Banking Enquiry Com-
mittee was appointed, may 1 know
whether the Government of India
would take immediate steps to see that
those banks which have not imple-
mented the award will do so?

Shri Abid Ali: The banks hdve al-
ready been requested to implement the
award. Some of them are not imple-
menting and we are introducing legis-
Iation to make it compulsory.

Eehabilitation of Displaced Persons
from East Pakistan

Shri Dasappa: Along with the next
question, No. 8, question No. 21 may
also be taken up.

Mr. Speaker: They can be taken up
together if the hon. Minister is willing

to take them together.
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-s.‘mxo.m Wil the
Minister of Rehabilitation and Mine-

rity Affalrs be pleased to lay a state-
ment showing:

(a) the number of East Pakistan
displaced persons taken by each State
so far and the expenses incurred om
thmbytheGovemmentoilndhin
each State; and

(b) the number of persons propos-
ed to be rehabilitated in each State
according to the present plans and
the amount proposed to be spent?

The Parliamentary Secretary to the
Minister of Rehabilitation and Mino-
rity Affairs (Shri P, 8, Naskar): (a)
A statement is laid on the Table of

Lok Sabha. ([See Appendix I, anne-
xure No. 1].

(b) According to the present plans
it is proposed to rehabilitate all dis-
placed persons at present in the States
indicated in the statement locally ex-
cept in West Bengal where it may be-
come necessary to disperse some dis-
placed persons particularly those in
camps to other States for whom re-
habilitation in the economy of West
Bengal may not be possible, Future
migrants from East Pakistan will also
be taken to States other than West
Bengal for rehabilitation. The ulti-
mate number of displaced persons to
be rehabilitated in each Slate cannot
be precisely indicated as it will depend
on the future influx and the capacity
of each State to take in more displaced
persons. The amount which will be
requi to be spent on rehabilitation
will alsb depend on the rate of influx

and the progress of rehabilitation
schemes from year to year.

Refugees In West Bengal

*21. Shri H. N. Mukerjee: Will the
Minister of Rehabllitation and Minerity
Affairs be pleased to state;

(a) the number at present of refu-
gees for whom land cannot be found
in West Bengal for their rehabilitation;
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{(b) what is the accommodation at
present available for refugees in (i)
Assgm, (ii) Bihar, (iii) Orises, (iv)
Andhra, {(v) Madhya Pradesh, and (vi)
other Indian States; and

(c) by what time does Government
expect to have at their disposal lands
which would sccommodate refugees
considered surplus in West Bengal?

The Parliamentary Secretary to the
Minister of Rehabllitation (Shri P. 8,
Naskar): (a) to (c¢) The information
is not readily available as 1t has to be
collected from a number of States
When available it will be placed on
the Table of Lok Sabha

Shri H. C. Mathur: What 15 the
number of refugees which the Govern-
ment have on their lists for rehabili-
tation, and may I know whether any
decision was taken in respect of them
by the National Development Council?

Shri P. 8. Naskar: In the statement
an answer to part (a) of question num-
ber 8, the number of displaced persons
taken 1n the various States from East
Pakistan 18 shown as 42 7 lakhs

Shri H. C. Mathur: That is the num-
ber of refugees who have already been
rehabilitated It 15 stated that they
have taken 42 7 lakhs refugees and
they have spent more than Rs 100
crores My question relates to part (b)
of the main question I want to know
how many refugees the Government
have on hand for rehabilitation now,
what 15 the plan in respect of them,
and whether the National Development
Council discussed this matter and
came to any conclusion

Shri P. 8. Naskar: The hon Mem-
ber presumes that all the 42
lakhs refugees have been re-
habilitated That 15 not a fact
This 1s only the total number of re-

16 JULY 1887
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blem of duisplaced persons is a natzoral
one the Government is consmidering the
question of rehabilitating the refugees
from Pakistan in an area of about
80,000 square mules in the States of
Andhra Pradesh, Madhya Pradesh and
Orissa, better known as Dandakaranya.

Shrimati Renn Chakravartty: May
1 know 1 answer to part (a) of ques-
tion number 21 whether the Govern-
ment of West Bengal has with it the
total area of fallow land that 1s aval-
able within West Bengal, and whether
any further reporf 1s available, after
the figure that has been shown m the
sub-commuttee’s report, as to the
amount of land available in West Ben-
gal”

Shri P. 8. Naskar: No such figures
are available at the moment If a sepa-
rate question 1s tabled on that pomnt,
1 shall collect those figures

Shrimati Renn Chakravarity: May
I know the amount that is being spent
on the reclamation of lTand in other
States” Has the Government worked
out the expenditure per acre on the
reclamation of land m States other
than West Bengal?

Shri P. 8. Naskar: As I have already
said, those figures are not readily avail-
able with me at the moment [ will
collect them 1f a separate question is
tabled on that point

Shri Bimal Ghose | presume the
hon Parliamentary Secretary stated
that it 1s the policy of the Government
now not to allow any East Bengal re-
fugees m West Bengal, Tripura and
Assam Do I understand that before
migration certificates are granted 1n
Fast Pakistan 1t 1s made a condition
that nobody will be allowed to go to
these States”

Shri P, 8. Naskar: There 18 no defi-
nite policy at the moment West Ben-
gal Government cannot entertain those
who will be coming without migration
certificates Those who are in campsé
mside West Bengal will be given
assistance, if necessary, and will be
sent to other States

Shri Bimal Ghosg: Am"I to under-
stand that there are people comung
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without migration certificates to these
States?

Shri P. S. Naskar: At the moment
we do not entertain such cases.

Shri Bimal Ghose: I do not under-
stand this. The hon Parliamentary
Secretary states that anybody comung
here cannot be prevented from comung,
and at the same tme he says
that nobody can come without
migration certificate What is the
Government's policy in not allowing
refugees to go to these States?

Shri P. 8. Naskar: Sir, ] would re-
quire notice to answer that question

Shri Dasappa: Is it not a fact that
when some States were willing to re-
habilitate the refugees the refugees
showed a marked reluctance to leave
West Bengal and go to other States?

Shri P. §. Naskar: It 13 quite natural
for the East Pakistan Displaced persons
to be within the State of West Bengal.

Shri Dasappa: Then, may I know
how they propose to rehabilitate the
refugees in Dandakaranya, and of
what use would these 80,000 square
miles be if the refugees are not walling
to move out there?

Shri P. S. Naskar: Those refugees
who are willimg to go to other States
will be sent out to other States In-
cluding Dandakaranya

Shri Sadhan Gupta: May I know
whether the refugees who are proposed
to be sent out of West Bengal are those
who have arrived after a certain date,
and if 20 what 15 that dead hine”

Shri P. S. Naskar: Refugees from
the camps in West Bengal are sent out
1 have not got the details here to find
out whethe: refugees are picked out
according to their date of arrival, whe-
ther refugees who arrived before a
specific period are picked out for that
purpose.

Shrimati Renuka Ray: Is it a fact
that when proper preliminary arrange-
ments are made for refugees from East
Pakistan, as was done in Andamans
and UP,, they are not averse to going
toothersum?n

15 JULY 1987
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Bhrl P. S. Naskar: I should like $o
say that there are not much desertions
if the conditions are examined before
they are sent.

Shri Sadhan Gupta: In answer te
part (a) of question number 21 the
hon. Parliamentary Secretary said that
the information is not available. Is he
aware that the refugees are naturally
willing and are anxious to stay in West
Bengal as far as possible and, if so,
how can he decide on the target and
the number to be sent out without
first ascertaining the possibilities of re-
habilitation in West Bengal itself?

Mr. Speaker: The hon. Member is
going into arguments. The hon. Par-
lamentary Secretary has stated that
whoever is willing to go he is prepared
fo send

Shri H. N, Mukerjee: Since it is
quite apparent that arrangements are
not ready to accommodate such refu-
gees from East Bengal who can be
accommodated i1n States other tham
West Bengal, do we take 1t that for the
time being Government has no firm
policy 1n regard to those refugees
whom they proclaim to be surplus te
West Bengal®

Shri P. 8. Naskar: I do not accept
the statement of the hon Member. Th®
plan 15 ready to send refugees outmde
West Bengal As a matter of fact,
about five lakh acres of land ‘were
oftered by different States, about twe
lakh acres of land have been selected
and certain schemes sanctioned A
number of families have also been
sent to different places There are
certain other sehemes which are
under consideration and more families
wil] be sent out

Shri H. N. Mokerjee: Will the Gov-
ernment please tell us if any change
lL.as happened siirce December 1068,
when we were told in this House that
there were about 20,000 acres in
Madhya Pradesh earmarked for reha-
bilitation purposes which were in the
nidst of reserved forests and were in-
accessible on account of lack of roads
and bridyes* Have any roads and
bridges beeh constructed in that area?

Shri P. 8. Naskar: The land is being
developed, and I would request the
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on. Member to wait and hear the
answer to question number §.

Rehabititation of Displaced Persons
frem East Pakistan

9. Shrimati Ila Palchondhuri: Will
the Minister of Kenatlitation sad
Minority Affairs be pleased to state:

(a) whether it is a fact that it is
proposed to rehabilitate displaced per-
sons from East Pakistan i Madhya
Pradesh;

(b) if so, their number,;

(c) the names of places where 1t
is proposed to rehabilitate them;

(d) whether any families have re-
il err o aAred

(e) if se, their number,

The Parliamentary Secretary te the
‘Miunister of Rehabilitation and Minority
Affairs (Shri P. S, Naskar): (a) to (c)
A note is laid on the Table of Lok
Sabha ([See Appendix I, annexure
No. 13].

(d) and (e) Yes 264 cdisplaced
families have been sent to the rehabi-
htation colonies so far

Shrimati Ila Palchoudhuri: From
the time it was sanctioned, may I
know what development has actually
taken place in Madhya Pradesh to
settle the refugees, so that they may
not deseri the camps®

Shri P. S. Naskar: There are four
scheme< 1n Madhya Pradesh at the mo-
ment The schemes in Dharmajaigarh
and Ambikapur are being implement-
ed Some of the lands have been re-
claimed by the CTO As stated in
the statement, about 264 families have
already moved there Regarding the
other schemes which have been given
m the statement, not much progress
has been made so far,

Shri H. N. Mukerjee: May I ask,
since only sanction has been accorded
for rehabilitation in Madhya Pradesh,
how much time will elapse between
sanction and actual achievement, par-
ticularly in view of Dandakaranya

18 JULY IAg;
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h*vin:toln.itahuﬁmcmaam-
Chandraji to set his foot there?

Shrl P. 8. Naskar: I did not say that
$&y,ction has been accorded, so far as
schemes in Madhya Pradesh are
€ncerned, In answer to parts (d) and
(8), I gaid that already 264 displaced
milies have been sent to the rehabili-
Wion colonies in Madhya Pradesh.

Shrimati Tia Palchondhuri: May I
Know when 264 families have been
Sent there, what arrangements for
®Arning their livelihood have been
Made, what industries have been put
Uhb and what procedure has been
fa)lowed by the Government?

Shri P. S Naskar: Mostly agricul-
1 families are sent there; a few
N4n-agnicultural famibies are also sent,
1t they have been given proper train-
ing  The Government always see that
“iey get proper tramming with proper
%Cope of employment
Shrimati Renu Chakravartly: Is
Government aware that in the West
Benga] Assembly, a resolution could
Npt be passed supporting this Danda-
h.tnnya scheme, because the West
Bengal Government was not posted at
2§} with the facts of this scheme? They
have requested that details of this
%:heme should be made available to
them May we know whether a state-
Tent will be laid on the Table of this
ouse giving a time-schedule and alse
the actual specific work which 1s pro-
Ceeding in connection with this
Stheme”
Shri P. 8. Naskar: | require notice
™ answer this gquestion

TN &1 T JAT AT A

*210 ) wq  AORRT - W
wifoon aw 3w A o7 @9 ¥
w9 &7 ¥

(%) wa A 77t 7 forear gra w7
a1 AATAY T fadw W v ;

(w) w1 fazsi & ge & &%
AT vow wiew B v N
wir wire ot §; o
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() v gowTe & fadaY F awrcer
wor ¥ fefy wfey o= & o7 Arf
s fear g 7

wfawa 4t (st W) @ (F)
AT BT AT ITHET gt § wifw
frafer & wiwy wrog} & w1 T
* fren & w77 A @ o

(=) gaF™" & I ST WH-
arr g feder Ty § Avefm @
afr g

(7) gavrT 4 I Ty W
Farta aaid & fa1 Y ST fsg w1g @,
q qHTH, OGN, T _DAE )

I shall read the answer in English
also

(a) No mformation 15 available as
export statistics are not maintained
State-wise or variety-wise,

(b) Handloom goods have generally
become popular in foreign markets.

{¢) Measures adopted for export
praomotion of handloom goods cover
also Banarsi cloth.

Wt oY ATOTW ¥ { S5 AEAT

§ fe axere 7 fEm 7 ATt I
& fafr @ & fqd ¥ mamw e
& 9\ ®vwrT F ¥ oW A T 940
T w1 g7 e ¢ e fer 70w
¥ giwy ¥UE T TR agTEr S
g’

oY Wit gaey ¥ & A

w fegfa @@ & Fodr sog feg
w § F e e o ot A A g
X T FIE X W@ wd

ot o o - & ag AT g
a7 f FwTTET #9F & faqq 7 ¥q7 wyé
farary sraew wowTe v fem mar § 7

it wpmy et vy ¥ faww
¥ wrw Ok ¥ W aff § aww ¢
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Wi A gur § 1 &% gowek § o W
xwdr qie gl O feew & WO W
frafe a3 ¥ fyg Wy Y
i

SBhri T. N. Singh: May I know
whether 1t 18 a fact that sometime ago
the US.A~ banned the mmport of
Banars: s1lk goods following certain
inflammability tests. What is the
position today? Are those varieties
of goods being allowed to be exported
to U.B.A or not?

Shri Eanunge: Some varieties were
subjected to import regulations of the
U.S.A., particularly in regard to in-
flammability. There has been a cer-
tain arrangement by which some type
of change has been made.

Shrimati Tarkeshwari Sinha: In
view of the fact that there 13 a wide
vanation of prices of Banars: cloth,
even when the foreigners go to
Banaras and want to purchase cloth,
their money is not spent because there
such a wide vanation of prices Does
Government propose to establish
<ome centres where the price can be
controlled and systematised?

Shri Eanungo: The variations are
inherent in the type of cloth produced
m Banaras because of the artistic
patterns. So far as prices are con-
cerned, the Fabric Society runs a store
in Bombay where the best goods are
classified and priced

Shrimati Tarkeshwarl Sinha: 1
asked about Banaras and the hon.
Munster 1s referring to Bombay.

Shri Kanungo: There are stores in
U.P and other places run by the
Handloom Board where Banarsi cloth
15 classified and prices fixed

Shri T. N. Singh: As a result of
the lifting of that restriction, what
additional quantity of cloth it has
been possible to export?

Shri Kanungo: Wo do not keep
export statistics variety-wise.

Shrimati Il Palchoudhuri: Is the
Government aware that supply of
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Banarsl cloth to foreign markets is
somewhat retarded because of the
width of the cloth that is manufac-
tured in Banaras? Is there any
aftempt to supply cloth in the width
that is demanded in foreign markets?

Shrl Kanunge: A constant effort is
made to study the demands of the
foreign markets and produce cloth ac-
cordingly.

Unemployment

*11. Shri Jhalan Sinha: Will the
Minister of Labour and Employment
be pleased to state the extent to which
unemployment in the country has been
so far relieved during the last five
years as a result of the vamous mea-
sures taken by Government?

The Deputy-Minister of Labour
(Shri Abid Al): Adequate statistics
are not available to show the extent

to which unemployment has been re-
lheved

Shri Jhulan Sinha: May I know if
there 13 any reduction i the extent
of unemployment or not?

Shri Abid Ali: The number of per-
sons employed 1s more and at the
same time, unemployment 1s increas-
ing

Shrl B. S, Monrthy: May I know
whether, besides the employment ex-
changes, the Government has any other
machinery by means of which the rate
of securing employment 1s being

gauged?

Shri Abid All: There 1s the National
Sample Survey,

Shri D. C. Sharma: May I know
whether the Government of India has
been carrying on any sample survey
in the different sectors of our popula-
tion? If so, What has been the result
of those sample surveys?

Shri Abld All: The ninth round of
the naticnal sample survey has been
started and the report will be avail-
able in 1988,
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Annual Plan and Cenral Assistance

*12. Shrimati Tarkeshwari Sinha:
Will the Minister of Planning be
pleased to state:

(a) whether Planning Commission
have decided to evolve some proce-
dure for the preparation of annual
plan and for allocation of central
assistance;

(b) if so, the progress that has been
made in the direction; and

(c) whether any committee has been
appointed for implementing this deci-
sion?

The Deputy Minister of
(8hri 8. N. Mishra): (a) Yes, Sir

(b) and (¢) The question of evolv-
ing suitable procedure for the prepara-
tion of annual plan and for the alloca-
tion of Central assistance has been
continuously under examination since
January, 1958 when a conference of
the Planning Secretaries convened by
the Planming Commussion appointed a
committee consisting of the Adwvisers,
Programme Administration, Planning
Comussion, Planming Secretaries of
certain States and other officials of the
Planning Commission and Finance
Ministry, The committe's recommen-
dations regarding the procedure for
the preparation of annual lan of the
States were considered in the con-
ference and certain proposals were ac-
cepted These formed the basis of the
procedure adopted for the preparation
of the development programme for
1857-58 Deficiencies and difficulties
revealed by actual experience of the
working of the procedure were discuss-
ed again with the Planming Secretaries
of the States in June, 1857 and a num-
ber of suggestions for improving the
procedure were made. A small com-
mittee of officers of the Plannmmg Com-
rmssion and the Mimistry of Finance
18 examining these suggestions to
evolve a more satisfactory procedure
for the preparation of the annual Plan
for 1958-59.

Shrimati Tarkeshwari Sinha: With
reference to the answer given by the
hon. Minuster, ma¥ I know how many
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States have 50 far agreed to have
their own annual plans and to recast
their Five Year Plan on this new basis
and how many States have not agreed?

Shri 8. N. Mishra: I could not get
the import of the question

Shrimati Tarkeshwarl Sinha: In
view of this recommendation that all
the States also must have their annual
plans, I have asked how many States
have so far agreed to recast thewr
Second Plan on the annual basmis and
how many States have not so far

agreed

Shri S. N. Mishra: 1 do not quite
understand how the question of re
<casting arises because of the formula-
tion of annual plans The annual
plans are meant, of course, for taking
into account the economic realities as
they arise from year to year To that
extent, they would certainly reflect a
certain amount of adjustment that
would be necessary within the frame-
work of the Five Year Plan

Shrivaati Tarkeshwarl Binha: In
«vtew of the serious financial difficulties
faced by almost all the State Govern-
ments, as indicated by the deflat
budgets, how many States Govern-
ments have pruned theirr plans® Has
the Government any information as
to how far they have been pruned”

Shri 8. N. Mishra: The question of
the pruning of the Plan has not so far
arisen It may be that the stress on
prioriies might differ 1n view of the
existing conditions That 18 what has
happened so far But, the question of
pruning has not so far arisen

Shri Bimal Ghose: May we know
by what time we may expect the
annual plans to be supplied to us?

Shri 8. N. Mishra: 1 think the hon
Member refers to the annual plan for
the current year I think it would
take sbout two or three months time
although according to our present
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schedule, 1t should have come out at
the end of July

Bhrl Biwal Ghese: Does that mean
that from the next year, we shall have
the annusl plan along with the Budget
papers? .

Shri 8. N. Mishra: The present 1dea
is that it should come out at tbe end
of July

Shri R. Ramanathan Chettiar: May
1 know whether the Planning Commis-
sion will evolve some procedure for
the preparation of the annual plan and
whether, i1n the allocation of Central
assistance, they would sympathetically
consider such of those areas mn the
south which are backward n the
sphere of development?

Shri 8. N. Mishra: The Planning
Commssion has always sympathy for
the backward aress In fact, the
States concerned themselves are
anxious to put forward proposals to
the Planning Commusuion who conm-
der them with the utmost sympathy

Shrimati Renu Chakravartty: What
1s the last date that the Central Gov-
ernment hat given to the State Gov-
ernments for sending m their recom-
mendations for the annual plan?

Shri S, N. Mishea: I can only ten-
tatively say at this stage, that 1s not
firm We are in the midst of it since
a Committee conusting of three per-
sons i« now going into the whole
matter very thoroughly The Commut-
tee will settle as to how they will
finally submut According to our
tentative procedure, they would be
submitting by March *

Shri Panigrahl: How many States
in India have spent the annual quota
allotted to them by the Centre, for
the Second Plan, 1n the first year of
the Second Plan® In how many
States 1s there a short fall”?

Shri 5. N. Mishra: The Progress
reports will indicate to what extent
the States have been able to use the
allocations made

*This answer was subsequently correcied by the Deputy Minmmster of
Plannng to read as ‘The time-limt for the submssion of the annual plans by
the States, in complete details, 15 the end of May and not the end of March

ovude col 3434
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I shall also read the answer 1n English

(a) and (b). There 1s no such
scheme under contemplation of the

Government of India
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Coal Mine, Sambalpur

4=

Shri P. C. Bose:
*14.

Shri Supakar:
Shri Panigrahi:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether lock-out has been
declared in a coal mune :n  Sambal-
pur;

(b) 1f so, the repsons thereof; and
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(e¢) the number of workers render-
ed unemployed as a result thereof?

The Depuily Minisier of Labour
(Shri Abid AM): (a) Yes in the
Hingir-Rampur colliery

{b) The reasons are reported to be
gross indisciphne and lawlessness on
the part of the workers, resulting in
damage to tnr Company’s property and
assault on the colhery officials, includ-
ing the Manager, who later succumb-
ed to the mjuries

(c) About 1800

Shri P. C. Bose: May I know whe-
ther it 1s a fact that the dispute bet-
ween labour and management 1n
that colhery was going on for a long
time, 1t was not decided and ultimately
these things have happened”

Shri Abid Ali: This particular in-
<ident took place because it was found
that the workers were over-paid on
previous occasions and the manage-
ment wanted to collect the whole
amount on this particular day The
workers wanted that it should not be
collected Thereafter there were
negotiations It was decided that the
amount should not be collected on
that date Some workers received
payment When payment was gowng
on, others indulged in these violent
activities

Shri Supakar: Are there any attem-
pts by the Government of India 1o
put an end to this lock-out®

Shri Abid Ali: We have instructed
our Industnal relations machinery to
try to end the lock-out 1f possible

Shri Sopakar: May I know if thus
colhiery i3 hikely to function agamn n
the very near future®

Shkri Abid All: Let us hope so

Shri Panigrahi: May I know whe-
tber:thnmetotbenoﬁoeo:‘

REE

18 JULY 1967

Shri Supakar: May I know whether
any adequate labour welfare arrange-
ment 1s prevalent 1n this area, partl-
cularly, m thip colliery?

Shri Abid All: If the hon Member
gives separate notice, I will get the
information

be pleased to state the nature of help
the Coir Board has given to promote
the econormuc condition of the coir
workers?

The Minister of Industry (Shri
Manubhai S8hah): The Coir Board does
not give any assistance to the Cour-
Workers direct The Board 1s taking
steps to increase internal consumption
and explore new Markets abroad for
Corr products with a view to increas-
ing production such as advertisements,
publicity and propaganda, participation
in exhibitions and fairs, establishment
of Show-rooms etc This helps the
promotion and development of Coir
Industy

Shri V. P. Nayar* May 1 know
whether the Board has done anything
to improve the conditions of workers
who spin coir yarn by hand, and who
are now getting only at the rate of
four annas per work-day in making
a vanety of coir yarn called the
Aleppadan yarn®

Shri Manubhai Shah: As far as the
working conditions of the workers are
concerned, thq Coir Board 1s not direct-
ly concerned as I mentioned earlier
m reply to the main question Really
speaking, what we do iz the promeo-
tional part, and that automatically
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ffta thel. sveraga serning. I am not The Deputy Minister of Planning
sure whotjer the information of the (Skri 8, N. Mishra): , Mysore,
hon. t they earn obly four Punjab, Rajesthan, Andhra Pradesh,
annas 1 am teld that they Kerala, Madras, Orissa and

variety is more suitable, we shall cer-
tainly make enquiries

75 per cent, loan for the share capital,
and as much as eight times the share
capital for loan-assistance for working
capital

Shri Punnoose: Is it not a fact that
the Coir Board has recommended that
m order to find a market for the mats
and mattings, a delegation may be
sent to foreign countries, and if so,
may I know why Government have
not accepted this very important re-
commendation?

Shri Manubhat Shah: We have quite
a number of Trade Commissioners
there: and at the present moment
when we have foreign exchange diffi-
culties, we do not want to send many
delegations But | can assure the
hon. Member that the export promo-
tion is being very carefully looked
after, and it 15 increasing every year.

Betierment Levy
*16. Shri 8, N. Dwivedy: Will the
Minister of Planning be pleased to
state the states which have so far in-
troduced betterment levy m their
areas?

Shri 8, N, Dwivedy: May I know
whether the levy has already been
imposed or only the legislations have
been passed?

Shri 8. N. Mishra: Excepting Mysore,
where it hag been collected over a
number of years, no other State—till
March, 1956, I think—seems to have
made any collection.

Shri 8. N. Dwivedy: Are Govern-
ment aware that the peasants are re-
luctant to utilise the water on account
of the heavy imposition of the better-
ment levy?

Shri 8. N. Mishra: It may be so
in certain areas, but I cannot speak
generally about 1t

Dr, RBam Subhag Singh: May I
know the names of States where re-
sentment has been expressed by the
peasants in regard to the existing rate
of betterment levy? May I also know
whether in view of this resentment,
Government will appoint any commit-
tee {0 look wito the projects and see
whether the costs of these projects
have not been very heavy?

Bhri §. N, Mishra: The question of
collection does not seem to have been
taken up, and I think, therefore, this
question of resistance from the peas-
ants does not arise at the moment.

Dr. Ram Subhag Singh: Are Gov-
ernment aware that in several project
areas many of the projects which were
constructed during the past two or
three vears have collapsed, especially
the canals constructed for tube-well
irngation purposes? They are not in
proper order and yet the betterment
levy is bemng imposed

Shri 8. N. Mishra: It 1s alsomy per-
sonal experience that some of these
drains or channels have collapsed. We
are very seriously thinking aboutit. 1
think 1t should not prove to be beyond
engineering ingenuity to construct the
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drains and channels of tube-wells in
such a way that they would
collapse

Since

Dz. Ram Subhag Singh:
particular aspect of the problem
been accepted by Government, may I
know whether Government will take
any steps to see that such unnecessary
expenditure 18 not incurred in the
future?

Shri 8. N. Mishra: It 1s very neces-
sary that Government should be very
serious about it

Sikh Pilgrims to Pakistan

*17. Shri Bishwanath Roy: Will the
Prime Minister be pleased to state
whether the Government of Pakistan
recently refused the Government of
India’s request for visas for Sikh pil-
grims who were desirous of wisiting
Lahore on the martyrdom anmversary
of Guru Arjun Dev n the last month?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Yes, Sir The Government of Pakistan
refused permission 1n case of a pilgnm
party of 500 Sikhs who desired to visit
Gurdwara Dera Sahib and other Sikh
Historical Gurdwaras in Lahore from
30th May to 3rd June, 1857 on the
ground that they were unable to make
necessary arrangements due to the
short notice given to them

Shri Bishwanath Roy: May I know
whether the Government of Pakistan
has any rule regarding the duration
of time before which requests should
be made for visas”

Shrimatl Lakshmi Menon: Yes, three
months’ notice has to be given

Shri A. 8. Sarhadi: May 1 know
whether 1t 15 a fact that the Govern-
ment of India were moved as far back
as January, 1957, for such permission?

Shrimati Lakshmi Menon: The re-
quest for permussion was referred to
the Pakistan Government only on the
15th of April

Bhri A. B, Sarhadi: May I know

when that information was conveyed
to the Pakistan Government?
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Mr. Bpeakey: On 15th April. The
Minster has already stated that.

Shri A. B. Sarbadi: May I know

whether any enguiry will be made as
to why this delay of four months was
there, especially when the Govern-
ment of India had been moved in
January?

Shrimati Lakshmi Menon: There
were some defects 1n the information
sent, and by the time 1t came, it got
delayed from the Punjab Government.

National Development Council

*18, Shri N. R. Munisamy: Will the
Minster of Planning be pleased to lay
a statement giving the important deci-
sions taken at the recent meeting of
the National Development Council
held 1n New Delh: 1n May, 18577

The Deputy Minister of Planning
(Shri 8. N. Mishra): A paper setung
forth the important conclusions and
suggestions arising out of the delibera-
tions at the ninth meeting of the
National Development Council held
on June 3 and 4, 1957 1s placed on the
Table of Lok Sabha [See Appendix
1, annexure No 3]

Shri N. R. Munisamy: May I know
whether any formula has been evolv-
ed to ensure maintenance of regional
balance as one of the main objectives
of planning, since 1t 15 apt to be over-
looked 1n the interests of overall and
rapid development, and 1t so, what 1t
187

Shri §. N. Mishra: This was not an
item considered by the National De-
velopment Council at its meeting 1n
June last

Shri N. B. Munisamy: May I know
whether the Chief Ministers of the
different States were requested not to
start a race with competing claims in
regard to projects of one kind or
another which will benefit in the long
run, to the neglect of the develop-
ment of other areas?

Shri 8. N. Mishira: I could not fol-
low the question.
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Mr. Speaker: He wants to know
whether the Chief Ministers of various
States have been advised not to com-
pete with one another in making extra
demands for money, irrespective of
the importance of the particular pro-
ject, and so on Naturally, they
would be advised

The Minister of Finance (Shri T. T.
Krishnamachari): I do not thank ths
was a matter which was discussed at
the meeting of the National Develop-
ment Council

Shrimatl Tarkeshwari Sinha: May 1
know whether 1t 15 a fact that the
Chief Ministers of some of the States
have expressed resentment that the
Central Government are tapping all
sources of loan 1n the market, and if
s0, whether any new formula 18 being
evolved to balance the loan-raising by
the Central Government and that by
the State Governments?

Shri T. T. Krishnamachari: If the
hon Member 1s referring to the pro-
ceedings of the National Development
Council, I should say there was no
detailed discussion in thus regard But
we had a meeting of the Finance
Ministers of the States, where the
juestion of States raising loans was
discussed But [ do not think anv
serious accusation was made against
the Central Government or against the
Central Government's Finance Minis-
ter

Employees State Insurance Scheme

oyp, J Shri Tangamani:
‘" Shri 8. M. Banerjee:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No 173 on the 18th November, 1856
and state what steps have been taken
to extend the facilities of Employees’
State Insurance Scheme to the fami-
lies of insured workers?

The Deputy Minister of Labour
(Shrli Abdd AH): The matter s being
actively pursued with State Govern-
ments who are responsible for provi-
sion of medical sare under the Scheme
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Shrl Tangamani: In view of the
fact that the Corporation has recom-
mended that families also must be
given medical facilities, may I know
why there is considerable delay?

Shri Abid All: We want to cover
families also But, as I have stated, it
1s to be administered with the help of
State Governments We are persuad-
ing them to take 1t up early It s
hoped that families also will be cover-
ed within a year's time

WRITTEN ANSWERS TO QUES-
TIONS

Electricity Charges of Ministers’
Houses

*20. Shri V. P. Nayar: Will “the
Minister of Works, Housing and Sup-
ply be pleased to state the total
amount paid n 1955.58 and 1956-57
towards electricity charges for the
houses occupied 1n Delht by Ministers
and Deputy Ministers”

The Depuly Minister of Works,
Housing and Supply (Shri Anil K
Chanda): The total expenditure on
account of the Electric Power Con-
sumed i1n the main bungalows, office
portions servants and staff quarters
and on account of boundary lights has
been as follows

1953-56
1956-57

Rs 1,168,450
Rs 1,24,000

Training-within-Industry

*22, Shri 8. C. Samanta: Will the
Minister of Labour and Empioyment
be pleased to state

(@) how the services of ILO.
experts engaged 1n Traimng within
Industry since 1847 were utihised;

(b) how many such experts were
invited and came to India,

(c) how many Indians have been
trained to assume the charge of works
done by the experts;
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(d) whether there is any proposal to
start a National Training Within In-
dustry Institute in India; and

(e) if so0, how the Institution will be
manned?

The Deputy Minister of Labour
(8hri Abld Al): (a) One of the
experts, who arrived in August 1853
was assigned for one year to work
with the Ahmedabad Textile Indus-
try's Research Association, Ahmeda-
bad. Thereafter he, along with the
second expert, who arrived in Novem-
ber 1954, assisted in organising the
work of the Training Within Industry
Centre, set up by the Government of
India in Bombay, and initiating train-
ing programmes. The two experts
left in the middle of 1956.

) Two.
{¢) Four.

(d) A Training Within-Industry
Centre has been set up in Bombay
towards the end of 1954,

(e) To start with, the Centre has
been staffed with three officers,
namely, one Deputy Chief Adviser
and two Assistant Chief Advisers
Training-Within Industry,

Aluminium Factory at Meitur
%{MWM:
Shri 8. V. REamaswamy:

Will the Minister of Commerce and
Industry be pleased to state at what
stage is the proposal for setting up of
Aluminium factory at Mettur?

The Minister of Industry (Shri
Mannbhai Shah): Investigations re-
garding the bauxite reserves at
Shevaroy Hills in Salem District and
negotiations with foreign flrms for
securing technical and financial colla-
boratfon are continuing.

Art Siik for Handloom Weavers

(a) whether Government are aware
of the fact that a Jarge number of

15 JULY 1057

Written Aw 3402

handlooms including handloom centres
like Dodballapur depend entirely on
the imported art silk yarn of 55, 60,
75 and 100 dermiers, which are not
produced in India;

(b) whether Government are aware
that in -view of the import restrictions
on the art silk yarn many handloom
weavers are unemployed; and

{e) if so, what steps are being taken
in the matter?

The Minister of Commerce (Shri
Kanungo): (a) Handlooms depend for
these counts of yarn mostly on im-
ports.

(b) The Government has no such
information.

¢c) In spite of tight foreign exchange
position imports of art silk yarn are
being allowed on sufficiently liberal
scale to actual users,

Calcutta Improvement Trust

*25 Shri D. C. Sharma: Will the
Minister of Works, Housing and Sup-
piy be pleased to refer to the reply
given to Unstarred Question No. 1136
on the 13th December, 1956 and state:

(a) whether the Calcutta Improve-
ment Trust has submitted revised
proposals through the West Bengal
Government for slum improvement;
and

(b) if so, the action Government
are taking thereon?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). No Sir; but a
slum clearance project formulated by
the Chief Engineer, Construction
Board, Government of West Bengal,
has been received through the Gov-
ernment of West Bengal. This pro-
ject has been scrutinised by the Gov-
ernment of India and certain sugges-
tions have been made to the State
CGovernment for revising the bullding
plans and accepting financial assis-
tance based on the ceiling costs pres-
cribed ,in the Slum Clearance Scheme.
The State Government's reply is
awrited.
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Social Security Scheme for Industrial
Workers

*27. 8hri T, B. Vittal Rao: Will the
Minuster of Labour and Employment
be pleased to state

(a) whether a Study Group has been
appointed to formulate a comprehen-
sive soclal security scheme for induse
trial workers;

(b) if 30, who are the members of
the Group; and
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(c) whether any time limit has been

fixed for submussion of the schemes®

The Deputy Minister of Labour
(8hri Abid Al): (a) Yes

(b) 1 Shm V K R Menon, Direc-
tor, ILO, India Branch
Chalrman,

2 Col VM Albuquerque, Direc-
tor General Employees’ State
Insurance Corporation

3 Shn S N Mubay), Central
Provident Fund Commssio-
ner

4 Shr1 B N Datar, Deputy Sec-
cretary, Ministry of Labour
and Employment and Direc-
tor, Labour and Employment,
Planing Commussion

5 Shr1 S Krishnamurthi, Research
Officer, Office of the Conteul-

ler of Insurance

6 Shr1 K K Bhargava Insurance
Commussioner, Employees’
State Insurance Corporation

Member Secretary.

(e) 30th November 1957

Closure of Textile Mills

Shri A, K Gopalan:
28, Shri Narayanankutty Menon:
{ Shri R, J. Rao:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No
164 on the 22nd May, 1957 and state
the number of employees and workers
in textitle mills affected by closures
and closure notices during the first
six months of 1957

The Minister of Commerce (Shri
Kanungo). The number of workers
affected by the mulls actually closed
down during the first six months of
1957 15 6812, The number of workers
who will be affected,by the mills
under closure notice 15 8,350
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Publication of Gandhiji's Works

*( Shri Jhulan Sinha:
“30. { Shri Heda:
Shri Bhakt Darshan:

Will the Minister of Information
and Broadcasting be pleased to refer
to the answer given to Starred Ques-
tion No. 1303 on the 23rd August, 1856
and state the progress made in the
scheme of publishing the complete
works of Mahatma Gandh?

The Minister of Information and
Broadcasting (Dr, Keskar): Further
material has been collected and the
manusecript of the first volume is get-
ting ready for the press.
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Consumption of Electricity by Gov-
ernment of India Offices in Delhi

*32 Shrimati Tarkeshwari Sinha:
Will the Minister of Works, Housing
and Supply be pleased to state.

(a) the amount of electricity con-
sumed by the Government of India
Offices in Delhi during 1858-57; and

(b) whether in view of the heavy
consumption of electricity by Gov-
ernment, the Central Government
propose to set up their own genera-
ting sets in Delhi?
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The Deputy Minister of Works,
Housing and Supply (Shri Anll K,
Chands): (a) The information is be-
ing collected and will be laid on the
Table of Lok Sabha

(b) The question 15 under consi-
deration

Lemongrass Oil

*33. Shri Bishwanath Roy. Will the
Minwster of Commerce and Industry
be pleased to state whether 1t 15 a
fact that Indian export of lemongrass
oil to US markets has been adver-
sely affected recently?

The Minister of Commerce (8hri
Kanungo): No Sir Our exports to
USA have in fact shown an -
crease A statement giving statisti-
cal data 1s placed on the Table of
lok Sabba [See Appendix 1
annexure No 4]

State Information Ministers'
Conferences

*34. Shri 8§ C. Samanta. Wil the
Minister of Information and Broad-
casting be pleased to state.

(m) how many Conferences of State
Information Ministers were held since
1947,

(b) the decisions taken in the last
Conference and where 1t wgs held,

(c) whether according to the deci-
sions of one of those Conferences a
proposal to the effect that by March
1956, a total of 28,500 community
radio sets would be installed by State
Governments under the subsidy
Scheme, has been carried out, and

(d) the number of such sets instal-
led in States so far State-wise”?

The Minister of Information and
Broadoasting (Dr. Keskat): (2) Three
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1855, a copy of which 1s laid on the
Table [See Appendix I, annexure
No 5]

(c) No decision to this effect was
taken at any of these Conferences

(d) A statement showing the number
of community receiving sets supphed
to States for installation upto 3lst
March, 1057 1s placed on the Table of
Lok Sabha [See Appendix 1,
Annexure No 5]

Registration of Handlooms

*35. Shri 8. V. Ramaswamy* Wull
the Minister of Commerce and Indus.
try be pleased to state

(a) what s the final count of regs-
tered handlooms,

(b) how many of them belong to
cooperative and

{c) how it compares with the
figures of the Kanungo Committee's
report?

The Minister of Commerce (Shri
Kanungo) (a) 10, 15, 878, upto the
end of June, 1957, This 1s not the final
figure as registration work has not
yet been completed

(b) This information is not being

collected under the regstration
order

(c) Does not arise at this stage n
view of reply to part (a)

Slum Clearance in Rajasthan State

*3. Shri D. C. Sharma: Will the

anterofwmntmgudhp-
Ply be pleased to state

(a) whether Rajasthan Government
have submutted any scheme for the
clesrance and improvement of slums
in Rajasthan State, and

(b) if s0, the detals thereof?

The Deputy Minister of Works,
Houxipg and Supply (Shri Anll K.
Chands): (a) and (b) In 1956, the
Rajasthan  Government forwarded
some tanfative slum clearance pre-
pomls drawn up by a number of
Municipal Boards The Btate Govern-
ment themselves stated that the
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proposals required revision and that
they had directed the Municipal Boards
to revise them in conformity with the
Slum Clearance Scheme of the Gov-
ernment of India  These revised
proposals are still awaited from the
State Government.

Jute Industry

3. Shri V. P. Nayar: Wil the
Minister of Commerce and Indusciry
be pleased to refer to the reply given
to Unstarred Question No 257 on the
27th May, 1957 and state whether the
figures of profits have since been
asked for or furnished by the Indian
Jute Mill Associations pertaining to
the year 1955 and 1056?

The Minister of Industry (Shri
Manubhai Shah): The information 1s
being collected

Coal Mine Workers

2. Shri V. P, Nayar: Will the Minis-
ter of Labour and Employment be
pleased to lay on the Table a state-
ment contarming the information ask-
ed for in regard to Wage bills and
bonus paid to Coal Mine Workers in
Unstarred Question No. 249 dated the
27th May, 1957

The Deputy Minister of Labour
(Shri Abid All): Complete informa-
tion 1s still not available. A state-
ment will be placed on the Table of
Lok Sabha when available

Graphite

3. Shri V. P. Nayar:
{Bh.ri Easwara lyer:

will the Minister of Commeroce and
Indusiry be pleased to state-

(a) the quantity of graphite pro-
duced in India at present; and

{b) the estimated requiriaent of
graphite and graphite products at
the end of the Second PFive Year
Plan?
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The Minister of Industry (Shrl
Manubhal Shah):

(a) 105¢, -- 1,479 tons
1955 . .. .. 1,613 tons
1856 . . Not available.

(b) Graphite: 3,000 tons per year.
Graphite products: 2,000 tons per
year
(hike crucifie furnace parts ete).

Vitamins

Bhri V. P. Nayar:
Shri Easwarzs Iyer:

Will the Minister of Commerce and
Industry be pleased to state the posi-
tion of the production of Vitamins in
India as at present and the value of
Vitamins so produced?

The Minister of Industry (Shri
Manubhai Shah): 1. Vitamin ‘A’ Shark
Liver Ou which 1s rich in vitamin ‘A’
18 being produced in the country by
three Government factories situated at
Bombay, Kozhikode and Trivandrum.
The production of these factories
during the last two years has been as
follows —

Year Quantity
1955 27,158 Gall. 6,51,792
1956 59,500 ,, 14,29,416

Government have also approved two
Schemes for the manufacture of syn-
thetic vitamin ‘A’ starting from lemon
grass o1l which 1s indigenously avail-
able. A production of 10 mllion m.u.
of vitamin ‘A’ per annum valued at
Rs. 50,00,000 1s envisaged in each of
these schemes

2 Vitamin B-12

One firm has been granted a Licence
under the Industries (Development
and Regulation) Act, 1851 for the
manufacture of vitamin B-12 with a
capacity of 1.2 Kg per annum valued
at Rs. 12,37,000. The firm is expected
to commence production by March,
1958,

3. Vitamin Bl, B2, B, C & D.

A scheme submitted by a firm for
the manufacture of these vitaming is

4.

Value (Rs.)
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the following quantities 1s now under
consideration.

Vitamn Quanuity Value (Rs.)
B1 1§ tons per annum 85,35,0C0
B2 2 3 » » s.w
B6 0.5 » » 2 12,36,000
C 60 4 s m 58,00,000
D 19 45 " 27,008,000

lotal 1,91,51,0C0
The guestion of producing some of
these vitamins under the National In-
dustrial Development Corporation 1s
being examined .
* Nicotinic acad and amide

Licences under the Industries (De-
velopment and Regulation) Act to
produce the above witamins with a
capacity of 15 tons per annum has
been 1ssued to two firms One of
them has already started production

Heavy Industry Projects

Shri V. P. Nayar:
Shri Easwara Iyer.

Will the Minister of Planning be
pleased to lay on the Table of the
House a statement showmg

(a) the projects in Heavy Industry
started or allotted to each State under
the First and Second Five Year Plans,

(b) the capital invested by (1) the
Central Government, (u) the State
Governments and (1) Private Sector
s0 far, and

(d) the per capita investment by
the Central Government m Heavy
Industry mn each State”

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) to (¢) Three
statements are laid on the Table of
Lok Sabha furnishing the required
Information so far as available [See
Appendix I, annexure No 6.]

Statement I indicates the heavy in-
dustrial projects started or proposed
in each State under the First and

Five Year Plans
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Statement II indicates the break-up
of investment on heavy industrial pro-
jects by the Central and State Gov-
ernments and by the private sector.

Statement III shows the per capita
investment by the Central Govern-
ment i1n Heavy Industries in each
State The per capita 1nvestment 1s
worked out on the bass of the total
investment divided by the population
in each State

Housing Schemes

(Shri Ram Krishan:
LBhrl Radhelal Vyas:

Will the Minuster of Works, Housing
and Supply be pleased to state

(a) the total amount of loans and
grants given to States during 1956-57
under vanous Housing schemes,
scheme-wise and State-wise separate-
ly, and

(b) the total amount allocated
during the current year State-wise
and scheme-wise separately?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). A statement
giving the information sought 15 laid
[See Appendix I annexifre No 7]

Plantation Labour Housing Scheme

8. Shri Ram Krishan; Will the Mini-
ster of Works, Housing and Supply be
pleased to state

(a) the names of the States which
have mtroduced Plantation Labour
Housing Scheme so far, and

(b) the total number of apphcations
received so far from mdividual
planters State-wise”

The Deputy Minister of Works,
Housisg and Supply (Shri Anil K.
Chandéis): (a) The Btate of Kerala and
the Trpura Administration have 20
far introduced the Plantation Labour
Housing Scheme

(b) Kerala H“

‘Fripura 11
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Hlegal Entry of Pakistanis

9. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the number of persons who
crossed the border between West
Bengal and the East Pakistan without
passports during 1857, so far,

(b) the number of persons convict-
ed; and

{c) the number of cases still pend-
m‘?

The Prime Minister and Minister of
External Affairs (Shri Jawaharisl
Nehru): (2) to (c) The information is
bemng collected from the State Gov-
ernment and will be placed on the
Table of Lok Sabha when available

Conch Shells

10. Shri Keshava: Will the Migyster
of Commerce and Industry be pleased
to state:

(a) what 1s the total value of import
of Conch Shells into our country for
t!l’c years 1854-55, 1955-56, and 1956-
57; and

(b) the steps Government have
taken to improve the industry locally
in the country?

The Minister of Industry (Shri
Manubhai Shah): (a) No sepamate
figures for Conch Shell as such are
available but the following statement
shows the import of Conch Shells and
Cowries country-wise duning the years
1854-55 and 1855-58 and 1956-57;—

= e —

(Value 1n 1000 Rs)
Dec )

(Apr
Countries  1954-55 1955-S6 198657
43 22 8
Zangibar 17 33‘; 148
Tengsayia 1 4“ 32
200
Rest 18 I il
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Mica Mines

11. Shri Keshava: Will the Minister
of Labour and Employment be pleased
to state the amount of compensation
paid to the injured and to the heirs of
the persons killed 1n the =accidents
which occurred 1n Mica Mines 1n India
in 1856°

The Deputy Minister of Labour
(Shri Abid All): The information is
not available

Displaced Persons from East Pakistan

12, Dr. Ram Subhag Bingh: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state what
faciities for farming have been pro-
vided to the families of displaced per-
sons from East Pakistan settled on

farmland®

The Parliamentary Becrelary to the
Minister of Rehabilitation and Mino-
rity Affairs (Shri P. 8. Naskar): In
addition to allotment of agricultural
land, displaced agnculturist families
are given financial assmstance for con-

bullocks, fodder, seeds, manure and
implements The displaced families
are also given maintenance assistance
to cover the period from the time of
thair dispersal to the colony sites till
thu first harvest
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Quarters for Class IV Servants

14. Shri 8. C. Bamanta: Will the
Minister of Works, Housing and Bup-
ply be pleased to state

(a) when the decision was taken to
electrify the quarters of Class IV
employees m Delh1 and New Delh
and

(b) the number of quarters that
have been electrified so far?

The Deputy Minister of Works,
Housing and Supply (Shri Anll K,
Chandsa): (a) In October, 1852

(b) 3841
Quarters for Class IV Empioyees

15. Shri §. C. Samanta: Will the
Minuster of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Unstarred Question No 902
on the 13th December, 1956, and state

{a) how many of the 780 quarters
for Class IV employees have been
electrified,

(b) how many quarters other than
class IV quarters in that locality have
been electrified mince December, 1855,
and

(e) whether 25 Daftry and 22 Peon
Quarters at Alganj (Lodi Colony)
have since been repaired and electri-
fled?

The Deputy Minister of Works,
mmm(mm K.
Ohanda): (a) 450

(b) Nil
(e) No
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Smuggling of Animals to Goa

16. Shri Assar: Will the Prime
Minister be pleased to state

(a) whether Government are aware
of the fact that a large number of
ammals are sent to Goa Territory by
unlawful means, and

(b) 1f so, the steps taken by Govern-
ment to stop this?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) The Government are
aware that attempts are made to
smuggle hve stock to Goa m an un-
authorised manner

{b) Smuggling has shown a mark-
ed decrease mn recent months because
of the stringent measures taken by the
Special Reserve Police and Customs
authonties These measures include
constant patrolling of the frontiers of
Goaz and strict surveillance of known
smugglers

Becond Five Year Plan of Tripura

17. Shri Dasaratha Deb: Will the
Minister of Planning be pleased to
state

(a) how much money has been
spent during 1956-57 under different
heads of the Second Five Year Plan
for Tripura;

(b) how many new posts have been
created 1n Tripura under the Second
Five Year Plan during the same
period, and

(c) whether the progress of the
Second Five Year Plan for Tripura:
has been satisfactory?

The Deputy Minister of Planning
(Shxi 8. N. Mishra): (a) and (b) In-
formation 1s being collected from the
Tripura Admunistratation and will be
placed on the Table of the House as
soon as it 18 received

(er Does not arise
Jute Miils

18. Shri 8. N. Dwivedi. Will the
Minister of Commmerce and Indusiry
be pleased to state

(a) whether Government have any
proposal to establish jute mulls in alf
the jute-grownng Sktezr m Inda, andl
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(b) whether any licence have been
1zsued for the location of a jute mll
an Onssa”

The Minister of Commerce (Shri
XEanango): (a) No, Sir

(b) No, Sir

Industrial Development of Orissa

18. Shri Panigrahi: Will the Mims-
ser of Planning be pleased to state the
schemes for industnal development
proposed to be undertaken during the
Second Five Year Plan period in
Orissa State under Central, State and
private auspices?

The Deputy Minister of Planning
(Shri 8. N, Mishra): A Statement 1s
Jaid on the Table of the House [See
Appendix I, annexure No 8]

Export of Hides and Skins

2£0. Shri N. R. Munisamy: Will the
Minister of Commerce and Industry
be pleased to state whether exporters
of hides, skins and kips are given
financial assistance on long term
arrangements by Government”

The Minister of Commerce (Shri
Xanunge): No, Sir.

Dispiaced Persons in Tripura

21. Shri Dasaratha Deb: Will the
Mimster of Rehabilitation and Mino-
=ity Affairs be pleased to state

(a) whether Government have re-
ceived any notice from the Secretary,
Tripura United Refugee Commuttee,
Khowa:r Branch, m the month of
June 1887 for starting Satyagraha on
certain demands of the Displaced Per-
sons;

{b) if so, what are these demands,
and

(c) the action Government are
taking thereon”

The Parliamentary Secretary to the
“Ministes of Rehabilitation and Mino-
ity Affairs (Shri P. 8. Naskar): (a)
Yes

(b) A statement Lsting these de-
‘mands is placed on the Table of Lok
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Sabha
No 9]

[See Appendix 1, annexure

(¢) The demands are under exami-
nation by the Tripura Adminstration.

Imporis

22, Shri Narayanankutty Menon:
Will the Minister of Commerce and
Industry be pleased to state

(a) the total amount spent for im-
porting capital machinery and other
materials during the years 1055-58
and 1956-57, and

(b) what amount was spent for
importing luxury articles including
motor cars and parts of automobiles
during the same period?

The Minister of Commerce (Shri

Kanungo): (1) 1958-57
1955-56 (Aprl—December 1858)
(Rs crores) (Rs crores)

1101 1086

(b) A statement showwing the m-
port figures of goods which are con-
sidered “luxury goods” is laid [See
Appendix I, annexure No 10]

Manufacture of Salt

23. Shri Pramathanath Banerjee:
Will the Minister of Commerce and
Industry be pleased to state-

(a) whether he 1s aware that the
Sea-side south of Contal in Ramnagar
Thana 1s the fittest place for salt
manufacture in West Bengal, and

(b) 1f so, whether any action 15
proposed to be taken in the matter for
the location of a salt factory®

The Minister of Commerce (Shri
Kanungo): (a) and (b) Conditions
prevailing in Contai are favourable
for the location of a large-scale salt
factory, and the question of establish-
ing one or more units for salt pro-
duction m the area is being examined
by the Salt Commissioner in consul-
tation with the Government of West
Bengal
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24. Shri Jadhav: Will the Minister
of Commerce and Industry be pleased
to state:

(a) what difference Government
make between the mill-made cloth
and the power-loom-made cloth; and

(b) whether Government are con-
templating to extend the excise duty
to the power-loom made cloth?

The Minister of Commerce (Shri
Kanungo): (a) The only distinction
between cloth produced by Mills and
by powerlooms factories is that the
marking regulations applicable to the
former do not apply to the latter.
Excise duty is levied on mill-made
cloth on square yard basis, and on
powerloom cloth on loom basis.

{(b) Does not arise, as powerloom
cloth produced in factories employing
more than 4 powerlooms is already
subject to excise duty.

Khadi and Village Industries

25. Shri Kalika Singh: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether Government of India
-‘have made any rules for the grant of
loans and subsidies to institutions,
societies and trusts for assisting them
to start and run Khadi and Village
industries, specially the new Ambar
Charkha manufacture and production
of yarn therefrom;

(b) if so, the nature of such rules;

(c) what loans and subsidies have
so far been granted to institutions,
societies, and trusts in various States
of India and how they have been
utilised; and

(d) whether District Planning Com-
mittees, District Magistrates or any
responsible authority of the districts
are required to report mbout the status
of such bodies before grant of loans
aggd subsidies and whether there are
supervisory ajencies of the All India
Khadi .and Village Industries Board
or Commission to lock into the proper
utilisation of such funds?

15 JULY 1837
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The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) A copy of the loan rules is
[Placed in Library. See No. S 101—/
57]

The terms and conditions governing
subsidies or grants-in-aid have been
laid down for different aspeets of
each industry. These are admissible
mainly for supply of improved im-
plements, rebates on sales of khadi
and products of other village indus-
tries, training, research and publicity.
The recepients are required to
maintain proper accounts and to sub-
mit in due course statements of
audited accounts to show that funds
have been utilised for the purposes
for which they were sanctioned.

(c) The amounts disbursed up to the
31st March, 1967 were as follows:—

LLOANS SUBSIDIES
Kna'i Other Khadi Other
iocluding  village including village
Ambar, Industries Ambar. Industries.

(Rs, in Lakhs)
875-21 229-17 1438'14 246°33

The amounts includes those disburs-
ed by the All India Khadi and Village
Industries Board either through its
recognised institutions or its own
agencies in certain areas. The
amounts also include the fund utilis-
ed by the Board for trading
operations.

The Khadi and Village Industries
Commission has a system of internal
audit which checks the accounts of
the recognised institutions and en-
sures that funds have been spent on
purposes for which they were
sanctioned. Accounts of some of the
institutions for the years 1953-54, 1954-
55, 1055-56 and 1956-57 have been
audited and utilisation certificates
issued. For the rest aud:tlng is still
in progress.

(d) District authorities are not usu-

ally consulted about the status of in-
stitm.ions etc. which

however, is made available only to
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the nstitutions recogmised by the
Comrussion and which are registered
under the Registration of Societies
Act 1860 The Commussion ensures
the supervision of proper utiligation of
funds through its zonal officers and
internal audit parties.
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taluk, Salem District, Madras during
the Second Five Year Plan period®

The Minister of Industry (Shri
Hlnl‘hhn:nﬁ): An
under Indusries (Development and
Regulation) Act, 1951 for setting up a
Cement Factory in Salem District has
b;::neejwdnndumderemﬂm
a
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DEATH OF DR A N BINHA

Mr. Speaker: I have to inform the
House of the sad demise of Dr. A N.
Sinha who died on the 5th July, 1057,
at Patna at the age of 71

Dr Sinha was a member of the
Central Legslative Assembly from
1935 to 1937 and in 1837, he was
elected to the Bihar Legislative As-
sembly He became the Fimance
Minister 1n the Bihar Minustry in
1937 and held that office tall hus death.

The House will jom with me in
conveying our condolences to the
members of his family The House
may stand in silence for a couple of
minutes to express its sorrow

The Members then stood in silence
for two wminutes

MOTIONS FOR ADJOURN-
MENT

Prorosep STRIKE O P & T EM-
PLOYEES

Mr. Speaker: 1 have received notice
of an adjournment motion tabled By
Shn Sadhan Gupta It reads

“The failure of the Government
to redress the grievances of the
employees of Post and Telegraph
Department, as a result of which,
a General Strmke of such emplo-
yees 18 to take place”

The Minister of Co-operatien (Dr.
P. 5. Deshmukh): May I clanfy the
position? {Interruptions)

Mr. Spesker: I thought there was &
change of portfolios

stzl): I have receaived a number of ‘call
attention' notices and also a number
of short notice questions on this sub-
ject If you will permit me, I shall
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make a full statement in a day or two
1 do not think the adjournthent motion
should be considered before the House
hears my statement

Mr. Speaker;: The bon Minster will
make a statement in a day or two I
do not know how we can discuss an
adjournment motion relating to a
prospective strike Anyhow, measures
have to be taken An adjournment
motion does not seem to be a proper
method of drawing the attention of
the Government Of course, during
the period of negotiations, there will
be demands on one side, the other
side will try to meet them, but if the
demands are excessive, it may not
Both are possible Therefore, 1t 1s
too early to censure the Government
for what they have done or not done
Also, in view of the fact that the hon
Minuster will make a statement with
regard to all the ‘call attention’ notices
and short notice questions, surely he
will take note of what 15 mentioned
in this adjournment motion also and
make a full statement, so as to avoid,
if possible, any threatened strike

“This 18 & very important matter and
T am sure_the Government will give
sufficient information Thereafter, we
sh.ll see what 1s necessary

So far as the adjournment motion
1s concerned, I do not think it 1s
necessary for me to give my consent
1o 1t

Shri Sadhan Gupta (Calcutta-East)-
It may be held over till the Minister
makes his statement

Mr. Speaker: It i1s unncessary He
will make his statement Thereafter,
if necessary, we will have a discus-
sion

Shri V. P. Nayar (Quiion) For that,
another notice will be necessary

Mr. Speaker: Notice of an adjourn-
ment motion is not the only course
open There are many other notices
that can be given under the rules

Shri Ssdhan Gupta: The position 15
such

Mr. Speaker: The hon Minister has
agreed to make a statement Let us
walt and see what will happen It is
not necessary that discussion should
take place on an adjournment motion
There are many other methods where-
by attention can be drawn and a dis-
cussion can take place I will certainly
consider all reasonable requests for a
discussion, if such a discussion 1s
necessary, after the statement 1s made

Shri V P. Nayar: Do we take 1t
that the Mmster has accepted the
short notice questions”

Mr. Speaker: Yes, he will answer
all of them

Shri Lal Bahadur Shastri Perhaps
if 1 make a statement, the short notice
questions could be accepted as ordi-
nary questions

Shri V. P. Nayar: In regard to a
‘call attention’ motion, we cannot put
questions If the Mimster 1s prepared
to accept the short notice questions,
we will wait

Mr. Speaker I shall forward all
the short notice questions and also
the ‘call attention’ notice to hum He
will make a comprehensive statement
I will keep all these notices pending
In case any further elucidation is
necessary, 1 will admit them as short
notice gquestions, subject, of course to
his accepting them

PRroPOSED STRIKE 0 CTO EMPLOYEES

Shri Sadhan Gupta: 1 am not press-
g this motion, as it 15 settled

Mr. Speaker: The CTO dispute is
settled

Prorosep STRIKE By CENTRAI GOVERN-
MENT EMPLOYEES

Mr. Speaker: I have received notice
of an adjournment motion tabled by
Shri S A Dange and Shn A K
Gopalan It relates to

“The situation arnsing out of the
reported decision of various orga-
nisations of Central Government
employees to go on strike”
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(Pandit G. B. Pant): 8ir, thus 15 a
very vague sort of motion—‘arising
out of the reported decision of various
organisations of Central Government
employees to go on  strike' The
Movers are not even sure if any dec-
sion has been taken by the organisa-
tions, nor has any motion becn made
of these oragnisations, nor as to when
and why they are going on strike 1
personally hope that in spite of this
notice, they will not be incited to go
on strike I hope that the Central
Government servants fully realise that
the country 1s at present engaged in a
big undertaking and the only way to
raise the emoluments or to provide
additional amemties and camforts for
the people of this country, including
those who today have the privilege of
occupying offices as public servants, 1s
by increasing production Anything
that tends to hamper it, anything that
tends to create a deadlock to paralyse
public ife or to interfere, directly or
indirectly, with the processes of pro-
duction, will come 1n the way of all
that the Government may like to do
for its own employees In fact, no
one else 15 more interested m the con-
tentment of the Central employees
than the Government itself

Seeing that the employees of State
Governments are getting very low
salaries, the Government Ras gone out
of i1ts way even to assist them There
13 such a vast discrepancy between
the salaries which the State Govern-
ment servants are getting and which
our Central employees are getting
But we are anxious to remove all
gnevances and to do all we can for
the betterment and enrichment of the
life of our employees No Govern-
ment can be more anxious to serve
its servants than ourselves

So I hope that while, so far as this
adjournment motion 18 concerned, it
15 altogether out of order, the appeal
that I am making, I believe on behalf
of all Members of this House, will
be listened to by the members of our
services

5. A. Dange (Bombay City-
tral): May I point out that when
the hon Minister of Communications
took note of the notice of strike of the
Posts and Telegraphs employees, 1t
was not a vague notice, nor was the
answer very vague? But when my
motion refers to other organisations
also, I do not know why 1t suddenly
becomes ‘vague’ Anyway, such =&
reply to this serious adjournment
motion would rather be more of an

of a strike I want the Government to
look into that before a serious strike
takes place That 1s why I drew the
attention through the adjournment
motion

Mr. Speaker. It does not appear
from what the hon  Mmister has
stated that he has received any
notice of intending strike from any
organisation, nor does the notice of
the adjournment motion refer to any
such notice In a fluid state—even
if notices should have been served—
when negotiations are going on, any
discussion on the floor of the House
accusing Government of having done
or not having done something would
seriously stand in the way of an ami-
cable settlement Hon Members
who are interested may try to put
short notice questions and try to
elicit what exactly the Government
15 doing or going to do

In these circumstances, I do not
think it 15 proper for me to give
consent to this adjournment motlon.

Thus disposes of No 6 also given
notice of by Shri Vajpayee
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HARTAL OF WHOLESALE TRADERS IN
Do -

Mr. Speaker: Then, there 1s another
adjournment motion—

“To discuss the situation aris-
ing out of the continued hartal
of wholesale traders in Delh: fol-
lowing the Government's refusal
to exempt the Union Termtory
of Dellu from the purview of
Inter-State Sales Tax”

This has been given notice of by
Shr: Assar I do not know whether
people can go on a hartal if there 1s
any measure of taxation What does
the hon Minister say”

Pandit G. B. Pant: 1 am sorry that
some of the traders of Dellu should
have gone on & hartal I want the
business 1n Delhi to thrive, and every
trader to make a reasonable profit
too So, apart from the ments of this
question, I am sorry that they should
have gone on strike or hartal If
anything, the hartal has hampered
and not facilitated the solution of the
problem I know that hartals have
been associated with Sales Tax im-
position 1n other places But, here,
the hartal has been orgamsed n
order to secure exemption from a tax
which 15 applicable to the entire
country

I have been giving thought to the
matter and 1 would hke to make a
reasonable concession 1n order to
enable the trade of Delhi to be car-
ried on in a satisfactory way with
due regard to the interests of other
States so that all may prosper and
all may thrive Even if anything 1s
done 1t will not be done because of
the hartal but in spite of 1t And, if
the hartal continues, 1t 15 just possible
that the atmosphere may not be avail-
able in which one can apply his mind
dispassionately, in a detached way
and 1n sympathy with the subject
So, I think this concesmon that 1s
being sought can be thought of in a
proper atmosphere But I on my part
have been trying to gpive the utmost
attention to it

I have discussed it with the mem-
bers of the Advisory Committee of

Dellu who are Members of Parhament
for days and days auu aiso with-
some representatives uvi e wade 1
am sorry that in  spite of that the
hartal should have been organised and
notice of this motion should have
been given It 1s altogether out of
order, altogether uncalled for and not
likely to help those who have either
induced the Mover to put 1t or who
have considered 1t advisable to adopt
the course of having a procession or
gomng in for a hartal The country
wants to tackle «ll i1ts problems m a
rational way and not under pressure

Mr Speaker: In view of the state-
ment of the hon Minister I do not
think I am called upon to give my
consent All that the hon Member
wanted evidently was to draw the at-
tention of the House to the fact that
public may suffer on account of the
hartal T am sure, if this 1s hus point
of view, the Government will make
arrangements to take over all trade

Consent 1s not given to this motion

Non-LocaTiON oF O REFINERY IN
Assam

Mr. Speaker There 15 another ad-
journment motion by Shri Hem Barua
and another hon Member It 15 to
discuss—

“The wide-spread and grave
unrest and highly explosive situa-
tion 1n Assam consequent on the
unjust action of the Government
of India refusing to locate the
proposed O11 Relthery in Assam ”

If Government takes a decision to
have an o refinery elsewhere, then
another State will go on stnke Like-
wise if a steel plant 15 not located
somewhere 1n Madfas that part may
go on strike and s0 on

Shri Hem Barua (Gaubati) It 1s
not like that, Sir It 18 the legitimate
demand of the people of Assam to
have fhe 011 Refinery located there
But now information has come that
the Government of India had made
an altermative proposal of not locating
the refinery there

I find that the Assam Assembly
passed two resolutions unanimously,
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[Shr1 Hem Barua)

both by the Government and the Op-
position, demanding the o1l refinery
in Assam because 1t 13 the o1l there
that has to be refined I find that the
+Government of India have become a
victim i1n the hands of the British
monopolists as the Assam O11 Com-
pany Particularly they do not want
it therein that State because they
do not want the people of that State
to benefit There 15 an agitation there
And, on the 15th of July, today, there
15 going to be an All-Assam agitation
—not a hartal but an agitation—and
this 15 also the demand of the Assam
Government And, 1t may so happen
that the Members from Assam both
of Parliament as well as the Members
of the State Assembly might resign
.en bloc The situation there 1s like
that and that 13 why I have brought
this adjournment motion before the
House

Mr. Speaker: Has the hon Minister
anything to say”

The Minister of Mines and Oil
(Shri K. D. Malaviya). If the inten-
tion of the hon Member i1s to draw
the attention of the House to this
question, I would welcome this oppor-
tunitv of saying something on this, but
I do not know why the decision of
Government involving such highly
technical and economic questions
should create a highly explosive
situation .n Assam leading to dis-
content and agitation

The question of locating a site for
the cswablishment of a refinery for ex-
ploiting the crude oil of Naharkhatia
was before the Government for some
time and they gave full consideration
to all the aspects involved m this Ques-
tion, especially the views expressed
by the Assam Government received
great attention The decision, how-
ever, could no longer be postponed
because by doing so the production
<of crude o1l would be delayed It is,
therefore, true that the Government
thave taken a decision to locate the
wroposed refinery at Barumi in Bihar

Knowing the wishes of the leaders of
Assam as we do, the Government
would have been glad to locate this

economically it
feasible proposition

The Assam Government have been
pressing for a fresh examimation of
thus question and a deputation from
Assam consisting of important Cong-
ressmen met our Minister for Educa-
tion and Scientific Reserch sometime
back, who assured them that the Gov-
ernment would be too willing to con-
<ider any fresh point in this connec-
tion, and, at the same time, Govern-
ment would welcome an opportunty
to explain fully to the representatives
of the Assam Government the reasons
that led them to take the decision in
favour of Baruni

I learn that another deputation
fiom Assam 18 coming to Delh: to meet
the Prime Minister 1 assure the
House that we are always open to
conviction and from that point of view
we shall be able to exchange views
on this matter with the Government
representatives of Assam

Shri Hem Barua: If our experts
made a report, it does not mean that
they have ruled out the possibility of
Gauhati, which 15 one of the three
places mentioned in the Report The
Expert Committee report says that it
has taken the technical and economic
factors into consideration and the
demand of the people 13 written off or
tried to be written off lhke this
because the Assam O1l Company does
not want the o1l refinery there and
they do not want the people there
to harvest any

Mr. Speaker: We are not going in-
to the merits here

The Prime Minister and Minister of
External Affairs (Shrli Jawaharial
Nehru): Sir, we are not discussing, I
take it, the merits of this question
which are largely dependent upon
technical, economic, financial and de-
fence reasons
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All kinds of considerations have to
be considered. Mainly, the proposi-
tion as to how this can be done for
the advantage of Assam as well as for
the rest of the country—that 15 a
question which we are always pre-
pared to discuss and consider But,
surely, an economuc¢ consideration or
a consideration from the point of view
of technology is not facilitated by
hartal, however strong the expression
of views might be We cannot change
the economics in this way In fact, a
certain doubil arises if a complicated
plant can be established where har-
tals may constantly arise and prevent
such working

Shri Hem Barua: It 1s not a ques-
tion of hartal, Sir

Mr. Speaker: 1 am not allowing any
diseussion on this Such matters as
this, as to where a particular indus.
try ought to be located or not, can-
not formm the subject-matter of an
adjournment motion Even 1if the
House 1s s0 Inclined to give 1ts opi-
nion or even decision that it ought to
be located in a particular place, the
question 15 how far it can hamper the
hands of Government which will have
to take technical advlce and so on
Information on such matters can be
elicited by means of Cal)l Attention
notice, they can get a statement and
then discuss with the Goveinment I

am not called upon to give my con-
sent to this

Shrl T. K. Chaudburl (Berham-
pore) On a point of order May I
point out that we are discussing here
the question of admissibiity® And
u the charge leyelled by the hon
Member 1s at all true, that the cons:-
deration of the profits of the Assam
O1l Company has played some part 1n
the decision that the Government has

taken, surely it 1s a very serious mat-
ter -

Shri Jawaharlal Nehru: In fact, 1t
has not The Government has absolu-
tely nothing to do with that In fact,
Government would act adversely to
any such suggestion,

Mr. Speaker: Nobody 1s here to pro-
tect the interests of the Assam Oil
Company So far as the adjournment
motion 15 concerned, the charge
against the Government 1s that 1t has
not located, or does not propose to
lorate, the plant 1n Assam That 1s
not a matter which should form the
subject-matter of an adjournment
motion As a matter of fact, every
mdustry has to be located somewhere,
and then we will have a seiies of ad-
journment motions Therefore, I am
not called upon to give my consent to
this

Shri Hem Barua: Sir, I want to ab-
stain from the House I just came to
move this motion We withdraw

Mr. Speaker: The hon Member does
not require my leave to abscnt hum-
self from this House

(Shr: Hem Barua and Shri Amjad
Al then left the House)

Artrceko HARASSMENT oF BuDDHIST
CONVERTS ~

Mr. Speaker: Then Shri B C Kam-
ble has given notice of an adjourn-
ment motion to discuss *“the large-
scale mass harassment of the Buddhst
converts through social boycotts, as-
saults on their persons, and dire
threats to their property and women
folk at Rajura, Hmgoli and numerous
villages 1n North Satara district in
the Bombay State, wiolating the
Fundamental Right of Freedom of
Religion ™

Is 1t not purely a matter of law
and order and a State subj)ect? Hon
Members can go to the High Court
there or to the Supteme Court

Shri B. C. Kamble (Kopargaon):
The Bombay State have not taken
any steps m spite of all these boycotts,
assaults and harassment, Therefore
I am requesting that the House should
take some steps by appointing an all-
party commttee to enquire into the
matter Because, this question of so-
cial boycotts and other kinds of
harassment 1s a very serious one, and
the entire life of this community is
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{Shri B, C. Kamble]
brought to a stand-still. That is why
1 have brought forward this adjourn-
ment motion.

Mr. Speaker: It is purely a matter
of law and order relating to the Bom-
bay State, however important it
might be so far as Fundamental
Rights are concerned. There is the
Iligh Court and the Supreme Court to
which cases can be taken for safe-
guarding the Fundamental Rights.
Parliament is not a court of justice
so far as mainteriance of Fundamental
Rights is concerned, nor has it got
an appellate jurisdiction over the
States. Under these circumstances I
am sorry I cannot give my consent to
this. Both of them, that is Adjourn-
ment Motion Notices Nos. T and 8, are
rejected.

Foop SiTuaTiON IN EasteErn U.P.

Mr. Speaker: The next one is in
the name of Shri Shibban Lal Saksena.
I need not hear him again. He has
been raising this matter again and
again—"the utter failure of the Gov-
ernment to take any substantial steps
whatsoever to tackle the extremely
#grave food situation in Gorakhpur.
Deoria, Basti and other districts of
:Zastern U.P.” In some part of India o~
the other there is always a serious
food situation from time to time. This
has come up before the House on one
other occasion. Food situation gene-
rally is a State subject. And when-
ever a State wants the aid of the
Cen*~» and the Centre has refused it,
and done so improperly, then possibly
in some other form the matter can be
brought before the House. I am not
called upon to give my consent to this
adjournment motion—either to this
(No. 8) or to No. 10.

Mr. Speaker: No, 11 is regarding
the notice of strike by the National
Federation of Post and Telegraph
Employees Union, and No. 12 is about
the hartal by the traders of Delhi.

Shri 8, N. Dwivedy (Kendrapara):
1 do not press it (No. 12).

Mz. Speaker: That is covered by No.
" :

The House will now take up normal
work,

w v awi (I97@r) o wew
WEIT, UH JEAAAZ WA qO W

g1
Mr. Speaker: I have disposed of
both.

Hon, Members will kindly observe
this. There is no time-limit for the
submission of an adjournment motion,
Till 11 o'clock any hon, Member can
hand over his notice of adjournment
motion to the Secretary and to the
Minister concerned and to the Speaker.
I shall try to dispose of such of
them as I am able to before coming
here—I have to come and sit here; I
may not have sufficient time. There-
fore, as much as I am able to go
through, I shall bring on that day.
Such of them as I am notf able to go
through in the Chamber I will bring
on the next day, The hon. Member
has given the notice in Hindi, I take
it. 1 am getting a translation, I shall
find out what it is and dispose of it
tomorrow.

oY TmA wwt oIS TN A A
FoUO IGM A AR A 7 BT o
Mr, Speaker: Very well,

PAPERS LAID ON THE TABLE
NoTrrie wrinns uNDER INSURANCE Act

The Minister of Finance (Shri T, T.
Krishnamacharl): Sir, 1 brg to lay on
the Table a copyv of each of theNotifi-
citivas Nos, SRO. 1666 and SR.O.
1667, dated the 25th May, 1957, under
sub-section (2) of section 20 of the
Insurance Act, 1838. [Placed in
Library. See No. S5-83/57)

DrcistoNs ON RECOMMENDATIONS OF
D.V.C. ENQUIRY CoMMTTTFE
*Rerort

The Minister of Irrigation and
Power (Shri B, K, Patil): Sir, I beg
to lay on the Table a copy of the
statement containing Decisions on Re-
commendations Nos, 88 and B0 of the
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Damodar Valley Corporation Enquiry
Committee Report. [Placed in Library
See No. S-84/57]

AMENDMINTS TO ADMINISTRATION OF
Evacues PropPERTY (CENTRAL)
RuLes

The Parliamentary Sarre‘ary to the
Minister of Rehzabilitation and Mino-
rity Affairs (Shri P. S. Nasker): Sir,
on behalf of Shr1 Mehr Chand Khanna
1 beg to lay on the Table, under sub-
section (4) of Section 58 of the Ad-
mimistration of Evacuee Property Act,
1950, a copy of the Notification No
SR O, 887 dated the 2nd March, 1957,
naking certain amendments to the
Administration of Evacuee Property
(Central) Rules, 1950. [Placed in
Library See No S-85/57]

ANNUAL REPORT AND ACCOUNTS OF
H1NDUSTAN HOUSING FACTORY
(PRIVATE) LIMITED

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): Sir, I beg to lay on the
T ible, under sub-section (1) of Scc-
tion 639 of the Companies Act 1956,
a copy of the Annual Report and
Accounts of the Hindustan Housung
Factory (Private) Limited for the
vear ending 31st July, 1856 ([Placed
i Library See No S-96/57]

REPORT OF REHABILITATION FINANCE
ADMINISTRATION

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir. I beg to lay
on the Table, under sub-section (2) of
section 18 of fhe Rehabilitation
Finance Administration Act, 1948, a
copv of the Report of the Rchabilita-
tion Finance Administralion for the
half year ended the 31st December,
1856 [Placed in Library See No
5-97/571

STATEMENT  SHOWIN PROGRESS OF
ACTION TAKEN UNDER SECTION 34(1A)
OF THE INDIAN INcOME-TAX Act

The Deputy Minister of Finance
A8hri B. R, Bhagat): Sir, 1 beg, to lav
on the Table a copy of the statement
showing progress of action in cases

dealt with under section 34 (1A) of
the Indjan Income-Tax Act, 1822, upto
31st May, 1957, 1n pursuance rf an
assurance given on the 18th &eptem-
ber, 1854 during the discussion on the

Indian  Income-Tax (Amendment)
Bill, 1954 [Placed in Library. See
No S-93/57]

AMFNDMENTS TO THE CENTRAL Excise

Rurzs

The Deputy Minister of Finance
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table, under section 38 of the
Central Excises and Salt Act, 1944, a
copy of each of the following Notifi-
cations making certain further amend-
ments to the Central Excise Rules,
1944 —

(1) SRO 1501, dated the 16th May,
1857, and

(2) SRO 1767, dated the 1st June,
1857 -
[Placed 1n Library See No 5-99/57]

CORRECTION OF ANSWER TO SUP-
PLEMENTARY QUESTION

The Deputy Minister of Planning
(Shri S N, Mishra): Sir, with vour
permission 1 would like to correct a
statement which I made m reply to a
supplementary arising out of Starred
Question No 12 today The time-limit
for the submission of the annual
plans by the States in complete
details, 1= the end of Mav and not the
end of March

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir I lay on the Table
the following four Bills passed bv the
Houses of Parhament during the First
Session of Second Lok Sabha and
assented to by the President <ince a
report was last made to the Houte on
the 13th Mav, 1957 —

{1) The Piovisional Collection of
Taxes (Temporary Amend-
ment) Bill, 1957,
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Lawd on the Table
[Secretary]
(2) The Copyright Bill, 18487

(3) The Appropriation (No, 3) Buill,
1957

(4) The Central Sales Tax (Amend-
ment) Bill, 1957

I also lay on the Table copies, duly
suthenticated by the Secretary of
Rajya Sabha, of the following six
Bills passed by the Houses of Par-
liament during the Furst Session of
Second Lok Sabha and assented to
by the President since a report was
last made to the House on the 13th
May, 1957 —

(1) The Essential Commodities
(Amendment) Bill, 1957

(2) The Life Insurance Corporation
(Amendment) Bill, 1957

(3) The Industnal Disputes (Amend-
ment) Bill, 1957

(4) The Reserve Bank of India
(Amendment) Bill, 1957

(5) The Coal Bearing Areas (Acg-
wisition and Development) Ball,
1957

(6) The State Bank of India
(Amendment) Bill, 1957

MESSAGE FROM RAJYA SABHA

Secretary* Sir, 1 have to report the
following message received from the
Secretary of Ra)ya Sabha —

“In accordance with the provi-
sions of rule 97 of the Rules of Pro-
cedure and Conduct of Business in
the Ra)ya Sabha, I am directed to
enclose a copy of the Raillway Pro-
tection Force Bill, 1857, which has
been passed by the Rajya Sabha
at its sitting held on the 29th May,
1”7 ”

BILL PASSED BY RAJYA SABHA
LAID ON THE TABLE
Secretary: Sir, I lay the Rallway
Protection Force Bill, 1957, as passed
by Rajya Sabha, an the Table of the
House

Bill
RESIGNATION OF MEMEER

Mr. Speaker: I have to inform the
House that Shr1 R Venkataraman, has
resigned his seat in Lok Sabha with
effect from the 8th July, 1957

RAILWAY PROTECTION
BILL

The Deputy Minister of Rallways
(Shrl Shahnawaz Khan): 1 beg to

move*

“That the Bill to provide for the
constitution and regulation of a
Force called the Railway Protec-
tion Force for the better protec-
tion and security of railway pro-
perty be taken into considera
tion™

As Members are aware, Railways
have their own Watch and Ward De-
partments for safeguarding their pro-
perty and the goods entrusted to them
for carriage The Watch and Ward
Departments functioning on the Rail-
wavys have hitherto been handicappe *
by lack of adequate powers and well
defined status as also of a proper sense
of discipline to fulfil their primary
functions of protecting Railway pro-
perty and of property entrusted to
Railways for transport The Railways
have during these years incurred
heavy losses on account of theft and
piiferage of Raillway property and of
payment of quite a large number of
compensation claims preferred against
them

The proposed legislation 1s designed
to bring about a radical change n the
functioning of this Department, which
15 being re-designated as the Railway
Protection Force, so0 as to achieve
quick and effective results It enables
the personnel of the Force to be
brought under a special set of disci-
plinary rules agd confers on them,
under certain conditions, powers of
arrest and search without warrant
Moreover, the Railway Protection
Force thus re-orgamsed could provide,
in times of need, stitaocle assistance to

———

FORCE

*Moved with the recommendation of the President,
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the Governmeunt Railway Police who
are charged mainly with the responsi-
bility for overall maintenance of law
and order m Railway premises

The total strength of the Force, in-
cluding officers, as 1t steod on 1st Apnl
1956, numbered 38,630 for all the
Railways and the total expenditure
incurred amounts to Rs 237 crores,
per annum The Bill by 1tselt will not
result m any addrtional expenditure
being incurred on the maintenance of
the force, as the intention of the pro-
posed legislation is primarily to give
the Force an improved status so that
1t can function more efficiently

The Bill was taken up for conside-
ration in the Rajya Sabha on 28th May
1957 and passed with some minor
‘modifications

Shri Mohamed Imam (Chitaldrug)
May I seek a clarification” The hon
Minister was pleased to say that this
Bill does not result in any extra ex-
penditure But according to the Bill a
number of posts are gomng to be
created including an Inspector General
of forces Do not all these appoint-
ments come under the i1tem ‘Expendi-
tuie’> What I want to know 1s, are
fiesh appointments going to be created
under the Bill?

Shri Shahnawaz Khan: These offi-
cers are already there As I said, we
are going to carry out a large scale
re-otgamzation It may be that we will
reduce the strength in certain places
but all these will be covered by the
re-organization

Mr. Speaker: What he says 15 this:
This Bill has got the effect of incur-
ring some expenditure from the Con-
solidated Fund and a statement to
that effect ought to be made to the
House A statement of the financial
effect and what *° ~ implications are
and so on ought to be given The
classes of officers are there The
House cannot vote without having a
knowledge of what exactly the amount
will be that has to be spent Other-
wise, they may feel that it 1s not
necessary to have so many classes of
officers and 0 on
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Shri A, C. Guha (Barasat): In the
Financial Memorandum of the Buill
as presented in the Rajya Sabha, we
find that in addition to the expen-
diture being incurred on the watch
and ward staff, there 1s proposal to
provide for buildings of the Force on
an average Rs 10 lakhs on each Rail-
way and I think there are now 6 or 7
Railways For the next five years for
the buildings of the Force it would
cost Rs 60 or 70 lakhs

The Minister of Rallways (Shri
Jagjivan Ram): That does not arise
out of this Bill What has been men-
tioned 1s this that the men are al-
1eady there, and the House has al-
ready sanctioned the expenditure for
that The security forces have been
continuing for the last 3 or 4 years
So the expenditure that we are claim-
ing on that has already been sanction-
ed by the House and it 1s already
there

Shri A. C Guha: If you provide
Rs 10 lakhs for building the force in
each Railway, 1t would come to Rs 70
lakhs That 15 a new item

Shri Jagyvan Ram: That does not
arise out of thus Bill That 15 my
point The Force 1s already there We
are incurring expenditure over the
foice which also has got the sanction
of Parliament Both have been
sanctioned

Shri C R Narasimhan (Krishna-
gir1) So then that requirement 18
fulfilled

Mr Speaker: I am informed that
the Financial Statement was submt-
ted to the other House along with the
Bill In all such cases, the financial
Statement has to be appended to the
Bill when 1t 1s circulated to the Mem-
bers of this House 1 am calling for
the Bill as was introduced in the
other House Hereafter this will be
done I am sure the financial state-
ment will be needed for venfication. I
shall make the original Bill, as wat
mntroduced in the Rajya Sabha also
available to all Members 1 believe
that as soon as a Bill 18 introduced n
the other House, coples of that Bif
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are arculated to Members of both the
Houses

Shri C. R. Narasimhan: I think 1t
will be a better procedure

Mr. Speaker: Of couise it 1s  not
that they should treat them indiffer-
ently I shall see that as soon as
a Bill 1s introduced in the other House,
when 1t comes to this House, the
original along with the Bill as passed
by the Rajya Sabha will both be cir-
culated Hon Menbers may know
what changes have been effected here
and so on

Shri C. R, Narasimhan: Is 1t propos-
ed to dispense with it now here?

Mr Speaker: Anyhow, I shall con-
sider that When a Bill comes here
from the other House, we do not in-
sist upon these formalities The
difficulty can be obviated by urculat-
ing copies of the Bill as introduced m
the other House That will be the
best method I shall place the
Motion before the House for con-
sideration

Shri A. C. Guha: 1 would hke to
mention here about the timelag bet-
ween the Bill being introduced 1n one
House and its being taken up for
consideration 1n the other House 1s
sometimes verv considerable 1t may
be 6 o» 8 months or even more So
it would be betier that when the Bill
comes from the otber Iouse, the
financial memorandum and the state-
ment of Objects und Reasons should
also be printed mn the Bill as placed
in this Iouse for on 'deration

I hope you will consider this sug-
gestion In this casc, the time-lag 1s
s0 big just a year Sometimes, 1t
takes even a vear A Bill may be
mntroduced 1n one House It 15 not
possible to kcep for one vear a copv
*or reference when the Bill comes up
for discussion m this House

1 ;ive my general support to the
purpose of this Bill From the
available Iiterature that I could get
from the Parhament Library, I find
that the expenditure incurred by the
Railway department on compensation
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of claams has been increasing year
after year The House will recollect
that there was a Railway Corruption
Enquiry Commuttee According to the
report of that Commuttee, the amount
paid for claims and compensation 1In
1938 was only a Lttle over four lakhs
of rupees In 1953-54, it has gone
up to nearly three crores Some may
say that the gross earnings of the
railways had also gone up I shall
refer them the increase 1n percentage
In 1938-39 the peicentage of the
amount paid 15 004 of the gross
earnings while 1n 1953-54 the percent-
age has gone up to 106 The per-
centage increasc 1s about 26 timus So
1t 18 a serious metter

1 quite agree with the Rallway
Minister that his department 15 quite
consclous of the seriousness of the
mtuation Recently, there have been
three enquiries connected more or less
with this mmatter One was the en-
quiry by Shn Mullick, another, by
Shrt Brown and yet another by Shn
Ramasami Ayyar The Railway Cor-
ruption Enquiry Committee has also
dealt with these mattcrs  So, there
have been four enquiries in  recent
times

I have not buen able to get a copy
of the Mullick » rcport That Com-
mittec was coprously quoted in  the
courst of the debates in the Rajva
Sabha I wiott to you also about 1t

Mr Speaker Is a copy available in
the libiary?

Shri Jagjivan Ram. May 1 inter-
vene’ Perhaps 1t will cut short the
digument  This work was entrusted
to Shr1 Mullick, Director of the Intelll-
gence Bureau in the Home Ministry
The ieport was only for official use
It 1s a secret document Therefore,
when the hon Member wiote to the
Raillway Mimmstry, we said that we
could not give a copy I do not know
how a Member of the Rajya Sabha
quoted from it

Shri A. C. Guha: Not only a Mem-
ber of the Rajya Sabha quoted frqm
it The Railway Corruption Enquiry
Commuittee also has referred to that
report, on about a dozen occasions.
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Mr. Speaker: Is it not necessary
that the documents referred to in re-
ports which are made public should
also be made available to the Mem-
bers of Parliament? If there is no
reference, that is a different matter.
But, when it is referred to, one should
know whether any particular recom-
mendation is wrongly based upon that
report or whether the report has been
misread. The hon. Railway Minister
says that it is a secret document.
Then, it ought not to have been
placed before a Committee for one
purpose,

Shri A. C. Gnha: That report was
also avajlable to the Members of the
Estimates Committee and m its 26th
report there are references to this
report.

Mr. Speaker: The hon. Minister will
kindly enquire and find out.

Shri Jagjivan Ram: I will look into
it. if eacerpts have been quoted by
the Corruption Enquiry Commuttee or
the Esumates Commuttee, I shall con-
sider whether coples <hould not be
made available to the Members of
Parliament.

Shri H. C. Mathur (Pah): It has not
only been quoted. It has been stated
clenily that the entire Bill 1s based on
Shri Mullick™ 1eport and that as a
matter of fact he prepared a draft of
the Bill and that this is just verbutin
copy of that Rill This has been
stated by an hon. Member who had
access to that report

Shri A, C. Guba: That 1s what I was
alvo going to refer The report was
also available to the Raillway Corrup-
tion Enquiry Committee and the Esti-
mates Committee For the last six or
seven day-, 1 have been trying to get
a copy The Parhument Library nas
written to them. They have not given
any wrtten reply but on the phone
they have said that it is a secret docu-
ment. I do not want to block the
discussion on this Bill on this account.
1 place this matter before you for your
consideration so that at least in future
such reports may be made available
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in sufficient numbers for reference by
Members of Parliament.

As I have said, the railway depart-
ment 1s quite aware of the seriousness
ot the situation and four enquries
were made 1nto more or less the same
matter by four different committees.
But, this Bill may not quite meet the
purpose for which 1t 158 meant. There
arc already four departments working
in the railways for checking corrup-
uon and other things: the Government
railway police, the watch and ward,
the investigation orgamsation and the
special police establishment. The last
one may not be a railway department
but 1t 1» alse working in the rallway
depaitment. In spite of their working,
the claims and compensations have
been increasing. Almost everybody
Lus suggoested that there should be
some strict discipline enforced. This
Bill 15 madequate for the purpose.

1 find une passage in the Brown
Committee's report. It said that there
should be some drastic punishment in
the ca-e of corruption or connivance at
or collusion with corrupt acts The
report says:

Stoppage of passes or incre-
ran'- means little or nothing to
them  They rofe= 1o sawa punish-
ment- adlmost with contempt ™

That 1s the language used m that
1eport  So. the Committee suggested
that there should be some drastic
m*mshment i1n case anyone was found
‘ngaged 1n  corrupt practices The
Railway Corruption Enquiry Com-
mitter -the Kripalam Comnuttee —also
tugrested that the punishment <hould
be deterrent, but here we find in some
clause~ that the pum-hment propo-ed-
15 only thiree months simple imprison-
ment, which I think 1s quite inade-
quate for the purpose.

By this Bill thev are amply trans-
forming the watch and ward depart-
ment 1nto the Railway Protection
Force. The quality of the watch and
ward department should also be
examined in this connection. 1f the
watch and ward department as it
exists now has been condemned



3443 Raviway

[Shri A C Guha]
repeatedly by different enquiry com-
mittees as unsuitable for the purpose,
aimply by giving them a new name or
giving them some added power I do
not think the real objective would be
served The Brown Commttee says

“The practice of transferring to
watch and ward department totally
unswitable staff from other depar:-
ments where they have become
redundant should be eschewed”

That was the process by which staff
was recruited to the watch and ward
department, wunsuitable staff from
other departments were taken in That
was not the case only m the case of
the lower staff, that was also the case
as regards those who can be called
officers The report of the Brown
Commuttee says

“The mspectors do not evince
due sence of responsibility m the
discharge cf their duties, and this
leads to the increase of compensa
tion claims ™

The same thing applies to the lower
staff as also to the nspecting staff
By simply tahing over the watch and
word department and giving them a
new name I do not think the real
purpose would be served

This department was constituted
abour 35 vears ago That was also on
the recommendation of a Commttee, 1
think the Railway Police Enquiry
Commuttee, 1n about 1921 Moreovelr
the Mullick Committee has said that
about 80 per cent of the claims and
compensation cases are due to internal
causes, that 18 to say, due to dis-
honesty among the raillway officials
including those of the watch and ward
department. The Kripalani Commuttee
has also upheld the view, that nearly
80 per cent of the claims and com
pensation cases are due to internal
causes Therefore, by simply taking
over the watch aad ward department
1 do net think the real purpose of the
Goveroment wouid be served

There are certain other things n
yespect of which 1 have given notice of
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amendments. For each Rallway
entire recruitment of the staff s to
depend on one official It is the Chief
Secunty Officer of each Railway who
will recruit the entire staf I think
that 1s a very bad practice Recently
we have had occasion to notice iIn
another orgamsation that poets are
being created simply at the sweat will
of that organisation, which s an auto-
nomous body If this statute gives
authority more or less mimilar to that
of an autonomous body to the Chief
Security Officer to recruit staff 1 think
that would be setting a bad example
and it will not lead to any efficient
working of the organisation

Clause 7 of the Bill zays that mem-
bers of the lower staff 1 the proposed
Police Force will carry a certficate
shov ng that thcy have been employed
in this Solice Force [ do not know
whether such a certificate 1s carried by
the police or military people Even if
that has to be done in this case, I do
not know why the senior officers
should be excluded from that They
also should be gaven such a certificate
to be carmned with them and wurrender-
ed to the office when they quit the
service [ do not think there should
b~ anv quahtative difference 1 treat-
ment regarding members of the lower
rank and officers

W th the-e few observations I gene-
rally give my support to this Bill I
hope in the course of the second read-
ing some of my amendments and those
submitted by other Members will be
sympathetically considered by the hon
Minister I expect that the Bill will
be improved during the course of the
discussion 11 this House, so that i1t may
achieve the real purpose which the
hon Minister and this House have in
common

that
there are eleven Members May I have



Mr. Bpeaker: There is no question of
six hours for this Bill. We shall

try to finish it today. We will have
four hours in all. We can have 24
hours for general discussion and 1}
hours for clause-by-clause considera-
tion, Therefore, the general discussion

like to. point out

Shri Tangamanl (Madurai): Mr,
Speaker, Sir, the hon Deputy Minister
for Railways while introducing the
Bill has stated that this Bill seeks to
convert the existing watch and ward
department into the new organisation
with added powers The purpose, 1
submut, 1 verv laudatory, but the
method suggested 1~ not at all going to
end m success As the previous
speaker pointed out, the 1dea of giving
enlarged powers to the watch and
ward department was conceived by
the Mullick Committee and, if I may
say 50, that Committee 1n suggesting
the Bill stated that the compensations
claimed from the railway authorities
were mainly due to losses which may
be called ‘internal’ 80 per cent of
the losses were not due to external
causes but due to internal causes
Corruption, inefficiency among the
staff and various other factors which
they have mentioned have led to these
losses When that 1s the case, merely
by giving added powers to the watch
and ward staff will the purpose be
served?

The Government of India are now
sericusly thinking of associating the
workers in the management of the
various industries. Railways, as one
of the higgest nationalised industries,
may be the starting paint. Only today
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during the question hour the hon.
Deput, Minster for Labour was
pleased to state that in associating the
workers nationalised industries wall
also be included Therefore, my sub-
mission is that the Bill as it is con-
ceived of is not going to serve the pur-
pose which has been mentioned in the
Statement of Objects and Reasons

As the previous speaker pointed out,
there are four departments, the Rail-
way Police, the Watch and Ward
Department and two special depart-
ments If all these four Departments
are not able to check these thefts and
losses due to these causes, I am afraid
giving more powers to the Watch and
Ward will not serve the purpose.

13 hrs. :

Having said this I would like to go
mto the details of the various clauses
of this Bill This morming I had sent
notices of fifteen amendments and I do
not know whether those amendments
would be allowed to be moved In
any case, though the amendments may
not be allowed, 1 would hke to men-
tion certain pomts arising from those
amendments In the first place, there
appears to be confusion about this new
protection force which 1s going to be
set up Clause 3 deals with this Rail-
way Piolection Force which 13 really
railway property protection force
From sub-clause (2) of clause 3 it 1s
not cleanr whether these supernor
officers would be the existing officers
or a new type of officers Clause 4
adds further to this confusion because
we find there 183 the post of an
laspector-General which 1s being
created; then there are separate Chief
Security Officers, Security Officers and
Assistant Security Officers How co-
ordination is going to be brought about
among the Inspector-General, the
Chuef Security Officer and the various
Security Officers and the General
Manager 1s not very clear in this Bill.
So if this Department 1s created
directly under the General
with an Inspector-General and certain
subordinate officers it could be under-
stood. But how this force is going to
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operate as it 18 proposed to be consti-
tiated 18 not very clear

The next pomnt I would lhke +to
emphasise 1s the enormous powers that
are bemng conferred upon this new
force These powers are mentioned 1n
clause 12 They are given powers to
arrest without warrant, they are given
powers as if any offence that 15 likely
to be committed would be a cognizable
offence They are also given powers
to effect a search without taking the
necessary precautions When such
powers are given they are likely to be
abused I may, :n this connection,
mention one instance A worker, or
e\ 'n a passenger when he crosses over
from one side of the railway station to
the other side may use the track This
Bill confers power, as a precautionary
measure, to arrest such persons These
extraordinary powers which are being
conferred makes me feel that the ral-
ways are now sought to be converted
into a mlitary zone So, the mih-
tanisation of the railways 1+ taking

place .

The settled policy of the Govern-
ment 15 that even n nationaliced
industries the employees should be
associated, but 1n the case of the
raillways mulitarisation would take
place So, 1t will be keeping a watch
not only over the emplovyecs, not only
over those people who dare hkely to
pilfer, but even the bona fide

passengers.

Hawving said this ahout the new
powers thal are being conferred upon
this force, I would also like to add
that thus ew force which 1s going to
comprise about 36,000, 13 going to get
no protection at all, hke any other
ordinary citizen of the country When-
ever a Central Government employee
or a railway employee seeks protection
for collective bargaining, he has been
given protection under the Indian
Trade Unions Act and the ralway
employees have formed themselves
iito severml trade unions Here this
new force which 1s being created 1s
more or less exempted from all those
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Acts which give protection to the
employees l‘would like to refer to
clause 19 which says that “nothing
contained 1n the Payment of Wages
Act, 1936, or the Industnal Disputes
Act, 1847, or the Factomes Act, 1948,
shall” apply to the members of thus
force What are these Acts? The Pay-
ment of Wages Act, 1936, merely gives
protection to the employees to the
extent of the payment of wages No
employer whether 1t be a Government
or a private employer, 1s allowed to
keep the wages of those workers for a
longer period than 1s necessary If
the wages are approved for a
particular month the worker has to be
paid the wages on the 10th of next
month Where the worker has not
been paid his wages, he gets a remedy;
he ean approach the Labour Commis-
sioner through a petition and the
Labour Commussioner will make an
order that the unpaid wages or the
delayed wages shall be paid Even
that piotection which has been extend-
ed to the ordinary worker 1s bemng
dented, as soon a~ he becomes a mem-
ber of this force

The Industrial Disputes Act which
ha- been amended from time to time
1> being extended to Centiral Govern
ment emplovees Recently 1t was also
extended to the Posts and Telegraphs
employees When all the other sec-
tions of workers, whether thev are
Central Government omployees, or
Provincial Government employees, or
cmplovees under private management
are getting this protection, I do not
know why these 11ghts are being taken
away so far as these workers are con-
cerned

Again the workers, or members of
this force have to subrmut themselves to
any order of a superior which 1s more
rigorous than obtains in the mihtary
My point 1< that while giving indefinite
and enormous powers to this force you
want to deny them of even the rights
which are extended to an ordinary
atizen

Lastly I would like to submit that
already the Watch and Ward is being
looked upon with suspicion by the rest



the goods and many valuable property,
etc, entrusted to them but also
materials in the nature of fixtures, in
the nature of machmeries, spare parts,
etc For the protection of this pro-
perty the real thing that 1s needed 1s
the cooperation of the employees The
willing cooperation of the employees
alone will be the real protection
against these thefts and other losses

In conclumon, I would ke to say
that although Government’s purpose
1s laudable, the way the Bill has been
brought wiil only cause suspicion 1
the minds of members of this force I
would m this connection like to
mention clauses 13 and 22 ] suggest
that these clauses will have to be
deleted If the amendments that I
have given are allowed to be moved
such of the amendments as can be
accepted may also be accepted when
the Bill 1s taken up for the second
reading

Shri D. C Sharma (Gurdaspur) The
first observation that I want to make
on this Bill 1s that the general provi
sions of the Bill are not so significant
as the provisions given under clause
21, so far a- the rule making power 15
concerned I feel, therefore, that this
Bill suffers from a great deal of vague-
ness [ should say that it has been
prepared in a hurry and the various
implications of this Bill have not been
taken into account

For instance, I find that there is no

Provision a&s to the classes, grades,
remuneration of the superior officers,
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not told what 18 going to be the period
of service of the superior officers Most
probably they will be taken from the
existing police gervice and they will
be retired officers given another chance
of service I, therefore, want that all
thesé¢ points should have been made
clear in the Bill Nothing has been
mentioned about the pumishrpents that
are going fo be awarded and the
appeals that are going to be made All
these things have been left ‘ague
When these things are left vague, this
Bill loses much of its value and sigm
ficance I wish there should have been
a memorandum giving us all the
details

I come to clause 1 One ommibus
word has been used here—“goods” 1
wish that the word goods” should
have been adequately defined At least
the main headings of this word * goods”
should have been given here so that
we should have known what a1e the
things which the railway authort ~
want to protect and what are the
things which the members of the rail-
Wdv pirotection force are gomng to
guard This Bill does not say what
they are going to guard and what thev
are going to be careful about 1 fecl
that this most important aspect of the
Bill  <hould have been carefully
claboi1ted upon 1n order that the rail-
wdy protection force would have
k own what to do and the publ. also

hould have known what 1t can expect

from them There should be an
elaborate clarification of the word
lgoﬁ‘

I find that in clause 4 we have ginen
a very imposing list of the officers and
other ranks who are going to tor
tute this force In the present Gov
eryment we find a strange habit of
multiphving agencies of the caccutive
This tendency of multiplying depart
ment. and officers has gone into the
soul of our Government The other day
1 was discussing the Copyright Bill on
the floor of this House and there I
found that ample provision had been
made for the appointment of officers of
all grades Here also we are falling
into the same trap We are gomng
along the same path and we are going
to commit, if I may be permtted to
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say so with due respect, the same mis-
take The multiphcation of depart-
ments, officers and other thungs does
not constitute efficiency 1 think 1t 18
. wrong sdea which has crept into our
head. that these things are conduvave
to better functioning of our Govern-
ment 1 would say, therefore, that all
theie officers are not needed, because
th1 railway protection force 15 going
to get assistance from the railway
pclice It 1s also to be linked up with
the anti-corruption department and
with the special intelligence staff that
we have got I can understand if they
had scrapped all these departments
and gaven the entire thing to this force
with different cells to deal with differ-
ent problems I do not see any reason
how thi. 18 going to help When 1t
comes to co-ordination between one
department and another department of
Government, there are inordinate
delays There are so many procedural
defects and roundabout processes and
what I may eall red-tapism, creating
all problems of co-ordination between
one department and another There-
fore, I would say that so many officers
are not needed

There 15 one thuing which I find 1n
the raillway protection force It is a
strange mixture of Hindi-English
co-opreation Some officers have been
given English names and others Hindy
names I welcome all those Hiadi
names, but I wish the Government of
India adopt a general policy Either
they should give all the officers Hindy
names or they should call them by
English names which are familiar and
well-known Now, we —call 1t

Rakshak”

An Hon, Member: It 15 a gradual
change

Shei D. C. Sharma: It 1s gradual
change, but I would like this change to
be made in some rational way and all
along the ine We should not have
one half of our house labelled as one
thing and ancther hsalf az another

thing
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I now come to the powers which
have been given to the Chijef Secunity
Officer Of course rules will be made,
but I do not want that anybody should
have autocratic powers even subject
to rules, so far as appointments are
concerned We have Public Service
Commussions Sometimes they func-
tion very well and sometimes they do
not function well at all All the same,
I think that 1t 13 better to have a
Public Service Commussion which
should make the appointments than to
vest this power In one officer how-
ever good, exalted and exper.enced he
may be After all, m the matter of
appointments, we have to face the
public When the appointment rests
only with one person, I think 1t
becomes very difficult to make out a
case for the appointment which any
person makes

I do not understand what 1s meant
by saying that everybody will carry a
certificate I should have thought that
like the Members of Parliament, they
should carry an identlty-cum-raillway
pass which will enable them to travel
fro n one place to another We Mem-
bers of Parliament have to carry that
and we are not very unhappy about 1t
But I do not know m what way this
dortificate 15 going to be a magical
thing which will open all the gates to
them how it 1s going to help them and
ho thev are going to benefit by that
I think that between the committing
of an act and the apprehending of a
person, the <howing of the certificate
may take such a long time that the
purpose for which the certificate 1s
meant may altogether disappear I do
not know why this certificate i1s to be
there Are they not going to have a
uniform which will show that they
belong to the Railway Protection
Force? Are they not going to have
any insignia like that? Are they going
to be in plain clothes? Is that the
reason why we require this certificate?
I do not quite understand what 15 going
to be the value in effectiveness, in
efficiency, m the prompt discharge of
their duty, of the certificate which has
been given I am not yet a socialist



3453+ Reilway

to that extent that 1 should say that
everybody from the Railway Mimster
to the rakshgk should show a certi-
ficate of that kind

ghrl Jagfivan Ram: No harm 1n
having a certificate

Shri D. C. Sharma: As far as we
know, it is going to be cumbersome
We should adopt a less difficult method
for revealing the 1dentity of the mem-
bers of the Railway Protection Force

It has been said on the floor of this
House that Committees after Com-
mittees have made a plea for a drastic
approach to thus drastic problem A
desperate disease requires a desperate
remedy Desperate remedy means
that we should make the punishment
as deterrent as possible But, I find
that the punishments which have been
prescribed 1n clause 9 are child’s play
seven days' pay, reduction i1n pay scale
and all that As 1t has been said on
the floor of thus House, some of the
members of the Watch and Ward have
been accomplices m the commussion of
these very offences which they are
appointed to guard agamnst Taking
into account that fact—and this face
has been mentioned in the fioor of this
House and m the other House also—I
wish that more drastic punishments
had been prescribed for both persons
who are found to be careless in their
duty or negligent in their duty and
those who are found to be accomplices

It has been said that the powers that
have been given to these persons are
too much While discussing clause 13,
an hon Member said that the powers
vested m these persons are not normal
and that they are powers given to per-
sons who are operating in a mihitarised
rone I do not think so I beheve
that on the railways, there 1s a danger
of sabotage and there is the danger of
having property tampered with We
are sometimes told about railway
tracks bemng tampered with and so
many other things done to the rail-
ways 1 believe that, without using
the word militarise, we can say that
this 15 our shered national property
and that we have to deal with those
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persons who tamper with the sacred
national property in & way which.
Pproves to be deterrent in the case of
other wrong-doers I, therefore, believe
that the powers which bave been given
under clause 13 are justified and that
the law should be admimstered in such
a8 way that no one dares to do any
damage to railway property, which 1s
our national property That would
give the people the conception of
national property and how we are
keen on protecting and guarding it

In clause 17 1t 13 said that a person
shall be hiable on conviction, to simple
imprisonment or & period not exceed-
ing three months All these things are
there But I would say that they are
not going to serve the purpose Im
the frst place, 1t becomes very difficult
to prove negligence of duty Our
lawyers are there to protect the pecple
Our courts are there to protect the
people I am glad that they protect
the people But, I would say that the
period of imprisonment should be
enhanced 1n this case, because, we are
not dealing with normal dereliction of
duty, with normal offences, with a
normal breach of the law, but with
things which are beyond the pale of
normal law

When a Bill 15 presented n this
House, there are, sometimes, cross
references made to other Acts which
are already in force I remember it
was said once on the floor of the House
that whenever there are any cross
references to other Acts which are m-
force, those cross references should be
included 1n an appendix to the Biil
In clause 19, there 1s reference to three
Acts Of course, we can consult the
libraiy and all that But, I thmk that
for purposcs of ready reference, 1t
should be the duty of the sponsors of
a Bill to give those references as an
appendix

Therefore, while I welcome ths
Railway Protection Force Bill, I do
not know if 1t 1s going to stop pilfering,
thefts and all those offences about
which we have been talking for such
a long time here and also outside, and
aboit which so many Committees have
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bren appointed I thunk that it is a
very mild measure which has been
brought to deal with a virulent dis-
ease It 1= a measure brought for a
localised disease whereas the disease
18 to be found in an epidemic form
I wish the sponsors of this Bill had
deveted more time and attention to
the framung of this Bill and had given
us a Bill by means of which railway
property would have been adequately
protected and all these pilferings and
other things could have been stopped

13.28 hrs,

[Mr DrpuTY-SPEAKER in the Chair]

Shri B. S. Murthy (Kakinada—
“Reserved—Sch Castes) Mr Deputy-
Speaker, I consider this Bill 1s a Bill
of duplication and complication It
duplicates the work of certain depar:-
‘ments that are now already carrying
-on the work and complicates the work
‘that has so far been normally carried
on The object of this Bill, as stated
in clause 3, is to create a Railway Pro-
tection Force for the better protection
and secunity of the 1ailway property
Nothing has been said about t.e pro
tection of passengers The passenger-
are being protected by local police
known as the Railway Police now If
2lere 1s a conflict between the Railway
police who are always available on the
platform and sometimes by the side of
the ralway property, and this new
Railway Protection Force, who 1s to be
the arbitrator as to the rights and prn-
vileges of each force? That has not
been stated here I do not know why
the Gbvernment should have thought
«of establishing a protection force to
be administered fiom the Centre by a
newly created Inspector-General for
this purpose I do not know why the
Government have not thought it fit to
entrust this work also to the Railway
Police who have been doing good work
for a long time, who have not only
given protection, but also been able to
find out some times cases of corruption
thefts etc Therefore I consider that
1t would have been a wiser move on
the part of the Central Government
and the Railway Department if they
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had given a trial to the existing Rail-
way Police to see whether they could
not gwve, as has been stated here,
better protection and security to rail-
way property

Having saixd that, I would lhke to
know from the Deputy Minister how
this force 13 going to be administered
Here at the Centre they want to have
an officer known as the Inspector-
General of the Railway Protection
Force, and his subordinates are the
Chief Becurity Officer and Assistant
Security Officer, but this Bill says in
clause 8(2) that everything will be
under the general supervision of the
General Manager of Rallways There-
fore, if the General] Manager of the
zone 1s responsible for the super-
intendence of the force and its activi-
ties under the Chief Security Officer,
why should there be an officer known
as the Inspector-General of Railway
Protection Force Why should not thuis
work of co-ordination, if it s
co-ordination, be entrusted to the
Member 1n charge of staff who is a
Member of the Railway Board or one
of his subordinates known as Directors
1 consider 1t 15 a rather very unhealthy
sign of creating new posis when the
whole country 15 trying to practise
austerity to economise and see that
eve1ry pie available 13 spent for the ful-
filment and fruition of our Second Five
Year Plan Therefore, I would like to
know why this supernumerarv post of
the Inspector-General of Raillway Pro-
tection Force 1s being created when he
1s not directly m charge of the
admunistration carried on in the differ-
ent zones by the Chief Security Officer
or the Assistant Security Officer This
post may be done away with

Again, most of these governmental
undet takings, such as the one coming
into force, have become pinjrapoles
where a number of simecure jobs are
being created for those people who
have either been debilitated or retired
prematurely [o: some reason or other
I hope that this Railway Protection
Force will not be a protection force for
corruption, but that on the other hand,



it will really protect railway propercty
and see that better security i1s pro-
wided

Then, about these names, my friend
Shri D C Sharma has already spoken
‘Why borrow two types of names® For
“A"™ Class officers, the names are
Inspector, Sub-Inspector, Assstant
Sub-Inspector etc Immediately after
for the “B classes of other ranks"—
cannot understand what that i1s—the
names are Head Rakshak, Senior
Rakshak and Rakshak In Andhra
“Rakshak” means God That 1s if one
15 & “Rakshak”, everybody will call
him God I cannot understand it
After all, having borrowed an Enghsh
name lhike Inspector etc, what 1s the
harm in caling these people Con-
stables” I think the originators of
some of these names in Hind: do not
understand how Sanskrit 1s being used
in different parts of India Sanskrit 1s
a common heritage for all people m
India I am told the Wireless Office 15
known as “Vitantu Karyalay” “WVi"
means without, and “tantu” means
wire But in Andhra “Vitantu” means
a widow Suppose some one goes to
the Wireless Office, he says “All
widows are here” I want these pro-
toganists of Hindi should be careful
and consult hiteratures of other langu-
ages before rushing in with words hike
“Kant langot”, ‘“Vitantu” etc In
Andhra “langot” is never used for the
neck

Shri Shree Narayan Das (Dar-
bhanga) What 1« the Telugu name”

Shri B. 8. Murthy: If the hon Mem-
ber wants the Telugu name as pure
Telugu or Sanskritised Telugu or
Sanskrit Telugy, I can give him three
tvpes of names if he meets me m the
lobby, but I do not want the time of
the hon House to be wasted

Mr. Deputy-Speaker: That 15 good
counsel

Shri B, 8. Murthy: Therefore, this
name “Rakshak” should not be given
to these people ‘Rakshak” means
slways God. 1 do not know whether
this man comes as a God to protect the
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property or protect hmmself or protect
the corrupt officials,

As has been already stated, the
appointing authonty should not be
either the Inspector-General of the
Force, who I thmk has no work
because the General Manager 1s doing
all the work, or his Chief Security
Officar Nowadays there is a lot of
n~potism and favouritism It s true,
I know, because there 18 a lot of
unemployment and people who are m
a place of vantage would hike to use
their influence to get appointments to
their people There may not be any-
thing wrong 1n it, but taking the situa-
tion as it 15, we must see that no scope
1s gaven to any officer to exercise his
discretion in his own favour There-
fore, I say that neither the Chief
Scourity Officer nor his Assistant nor
his superior, the Inspectof-General of
the Railway Protection Force, should
be given any authonty to appoint any
of these Members of the Force There
are the Railway Commussions, one at
Madras, and the others at Bombay,
Calcutta and Allahabad If necessary,
some more may be created, and this
task of selecting the Members of the
Force, the senior officers of the Force,
may be left to these Service Commus-
sions which will certamnly infuse con-
fidence 1n the public as to the mode
and method of selection of these
officers

I think clause 12 1s rather serious
because 1t gives enormous powers into
the hands of all people It does not
say anything about a senior officer, or
a supernior officer It says any Member
of the Force can without a warrant
arrest any person whom he thinks 1s
suspicious I think such powers may
be.necessarv under emergent circum-
stances. but in the normal course of
affairs such powers should not be given
in the haids of these Rukshak. elc
All these people should not be entrust-
ed with such powcers

1 am surprised how the Minister of
Railways, who s known for hus
thoroughness, has been able to bring
forward a Bill of this nature, without
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giving us any inclination as to the de-
tails of clause 21. I am, therefore,
very much anxious that the rules
should always be such as would not
make this Force a Force for giving

protection to corruption, lethargy and '

indifference.

With these words, 1 support this
Bill, and I would urge the Minister to
see that the defects that have been
pointed out are rectified, and this
Force is brought into existence so
that the properties of the railways
may be better protected and better
secured.

TR sw< w3 A i (fear)
ay et wfawar amga, qf wwarT
® ATg FEAT 7IAT § R A faw gmy
WA & AT, 1§ NG wFA§
€9 9 1F A7 wfge 4 i forr g
A grad ¥ agw @it wifga o), & ¢
% AT Al & 1 ¥ e & 9feg o 78
BN G417 Y 7 @ §. FFeT A T e
o & B3 & 33 arefa wiv s
=t g fas § fer o7 & waar A
8 ¥€d amdtara wwa §ir wifga
LR R i

Towed xg fam gg war ffa=d
W wrar fafaer o1 § 1 @w AR ow
w7 gt oW q2T § | IR 7 N TwE
€ gE &, 9% & 9 qwT ThE ok f—
XY Mxg (1) o & wTAEA W
wavfen! & gfers. war wive, gonds
& A4t I fr wrvfew wan €, waifs
famr ¢ a1 § Arvqz & oY Ius wYE
IEHOT A T g —r A 7
L€ E 1 o oY aow wigz ag § e
&A% e fafress vz Wz fafa-
T & W §) v fafar A g &
€1 | wrae oA} fRr 48 faw fafas ot
Fafaz & 1. o7 ow gresw ar mar § 1

x7 fa® 7 a4 ¥ wgq wfwad €
frapziiz s sivrore oot G wifgq ar,
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t sger gifar  wfwcd
Nt fopsde & qnfes oo 5o 7
WYY AT § | SZTAT WIH T ANSE QT
Que & wgy mar § s wie Nfrar
g w3 ar Y § W% ATy guy Wy
¥ w1 w1 ok QAga 2w g & W
fera ag faeer =g war § 1 THT HTwT
Ry sl #t foid o) e@T &
var waar § feww wan Nfrar
™I #T6 3 KT 7 AT §-—a
& wedr $97 & | 977 4@ W ¥ g
starge fear wran f o wow fedi T
¥ gifea i, A & 754 Tw Fi AYT
qt Fgd o7 w3 & (A Wit
Sifecs A v AT, AT T qAAAST F
Az AwE ¥ wTeE § SO £
Afwn & ¥a 7 gdw gIw w1 ¥A A
§ 1 oar wrae £ § T XA R Al -
WY ¥ qHA HYE A 7@ A TEFO
™ & 7215 A frr snfafeioa i
€ §—aqifeaT wifRad. sETd e
WEY T¥ | TH( L W Yo W AR
s fz w19 & Irgw W w3 ¥
fax foar siar §, fem ydifear oie-
w3 & fax 1€ $rag AT 7947 FAE
™ At € 1 wmax st fafrec
Agw ¥AET g JaA 2 fn 394 fAa
oA, a7 Wz & Wi ag e &
Afer & woawan g fe mfert a7 &
A gar dwm Y qaet A D wwd @,
¥ forg are A g7 wrfee wf T
™ E

#ge frar fe o faw & e
ar a7 g% w1 g ¥ v fw few
aeg fopiz gl war ot § o
syg 4, w1 iy §, e
THr 18§ AGE o Wk g, Wi
# ag s won wgan § fo Aer o
wrw § mfows & per o wror anfie



”:_thuo

o oftC sidwem o it e & et
o figeaas wor, € ard v wft s
1 ¥ avx g e ¢ e )
anf ek W fo 9 A F
ot ¥ 7€ § oY xw ¥ vy o w9
s vt & o ¢

& 9 A g wif o fi ame
qeg ad & R WY N ored & v
I Famenyw @ g £
e wolt 0§ fewr gy wTr Ty & A
o ¥ R g g den & v foradt
o € wrdee & forg 3o W sy
¥ a1 Y | & dwr wT & g T fe
¥ oot A oof €, 0 fis fawdf ow fr
TR ¥ aw foars ¢, wgd ww
2 1 e, @ e ot fEwT
FaTer O O qra oy o W € F fielt
oo | fedft afmec syt ft € & o
o A gferr & oy e qrer & an
o & 1 v e e W A ¥ wie-
I 7 ey amg fed ot aww W @37
Tt foar o qwar § 1 R T A
fr tohwer, awgeiwr Wt wfwsz
qa-{eNT WY I R | AR I
w ag W g i fe 4 et
w1 | wgi ow & gAweT §, € faw &
I W qg T A N 7€ € R F R
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IW ¥ fipeen Wt e w weg o
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[wferr s1gT 2re W)
oY fir fify of o 7 et fr snfieae
wr i A §

TR HEA ¢ fw ww ww ®
qraT § | AfeT wte & T AT AT
g & | o ¥ a1 B g &
aTRR AT wAT G ¢ 1 B i afr-
8z & qw X wofr g & WK
e Eyar & Fe wo gowAeEifaw
Foe Femr & 1 wr ke fewm
o T § ) I9F v N aeA
ferer § fi Grounds of arrest must be furni-

shed t0 that man as soon as pomible,
W 3wt e feqr om@n

aw &Y s g forar & s Sat dfo
8z & arg fod & st ¢ dwfy
wT fdt &) feZa feay s & =@
ofr urad i fore & fi foerelt @ &
fog gewr fEZa foar o % @ 5%
ar wred xw & A 7 3y o adf fawn
€ o o wma 1@ & W F 3 e
o R o off 3 wwa ¥ fe o S
Zquet T g waife fedew 1 oA
fely #Y 7t & o o s Q@ T
forar amg 1 W 23 F WA ferer §

“Whenever any superior officer,
or any member of the Force, not
below the rank of a Senior
Rakshak, has reason to believe
that any such offence as is refer-
red to m section 12 has been or
is being committed and that a
search-warrant cannot be dbtain-
ed without affording the offender
an opportunity of escaping or of
concealing evidence of the offence,
he may detain and search, and, if
he thinks proper, arrest any person
whom he has reason to believe to
have committed the offence”.

TO® U AT FT WA €T E —

“has reason to believe that any
such offence as is referred to in
section 12 has been or is being
committeed”.
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¥ T &w € Has reason to belive to have

committed, or been committing
the offence’.

7 Y ol o g wifiE, iy
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ot T ¥ F A § W FEA | W
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gat grew ® wgr § vuw fag F g9
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sqrar W R Qe fvw w1 i | aifeamie
& oft Ao qE O W T Eem
& T AT 9T FET & % A Y
™ WAT § TGT WO T | WX W
&Y ateq ft FqRC w7 F &1 fr 7«
l{*i’ﬂ'ﬂ’ﬂ@ﬂ’ﬁﬂﬂomﬂﬁﬂﬂo
® ¢4t wr§ wiiwwq A § fow & wragw
TR T & 9% Q) o a1 feZmm @Y
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Y KT QI T H4q |

wTe#r ag N grfewy § a7 9A-
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e iy R 7 o o W
TR WTORY oS oft A § | WA
o THr ¢ 7T § g FTHr § A7 A,
W At ¥ wAr s vem ) gfe
LARCISRENR i O el GO
feZas & ara i &t § @ weE
2, waam §, variifer § 1| Wt Wi
THT ¢ Y 2Q &Y WIEHY a1 YA fin
ST M T § ¥ wer Wy § !
gad wrod feerd —

“Any superior offcer or member
- of the Force may, without an

order from a Magistrate and with-
out a warrant, arrest—

9 (a) any person who has been
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cognusable offence—"or against
whom a reasonable suspicion
exists of his having been so
concerned”

qg a% & w ¥ 9w 2 @ §
N fr oF gfew wfea ) ot

€ TIB1 ¥ & qrogy |

ot fagrem Yag : (rregr) 3§
o At AW gA%eT we gm oA
gife= §, 90 w1 g

dfea sver o wnfy : (T) & o
qra &t a1 @ §, aw gfew wfpas
s i d

ot fegram fag : &fr 3 weae
qAERARISIE |
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7 ¥ JTo A(To Glo Hio F H1E ¥TTH-
fafm 7Y € 1 7 wgT A @ T wrer-
7§ & 4T QHo T¥o Wle 7Y |
ST ot o7 w19 () T2 o R
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THr YL 7 5% THo UFo Wio €
oM § | TRo T¥e Wlo FW § TR
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He must be above the rank of
Constable

T gfaw ' ¥ §8 gEET
A g W r-wredaw g} A v Oy
wewTr fear W § 1 g v W
wifeaT #t fear mar § argelt wroht
! 7 foar qar € 1 T@T I W a®
AT WE O T @ & forww o -
fowr 78 wwwar g 1

oft amfre= v WX IR §
sueare gy €@ a7 faw o §F yww
T @ Il | I§ 7% weeTe [
g
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dfrx svee oW welbe : vt faw
% fier W w&T A e AR
e qHRw ERT | EE w9 § e
T W 7wy A W e ager st
aE68® g | wien wTe ¢ ae @
wgn fe ww SR ¥ e
7 o, e WITo o dlo & fams
T w& 1 F foedT wre € gl § oA
sTat AT, v WeT YT -
w1 § vt gafoeTr g et
WTY TG0 23 B ATE § /Y 1 WA
e wrfvg F7 w FTre ady § o fawr
S ES FIR | GUTATIT §3 WY T
N g SR & faws e,
faaeT ups & w=dtwe & farams g

TH 1R & W WA TWE ST
WREA Y vATLT A AT & O )y
g ) T wrrtaw fedt fafiee age
Fe g e oaw QY 6 o0 e
AR N | g gaT Y A R W
oo T W& | §fT gar ar §) g
wwat fe adt da @1 1 FuT W g
fiF g ow g @ & e wwT gR
Y JuwY 7g g fear g fi ag &
w1 o€ ) femr §, T Y
;3 # a1 adt fer wg fam ameen
fix warw € <ud wm AT ) g fedE
T A T Wife agy NI 7 T
ez oft wi€ 7t T @3 )

# g% arr W1 W oy W g |
o fdt AR daok w1 W w30
$aor< & qra 1€ e g v & fog
yag oY §F Ay § Wi ag Wi §
Ferr e Y gt Q] e ag A
&t ®ifee T Wy 4T, O IEE
AT | AFT T WY A ITE g wowar §
gy wg fagw awar ¢

4 wax ¥ v wwar e we wmw
wmym § Edam s ¥ fwm
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wor Y aray ot & oy PR 9T W
g fe & xu faw & Yoy 01 & T
W sy wor W durenfty |
14 hrs, ¢

E waTT YA i wl-
T e @ & WAL O ar A€ 1
w1 TN TeT § B T e F § WX
fag 97 AW wor WET § | W
3w &€ WX o ¥ feufuew, fopae
W% e Wi fY S Wi e
$IT Fraw ws WA g w fos
WTAT § WET THT R0 IR TF €
foear arar § 1 QO T G @ & WY
& acfaeTs § | TR @ g ST E
fe wrr wit wrim s gt
wifge w1 wT T W fedt W
EATET &Y Rar § A 98 1 e fer
ar gwar § 7 fafaw W1 Sawr onlft
*F TaT ¥ W § | T g 9 avfre
W ag ST § aY W IR ST
T WY I g B anfre § W
ag fireft Y sivelt 1< B § oy fafarr
N IEH I el & fag ot ®
FAT LT GIATE IIA WIA WEET BT
0 e | g 1 W ag
CARE WIS o1 W A TRwRT -
¥ figgmna W AT W WA g
& & wAE wis o1 W A gRy
QY T | ST QAT I AL 3 T
e ST T Fowden W wERa
Wt axemiiE @i &enfa %
¥ &7 ey e AT IR AN & vl
T o AT ST ) g g T
wfry & it geifirg & wean g e ot
3o dtw o TriEw A § |

# e ¥t quwy S Ww o
THT ot W we #Y a0 fewrn g
f fs wt w6 ww W § pofes
bt hidbo o
pht, Y Nt W N e W
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oW oY SueT W€ 7oy Aft et afew
wo fadte o S g 77 W fw
awaT & AT g W anfra v A
ot quF 7§ iy Y ag fry v §
fegem & Tt oA & g W
dcx § WY THT R0 A A Fw A AY
writ owe F § Wica A Qe & ¢ 1 qwT
e # fasge oF Tt ofiw goF wTHT
T Y € WX xW WY 97 w qAO0 A7
W fiear qy Gar arepe grar § A €
Ry A & arved &< femr T @
firr MHET F AT o 47 W afoorw
¥ AT FEU WA | AT T AN Y
7 giea® Y a1 WEAT A7 FAA w1
77 1T F1 AAETT A fpar srwn
91T JEFT 7@ aq fa T o 9m O
famger 77 fvew &1 SFF I T § 1
at fwew & Ig7 $@w 1 NFT | gL
‘ag1 @Y 9y 9 facgw ww g fw

Unlawful orders of any superior
officer may be disobeyed; even the
orders of the Minister may be dis-
sbeyed even by the smallest man if

‘hey are illegal.

o fagre & 7w ag § 6 T
o WY AW AW ¥ wrfawr A o

@ fae #2950 & 7 €9 q@ TH
(1

“Subject to the provisions of
article 311 of the Constitution and
to such rules as the Central Gov-
ernment may make under this
Act, any superior officer may—

(i) dismiss, suspend or reduce
in rank any member of the
Force whom he shall think re-
miss or negligent in the dis-
charge of his duty, or unifit for
the same; or”

# wew § o W wgn
fs weq ug sirargi § fo s ok
P q.w Ot Ot WA § @ Wt
2qer & feeunt & Anferde a1 Fefrr
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AWt v § & gewr ghfaT we
Jurt feafom v wxar § wow @
T w3 g% §

There is no course for an honest

officer but to dismiss an unfit man.
Are you putting a premium on un-
fitness and inefficiency?

# 78 w9w g awar & w9 0w o
A oY wlwe § JEH T W AW w7
g W gl v s wmorew gl
Tz FIH e v v o= o
feeaa A1 § W ofiers ¥ @0 aga
qeft ¥ AT wren § W aw wifew g
#% fr gffr & wgwd @ 39 AT R
# a1 fasrge oA o ATEY 0¥ ARy
# IR WTZ ¥ g W dAE w
& ¢ Wil ag gadl g A fav
7 foam &4 o @d foew &
T & E 3T 1§ awwar g
fis oY wfore § Fwwy TaAT oqH § W
IAHT W aE fAwrfeg | va gaw
7z o o § f5 N & qmdee W
g a1 wrafenr & opf F frwae
fog wrdar 3w wan g feadh et
1 qrat fewrgs § | Fracfen 1 ot ey
qEr WG A AQ A7 g g
grm, ouT ZWr e F @ faar mar g )
wa F)e @ sacfem, suw g |
fewr 7@t e T & | A s A W
we s So6 ye faded wr § &
91 @ Rafew f wH s w< W
wifge ot 1| & wod qu g § fe
wre feft st &Y frewne T fear
waT &Y IEET WT g 7 qEE ag
g wfee o1 & ¥ AR W &
arE wgF AT ?

Sbri H. C. Mathur (Pali): To the

Police,

dfien 5§ nw welv: Q8 wwaTn
e i Y@ e 0 e s gfive
' i ?
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st fogram fog (nroege) oo
TR E

diwn s wr e wrke  gfer w7
T a A T g W faw &
W= 78 Fg (A § {6 fafa swdl-
T FTE 1€ HIM | @F w4 7Y
are fadt oy wrfge o s wmd &
M RT A= RN A AT
fawr & wwag 1 g § W I9F A
ot gwedf & Wit & avgan g fis gt
w F A WF WLt G a@r § @
wewe &Y ffew oH% ang €1 & g7 wrgar
£ fr fawr 7 ¢@ awg 1 af e a =t
oy fad wr 99 FT veAd §T -
v g wWifs A gfewm, ®e
gferm W d gfee it sl i)
IAX  WHECW A OWITH X EWET
IF @E P AFAT | wA WY
efea wrafs TR gar faen gur §
any person concerned in an
offence relaring to railway
property WX feweda Efasr gt
a It is an offence
against railway  property
WA A A wwet e § S
Wi Agew @1 WY § 1 WA
AOE N §HA 0E TRAET T
g fads & § e @q aodt e
T T AT | WA TF e e
9 TF WH @ § T T O ¢
f§ M *aw & WA g9 §
W w® &7 @ § IR IR A
e dr Ife wwat fag o § Wi
JOFT AR AT WY 9w g wraw g
ww O a1 3 fis ww avg A b
sR g ag Fpt ¥ fdrae §
TR0, Yoy W 08 w1 aoamk
SR AR el N g wx
fert ooy < TER agwewEw o
“reasonable suspicion existing
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of his having so committed”
wr oag o € N F ud v
g fir ug aeft qra A € fis 0w wvelt
fieY w1 O v JW/IT AN TR THE
7 1 sy Zfeg I qEE wmEw W
waq qreed w1 AW QoAb v
& | TF wEyA qRET A ag W ¥
frag & Affr AN F o | &
TR I EA I TEAATE | W
gfen sod F7 TEFT BT B | qaAr
g 1 9 qfe oY qen wE gF § 9
Y STAEAY T /T W7 Y T A
g1 TNt A AT g | A aw AT
a9 ¢ faw #Y 92 § wovefy | g et
¥ o s @ Ay e fedr qiwT
e & Tl A1 §, wig 7w g woft
At frar mar §1, a1 a2 e R
faray o &FaT & 1 W SO WIS QAT
g # R § MK A & afEww A
g W A A W & foed wrem ¢ fs
WY FTETT %1 Aot oY fewrorr w3 OY
srex fMfag 1 dfF 9 oo w gudt
STodt oY fewrore w1 wear< §, &] §

T % W Y moet AeEt #) fewonr
FTEF & | WA gH A TSH 7 TAAHE
gftfay nfawea or fdfwfars fam
qrw fear fom o aog @ fooeft & Y
wApEhTa § | g qz e o fe
& tqew fag ok oY qT ft 9w &
eI e 2 | A s Ow
TR W wEAT GAT | AT IW W uy
e, ag 1 faar, ag w< faar | o
Tz W o ¥ g W aifes
T 7§ §, 7% wfe wew & fewrix
£ | Ffw o gw S T g & ween]
2@ e o aw W T q ¢, onfie e
SToEf #Y fgwrore § @% | W g AW
@ § fr g% ok fafrdt § ofix qw
Wy @it g awtide fawe ¢ watde
€ 1 T W oY g O ¢, ok ek
fafaerme 9w & e §, dfer ted
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vk wY g qF aved § 1 oo F e
TE WU & 47 & afwars g, gen-
fis 7% g7 facgw o & faoms ¥ Q@
& 1 W AR 9T YTedT qd Y
Y wOAT e9Ar Sredf A fgwore
weanT< §, Afew v o m ofr faar
fir &y ol foir wroft & g i §
o< fedft wmesdt % gra & g, @Y N 4@
9 Y T A T GFAL | T7 T B
O WEATL §, W17 FT HHT 5o § 6
@& %1 §z foar oy ¥ 019 &, fow 9w
l{ﬂﬂ!ﬂ;omomwﬁ,m@
e firrvan fiear o awar & ) fogelt
TH TG T TR w1 fF T qmwn 7
¥ e Y% ager fRqr ow | @™
it ¥ A s wear fag o §,
afew frae samm w9 1 weank g
e § I W W AT @
B 1 T A weard g4 fee 3 @
gafs WA Prage b aEar &)
HM & g A9 A9 § W1 I9 A
wqT 37 9%aT § | & a9 @ g R
R fafwx @ew @@ @w g
w01 N ATy T w7 gfer & faeger
qeafas foem & gt 1 wmor g e
if‘fl‘ﬁ‘l’ﬂl‘fct{oqu’oﬁ(ﬂﬂ'
gAY wEwA § oNd &, A® AW L
g § 1 % Tz wan g e ot 7€ B
AT ag T T, SR I 7 T
ufaqe #1 7 fee fwar g fow &
uIT FET K E |

A T faw § 7 Y fomm €
fis ey T #Y S adt | W T
W o ¥ fomy § ford #1¢ evw W
AEY Twar |

¥ w1 ug awyg fr oag & Wity
¥ fazd ? wg ety ghvat & ooaw &
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qrex {97 fegr a1 1 WY war fam
"aq .
“regulating the powers and duties
of officers authorised to exercise
any functions by or under this
Act”.
aY qrad wh gZAW @ A0 w6 &
wanfa® | A wifac ¥9 o% § ¥
war § 7 fas oz e o & R
TRyFRa M fegmifEw
FIH A€ gPIr ¢ W9 Y 78 Ay e
7 &qez F7q ARy T--ay AT
“All rules made under thus
section shall be laid for not less
than thirty days before both
Houses of Parliament as soon as
possible after they are made and
shall be subject to such modifica-
tions as Parliament may make
during the session in which they
are so laxd or the session imme-
diately following.”
# qgi AT g 6 S gw W W
FTEFRB T T A 7 3T T
¥ fom fordare & fF wgr w7 3
a7 7 wifeT ag @A fa g @
A ? oF T weT & o o fE
wTd §aA § acir B o "war g |
e @i AR & awx T e
& v &7 qar & s 7g s fggemT
¥ aret |wTeY dar w4 AT E AV I
% weTE g I T8 I $Y T F@T
a | I8 9% ¥ qiferae A g 8
o 6aT 9T @ ¢ | WY W wEAR
gfs ar farsr w7 fdiferr faw o A1,
&&anmvmﬁmﬁ?
I e # g A A 1
AW IIS caﬁa’:wfm
& ar wrodt 1 § 99 FT T A S
¥ & fg 44 weae S | IR @
m‘*wﬁﬁz@mm:ﬂw
muﬁ,ﬁﬁﬂg@ﬁw
§ fis gt o wIERE & WG, TWICH
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[ufew ez xw wmia]
i e e ¥ A O
ws few ot forw & 1 fieefy 5 qw Sor
o WHT OF duA & g duw fear
war § 1 & g g fe o faw g AW
¢ T IuT @WeeT § wor WK Y
T 1 T XTI g v §
frardNmae a4 ¥
w1 7T §7 awy s oy g, Sfea
gk wical & A v A srn fe
&7 W ONT | WY AaR & qafaw
T 9T ®F @ §, qfea 157 g afa-
e g g € e dvad & g &
AT TGIT Y 7 37 # gAY AT Y
fo @ ow & o1 | W fac F w9
v fig ¥ Tad ¥ ared W arfer-
HZ ¥ I AT SUT § 5T Y 0
FE ¥ A W F ¥T W § A
st wfgr ok @ 7 & R
fafreet amgw woe feurdaz ¥ &t g
w2 | frgra AT fevréie §, ag /@
f AT v & ) 1@ W ag fawrad w8
o gEl Wl 9§ Am WS
Heaw W vow iy f& O o
e I, T X § e frdt ot qwr
9 fanie A &9 ¥ T 7 6k
gy w7 @ |

TR U WY A ok w7 § ) e
et &t ards gwre AT Wik & .

“Including—in the charge or in
possession of a raillway adminis-
tration”

& o s swwgfe dvm
wieRz 47 § s ag w1 A § ) W=
fag uw qarfee e Sfafaor 7 &
arar § | JEE TR §F N fre
ot §, Ford oot gferr 7 o wft &,
fody & wd F s € & | 7g i &
ft fpferew o= & &t €, o¥
dew g ¥ gtar & | qafeg 4% forer
t e ot oo I i by A
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@, 98 ¥ sifves qeanx fear ang,
R Al W AT fefefoaw 26
e ‘wwgfor frer § 1 3 frr
A W oy 7 &, A e | 8, RrsreeY
wirewfe W 31 wmwg e
w ¥Efrew #) & fear amg o &
e g w1y 3@ Fq@ FAW

T W AT WA FE &7 99w §,
# oF o o ff 5w ¥ S @O
N Wger g, W A fe T
2R AT W AT E I ow A
foqr omq 1+ wa e fearéde ¥
HWoe HT o 6 ag S iy ar 7@ )
7w o wrf w9 Af feqr o
T AY TF IZ WE T g1, W
fezew at 3 & 7 w3 1 qwiag
¥ gonfer 7 9§ Sw v
afecd

Shri Naushir Bharucha (East Khan-
desh): I am afraid 1t 13 not possible
for me to appreciate the justification
for thus Bill as given in the Statement
of Objects and Reasons or the scheme
of the Bill as has been explained At a
tume when this House 1s considering
anxiously ways and means for effect-
ing economy everywhere, I am afraid
the hon. Railway Minster's proposal
laid before this House would mean
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Force buildings, offices, police stations,
residential accommodation, ete. will
be required. I would like to ask the
hon. Reailway Minister this question:
how is it that we have so far manag-
ed to get on without this additional
expenditure? It has been mentioned
in the financial statement that each
ratlway will get every year Rs. 10
lakhs making a total of Rs. 70 lakhs
of capital expenditure on offices and
buildings, that is, Rs. 3'5 crores in
five years. I am also not satisfled
that creating a Protection Force of
this character is going to solve any
problems. As some hon. Member
speaking before me ohserved, merely
changing labels is not going to create
=y wiiikemal - R S
likely to serve the purpose the hon.
Minister for Railways has in view.

I would ask the hon Minister as to
how he 1s going to reconcile, what I
might term, the conflicting jurisdic-
tion, firstly of the State police,
secondly of the Railway Police, and
thirdly of this new Force that 1s going
to be created. I am of the opinion
that far from improving efficiency this
dwvision of responsibility between
various forces is likely to lead to fur-
ther relaxations. Take, for instance,
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thf offence in the hands of the Protec-
tigh Force or the State Police? The
s¢ite Police may not be interested in
upncuﬁng such cases with diligence
Mmeﬁmpleumnthat it is not
accountable for the arrest. Secondly,
wpo steps into a witness box in a
coWrt of law assuming for the moment
that the question of arrest is to be
proved or it is challenged that the
is illegal? The State Police

w}ll not be interested in defending the
se for the simple reason that the
t has been effected by the Protec-

tieD Force. Therefore, one set of
pelice conducting a case and another
t of police trying to justify the
arrest will make a mess of it. I am
q‘;the_or:jn.iou.tlmz.iuu.!it.esﬂ..o!.-mm.t.i.ug,
g totally different Railway Protection
a separate department within

ipe Police Department should have
organised charged with the pro-
tgction of railway property or what-
ever else the hon. Minister desires to
pave. I am convinced that there will
conflict of jurisdictions, because we
ynow that even between Government
gepartments there is rivalry or in-
d,i!!erence. The State Police will not
pother to go mto the case diligently.
will not go into the details of
investigation of a case which has
peen passed on. And, since your Pro-
t,ﬂ:‘t:it:m Force cannot do anything
yond effecting the arrest, I am

'mmohmdequateand'm another
‘emetheymhrmltu.uhubeen
fointed out by my friend Pandit
phargava. Therefore, taking all these
‘ncts into consideration the desir-
’hiﬁtyofmﬁngsuehal‘om
uch & cost at this time is open

§h
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{Shri Naushir Bharucha]

be guilty of any violation of
duty....” .

The categories of offences which are
sought to be punished are:
“_...violation of duty or wiltul

breach or neglect of any rule or
regulation of lawful order made
‘by a superior officer, or who shall
‘withdraw from the duties of his
office without permission, or who,
being absent on leave, fails with-
out reasonable cause, to report
‘himself for duty on the expira-
tion of the leave, or who engages
himself without authority in any
employment other than his duty
as a member of the Force....”

If any member is found guilty of any
of the above offences, what is the
punishment prescribed? He is likely
to incur punishment of simple
imprisonment for a period not exceed-
ing three months. What I want to
point out is that in clause 17 the hon.
Minister has mixed up very grave
offences with minor offences. Over-
staying one’s leave is not so serious
an offence as wilful breach or neglect
of any rule or regulation, or violation
of duty. Violation of duty may con-
gist in actually organising a band of
pilfering dacoits who may commit
thefts on railways and that may be a
very serious offence. To provide a
punishment of three months simple
imprisonment for such an offence is
totally inadequate. What should have
been done is, the categories of offences
ghould have been clearly separated.
Grave offences should have been given
greater punishments.

What will happen now is, suppose
a member of the Force is guilty of
violation of duty, in fact, he actually
connives at a gang of pilfering thieves
in breaking open wagon, or receives
mlmpmmﬂymmemguhh
share, that is a grave offence. If he
és taken to a court of law he will
claim to be tried under clause 17 of
this Bill, because there is a specifie
statute which provides punishment for
& specific offence. That man has
therefore to be tried under the specific
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law and not under the general
law; otherwise there is no meaning in
having a specific statute for a speci-
fic offence. Therefore, for the gravest
offence the offender is given only a
maximum punishment of three months
simple imprisonment. He cannot be
tried under the Penal Code or any
other law of the land, because under
article 20 of the Constitution no man
can be tried twice for the same
offence. Therefore, the mistake that
has been done in clause 17 is that all
grave and simple types of offences
have been lumped together and one
common punishment prescribed. That
ought to be rectified.

Similarly, clause 9 says:

“(i) dismiss, suspend or reduce
in rank any member of the Force
whom he shall think remiss or
negligent in the discharge of his
duty, or unfit for the same;"

Here also, various categories of
offences like remissness, negligence in
the discharge of duties are all lumped
together and one set of punishment
provided. What should have been
done is, simpler offences should have
been set apart and simpler punish-
ments provided. That would have
been reasonable, because, if a man is
unfit for a particular post by reason
of the fact that he has been found to
be taking bribes or conniving at pil-
ferage, or he has been remiss or negli-
gent, remiss in the sense that he
actually connives at pilferage, then, I .
submit, the punishment provided "is
very inadequate. I am not satisfied
with the punishment provided bhere,
to suspend or dismiss the man. He
should be prosecuted and sentenced.

Therefore, the creation of this new
offence and a new punishment under
a specific statute takes away the sting
from the offence altogether and
entitles a member of the Force to fesl
that he shall not be exposed to that
grave punishment which normally
would be due in case of any other
man guilty of a similar offence.
Therefore, 1 submit that these penal
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clauses require to be very carefully
gone into and modified.

We are told that a new Force of
nrarly 36,000 persons will be created.
1 should like to know what is going
10 be the present position of the Pro-
1ection Force and how the recruitment
is going to take place. Why is it that
power is vested in individuals and not
given to anybody whether you call it
by the name of a Public Service Com-
mission or Recruitment Committee?
Vesting powers in the hands of an
mdividual or a few individuals may
lead to various types of corruption,
particularly nepotism. There may be
people who may be inclined to draw
members of the Force from their own
rommunity. There may be people
who may be inclined to recruit mem-
bers from their own relations. These
things are common; we have noticed
them in bigger institutions where
recruitment has to take place on an
enormous scale. The powers of
recruitment should have been vested
in a body totally independent, a body
which has nothing to do with the
management of the Protection Force.
I should like to know whether this
recruitment is going to take place
Independently from outside or within
your own existing Protection Force
or within your own existing Police
Foice. Let us consider for a moment
that there is going to be recruitment
partly from outsiders or from the
existing force and partly from the
Police force. 1 ask this House to
tonsider whether it would not be
much wiser if the people who are
sclected have the necessary experi-
ence in crime detection. The State
Police has got at their disposal cer-
tain resources for detection, and an
entire machinery. Is it not desirable,
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crime detection, the modus operandi
and things like that?

Is it not desirable to make this
Force a part of the regular Police
Department because in addition to
their experience, they have resources
at their disposal? I am not at all
satisfied with the Bill. That is why I
am objecting to the creation of the
Protection Force. The reasons given
are not sufficient to justify the expen-
diture of this order in these stringent
times,

It has been stated that the claims
for compensation paid by the Railways
came to Rs. 4 to 5 lakhs and I would
like to know that after spending this
huge sum, what are we going to gain.
Is it cOntended that thefts and pilfer-
ages will totally subside? I have got
my doubts. There may be some im-
provement, because 36,000 people are
going to be employed. But will the
improvement be commensurate with
the incurring of expenditure of
Rs. 2} crores? In these days when
people are asked to impose voluntary
cuts on their salaries, when the Gov-
ernments are going about begging for
coppers for running the administration
of a huge sub continent, I am not pre-
pared to say that this expenditure is
legitimate or justifiable or that the
hon. Minister of Railways has made a
case for the constitution of a Protec-
tion Force. I still appeal to the hon.
Minister to think over the whole mat-
ter again, and if necessary, refer this
Bill to a Select Committee and the
various defects pointed out may be
considered more closely and a few
months' delay in constituting such a
force will not make any material
difference, and I suggest that all these
suggestions may be looked into with
thoroughness and accuracy.

ot SATIRRY TR : IS HET
Wi gfaar 3w & 7@ W
o a welr gEa W el oY W
wfe e @, W Sw ¥ fag TS
[ # WY SWTEAT AT A, I
t T T IU W g WEAWE AN
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[ shroaer ara)
fr ¢ e Y qur ST @, N fE
W H Aw-aw R | W IS § e
R e ageat @ A WA
Wt g sweedt weT wraw fear g g,
forg w1 oy ¥ W wEE & ok AN
Ay smst@m ) ey
T RwswA, @ ew o
¥ Wl ¥ anfss femr o o &
gt § 5% § s I T i g
& wt€ gftw o ST Af § 9T
& W T W) g TRE YT @ g,
fir & wgER o ® firsa v,
¥ w9 ¥ [ T® A @
wicg 1 v v« & fr g o
F WA ew 7 & oA
7@ wRAT #5 [T § O T g
3 e @ faam & o St gt &
o W T & N W gaf
TN FrIma g1 AfeA
§ §F 377 feq o 1@ § WRTHTT
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the object of the Bill 1s only to pro-
vide for the creation of a force with.
a view to betfer safeguard and pre-
tect the raillway property But the
functions of the force which this Bill
seeks {0 create are contained 1n clause
14 and these functions only Limrt it to.
the extent that the members of this
force will, after making the arrest,
without unnecessary delay, make over
the person so arrested to the police
officer, and no further The machi-
nery provided by the Criminal Proce-
dure Code will come into application
the moment the person 1s handed over
by the members of the force to the
police This means that the function
of the force that 15 being created wilk
be only to the extent of the arrest
Can this object be met otherwise tham
by this Bill” I submut that it cam
otherwise be met with under the ordi-—
nary law Under section 59 of the
Cr mmal Procedure Code, even a
private person has got the power to
arrest a person who 1s concerned ur
the commussion of an offence which 18
cogmzable and which 15 non-bailable
Even 1f the members of the Watch and'
Ward force of the raillways are consi-
dered to be private persons they can
arrest the culprit in the commission
of an offence which i1s cognizable and
non-bailable If the offences which
pertain to railway property are made
cognizable and non-bailable—most of
them are already cognizable and non-
bailable—the object of the Bill can be
easily met and a member of the Watch
and Ward can easily arrest 8 person
and take lhum to the nearest police
officer Where 1s the need for a Bill
like this”

Clause 12 of the Bill gives powers
to a member of the Force to a great
extent It also empowers the mem-
bers of the Force to arrest an indivi-
dual about whom they have got a.
reasonable suspiaon It also em-
powers them to the extent that they
can arrest a person who, according to-
them, is trying to conceal himself with
a view to commut an offence I would
submut that these powers are far too.
high These powers have not beem
conferred even under the Criminala
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.Pm&lt'mlkurnuﬁhnmv&pnt it,
section 55 of the Cr. P.C. only confers

of arrest while a person is try-
ing to conceal himself on a S.HO. or
-Officer in charge of a police station.

powers under clause 12 (a) and (b),
Iater part, is too much. I think this is
infringing the liberties of individuals.
It is, I submit, empowering the mem-
bers of the Force to a far greater
-extent.

The Bill postulates that all the
‘members of the Watch and Ward will
tbecome members of -this Force which
is purported to be created under this
RBill. But, the persons who are
recruited in the Watch and Ward are
«f a different category. To empower
sthem to such =un extent, I submit,
would be very dangerous. My submis-

is that ‘the intentron of the Bill
«an be easily achieved, if we make
he offences relating to railway pro-
perty cogrnuzable and non-bailable, The

-clause I2 aretoo high and they are
+very dangerous. But, the Bill goes
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put it, this would definitely be held to
be unconstitutional and ultre vires as
it does not lay down the period for
which there can be detention.

I would go further and submit that
the are

me and I need not go into that I
submit that there can be no objection
to the principle of the Bill. There
has been a lot of loss of railway pro-
perties and that is a national {oss.
That has to be met with and met with
even by emergency legislation if it is
called for. But, the question is, do
the circumstances call for a legislation
of that kind? Do the circumstances
call for a duplication of the Force
without a division of functions? This
Bill concedes that the Police force will
have the overall supervision. The
Police force will be the investigating
agency; the Police force will be the
prosecuting agency. For the purpose
of only arrest, we are having a dupli-
cation of authority without division of
functions. Naturally, as Shri
Bharucha put it, there will be conflict
between them, and this conflict may
lead to confusion. I submit that this
aspect should be looked into and I
hope the hon Minister, the sponsor of
the Bill will see whether it is at al)
necessary to have this Bill.



As regards the question whether the
provisions of the Bill are such as to
secure the objective of the Bill, I will
not speculate I will leave 1t for the
future to judge and 1t will be judged
by the results it yields But I can
anticipate the results I do not think
that the provisions are such as will

believe and 1t 15 not true, that the
members of this Force are unable to
protect the property of the railways

them by this Bill It 1s not the conm-
tention of the Government that for
want of these powers it has not been
possible for the members of the secu~
rity staff to protect the property of
the Railways That cannot be the
contention I leave it at that I do
not want to enter into greater details
of this aspect
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inRynnty of those who have drafted
thiy clguse. It says:

“any person found taking pre=
Qutions to conceal his presence
Within rallway limits under
which afford reason
o believe that he is taking such
brecautions with a view to come
Mitting theft of, or damage ta
™ailway property ”
i“bhapenmuhableto
member of the staff can arrest
who 1s found to be
Way limits, and 1t 13 enough
say that that person was found to
t"'}Cem'ec'.mtm'nstoet:n:u:ell
With a view to commit theft

&

satisfacion of the ndividual
Member of the staff who will be an
ord;nary constable, though new
Nave been gven, who has only to say
they pe has arrested the person
beCgse he believed that he was tak-
INE precautions to conceal

15 s,

oihw.lwm refer to clause 13 I am
DOt a lawyer, but applying my com-
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[Shri Parulekar)

officer has reasons to believe that a
person has committed a certain
offence, he has been given power to
detain that person, search him, and
then afterwards the clause says that if
he thinks proper, he can release that
person. Now, you can well imagine,
knowing as we do how such depart-
ments function, how this will work as
a licence for releasing offenders after
taking bribes from them.

Now 1 pass on to clause 14. This
clause takes away the protection which
has been given by article 22(2) of
the Constitution. If it remains there,
it is bound to be declared ultra vires
by the Supreme Court, but I would
like to read article 22(2) before 1
comment on this clause. It says:

“Every person who is arrested
and detained in custody shall be
produced before the nearest
magistrate within a period of
twenty-four hours of such arrest
excluding the time necessary for
the journey from the place of
arrest to the court of the magis-
trate and no such person shall be
detained in custody beyond the
said period without the authority .
of a magistrate.”

What does this clause say? He will
be arrested, he will be detained. I
will not labour on the point of deten-
tion, because the hon. Member Pandit
Thakur Das Bhargava has pointedly
pointed out how unjust the provision
for detention is in this clause. How
long he will be detained, nobody
knows. The Bill does not say any-
thing about it. It is silent about it.
Then what will be done to the person
arvested? He will be taken to a police
station and handed over to the police.
Can we not under the provisions of
this clause conceive that a man
arrested by a member of the staff may
be detained for four days? It may
take two days to take him to the
police station after his arrest.

Shri Basappa: May I say in clause 4
it is stated specifically "without un-
necessary delay”?
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Shri Parulekar: I would like to
point out to the hon. friend who has
intervened that “unnecessary delay”
is capable of being interpreted as one
likes.

Mr. Deputy-Speaker: It is better to
point it out to me.

Shri Parulekar: So, he may be
detained for a long time and then it
may be argued that the delay was
necessary, and this plea will be accept-
ed because nobody can define what is
unnecessary delay and what is neces-
sary delay, what 1 want to point out
is that this clause is a violation of the
protection given by article 22(2) of
the Constitution. That article says
that as soon as & man is arrested, he
has to be produced before a magis-
trate within 24 hours and without the
order of the magistrate he cannot be
kept in custody. In this clause the
same word “arrest” is used. What
difference is there between the arrest
which is contemplated in article 22(2)
and arrest which is made according to
clause 147 There is no difference.
I cannot say whether this clause has
been hurriedly drafted or purposely
drafted. It is very dificult to imagine
the motives of those who have drafted
the Bill. But at the same time, it must
be said that it has been drafted in
such a way that even the sanctity of
the rights which have been conceded
by the Constitution has been violated.

Now 1 come to clause 20, Clause 20,
curiously enough, gives a free licence
for the abuse of these powers. See
how the sub-clauses (1) and (2) read:

“(1) In any suit or proceeding
against any member of the Force
for any act done by him in the
discharge of his duties, it shall be
lawful for him to plead that such
act was done by him under pro-
per authority or order.”

As soon as the plea is advanced that
he has done a particular act under the
order of an authority, whatever he .
may have done his act cannot be an
offence.



haps 1t means, that even the courts
are bound under this clause to dis-
charge a person when any proceed-
ings either of a civil or criminal nature
are taken against a member of the
staff 1f he produces an order of a
superior officer Will 1t be right to
take away the junisdiction of the
courts, over offences committed by the
Members of the staff? It 15 a very
serious proposition for this House to
consider

I will conclude by saying that the
potential capacity of this Bill for doing
mischief 15 enormous and mmense
The powers are so wide and so vague
that they are likely to be abused and
«re bound to be abused, and there are
no safeguards agamnst any abuse of
these powers which have been confer-
red by this Bill upon the Members of
the staf The common man will be
the wvictim of the abuse of these
powers It may be that we Members
of Parliament or Members of the
Legislative Assembhes or the gentry
will not be the sufferers, but it 15 the
common 1lliterate man who will suffer
Because a member of the security staff
enjoys all powers to detain him, to
arrest him, to search um and do all
the other things under the Bill

There 1s another point which I
would hike to make, and that 1s that
the powers are so wide that they open
a new field for corruption to the staff
These powers are given

15 JULY 1887

Protection Force Bill 3408

untrue and baseless by reality. The
truth is that in conditions where
mercenary considerations are the
motive force for discharging duties,
corruption flourishes where the coer-
cive powers of the State can be easily
abused Applying thus principle which
we have learnt from experience at a
very great cost, we can safely say that
the powers which are being given to
the members of the staff are so wide
and so vague that they furnish them
with the source for supplementing
their income by bribes, particularly
so, when the salaries drawn by them
are so low that they are not able
to live, unless they make money by
such means I do not approve of the
ways by which they will make money,
but nonetheless, the reality is such,
and the reabty has to be faced, it
cannot be ignored

15,09 hrs.
[Sura Barman in the Chair]

1 can anticipate the reply of the
Minister He will give us assurances
that these powers will not be abused.
Whenever criticism 15 levelled that
the provisions of a Bill are likely to
be abused, the common answer, and
the most fashionable answer m this
House has been that they are not
mntended to be abused, and that they
will not be mbused But assurances

12 to 14 are so wide that it will be
a wonder if they are not abused,
will be a wonder 1f they do not result
in increasing corruption which s
already rampant among people who
enjoy coercive pawers of the Stats.
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[Shri Parulekar]
the part of the staff in discharge of
those duties. In this conmection I
should like to draw attention to one
particular point.

One of the duties mentioned in sub-
clause (d) of clause 11 reads thus:

“to do any other act conducive
to the better protection and secu-
rity of railway property.”

Again, I think this is a specimen of
vagueness which can be imitated by
those who want to enact vague legis-
lation. Does this sub-clause define the
duties? Sub-clauses (a) to (c) are
definite, but sub-clause (d) is so vague
that anything can be included within
it, and a member of the staff will be
entirely at the mercy of the superior
officer. If he is found to have neglect-
ed the duties as defined in clause 11,
and if the officer comes to the con-
clusion that he has not done some-
thing which was conducive to the
better protection and security of rail-
way property, he can be punished; and
there is no protection to the member
of the staff.

Shri B. 8. Murthy: Sin of omission.

Shri Parulekar: 1 wish that the

principle of this rule of conduct is
applied from top to bottom to the
state machinery; then the whole Gov-
ernment will improve.

Shri B, 8. Murthy: Give them scope
for sin of commission.

Shri Parulekar: Then, I would like
to draw your attention to clause 16.
This is ulso a novel clause. Suppose
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liable to be punished, and the penal-
ties are the same as if he had been
in service.

1 would like the Minister to point
out to me any other legislation which
says that after a person is suspended

responsibilities will continue, and

military character; but I shall come to
that point later. I would like to know
whether there is any other piece of
ordinary legislation which contains a
provision of this nature....
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new clause avhich the Bill contains,
namely sub-clause (1) which says that
a member will be liable to simple
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Another funny thing in this clause

“or who, being absent on leave,
fails, without reasonable cause, to
report himself for duty on the
expiration of the leave,....”

sent to jail for three months.
not know whether this is an ideal code
of conduct. If these are the ideal
measures for running Government
efficiently, I would ask the Minister
whether he will recommend the same
code of conduct for the whole of the
Government machinery from top

Another ground ¢  vhich he can be
sent to jail is cowaru ‘e. Again, this
is a phrase which it \s very difficult
to define, and which is very vague,

§

. A number of hon. Members wanted

to know the justification for bringing
forward such a legislation. Also my
hon. friend, Shri Bharucha—he is not
here—wanted to know w|
actual fact the amount
mnvolved would be in

the work that this Force

;

i

%

As hon. Members already know, every
year we have to pay something like
Rs. 3 crores as claims for goods lost,
stolen etc. This is not all. I may tell
the House that in addition to these
goods for which we have to pay this
amount of compensation, there are

way
from Gorakhpur to Dibrugarh and I
was amazed—I inspected various goods
and passenger trains—at the number
of stations ftiings, fans, fan belts,
dynamos, vacuum gauges etc. had been



3503 Railway

iﬂ'
g

Shri Shahnawag Khan: That
we are trying to stop These
huge losses :n which not only h
sums of the nation's money
volved, but also the safety of
gers travelling in those trains
other tramns 18 jeopardised

5‘52;

Also, as the House 1s aware, there
have been instances where goods trains
carrying valuable commodities have
been attacked If I may say so, thefts
in running trains have become an art,
people have made a regular art of 1t
(An Hon Member Fine art) There
have been cases where regular, orga-
msed gangs have actually attacked the
trains and railway staff with fire-arms

Recently, I had an opportumity of
gomng 1nto the areas classified as
‘danger zones’, that 1s, operational
areas where the Naga trouble is going
on There have been instances where
Naga hostiles have inflitrated through
and fired at our stations and runmng
trains and caused loss of human lLife
All those persons working in such
areas have to be properly protected,
and their safety has to be guaranteed
by us

Also, the situation has changed
immensely since the Watch and Ward
department was intially orgamsed
We have found by experience that the
old Watch and Ward will not serve

our purpose

In view of these circumstances and
the facts I have just narrated to the
House, 1t has become absolutely essen-
tial to reorgamse the Watch and Ward
and to equp this Force which may
be requured even to face hostile gangs
or elements like the Nagas armed
with modern fire-arms Therefore, we
wish that we should have such a force
which would be able to deal with such
elements

Paadit Thakur Das Bhargava: Is
this Bill required for protection of
persons also®

S8hri Shahnawas Khan: Yes, because
I may tell the House that at present
ve are utilising a large number of

it has to be psid for by the Railway
Administration

12 already existing”

Shri Shahnawaz Khan:
returned to the States

It will be

It 15 1n order to perform these duties,
which include ‘arming’ a certain per-
centage of this Force, that this Bill has
been brought forward We have to
subject the members of thus Force to
strong disetpline, more or less on the
same lines as the discipline of the
regular police

I am very glad to tell the House
that 1 have recently gone and inspect-
ed a very large number of our young
men who are under training A large
number of hon Members of this House
have expressed their anxiety as
regards proper selection, they feel
that mere reorgamisation of the old
Watch and Ward will not be enough
I quite agree with them I am very
glad to inform the House that after
my nspection of the Force at

exaggeration to say that their lving
conditions and turn-out are very satis-
factory Although it is rather too
early to give any assurance, I hope
that this Force will be able to live up
to the expectations of this hon House.

8hkri B. 8. Murthy: The point is not
about training, it i3 about selection

uembuwwldhtm'oau, that was
the very point I was going to make



method of selection. In this Force,
there are various categories of offi-
cers and Rakshaks. Gazetted officers
or those who sre termed as ‘superior
officers’ are selected by the U.P.B.C.
like any other garetted officers of the
Government of India. They are sub-
ject to the same rules and regulations
and the same discipline as.any other
Central Government officers.

As regards the other category which
might be termed as class II, that 1s,
sub-inspector, assistant sub-inspector,
etc., the posts are advertised in wvari-
ous newspapers and they have to be
selected by the Railway Service Com-
missions, That 15 the method and
procedure for their selection.

We have had to say in this that the
Chief Security Officer will be the
recruiting authority. That is neces-
sary because later on when dealing
with such classes of people for any
offence it will be held that only the
appointing authority is empowered to
dismiss them. It is with that end in
view that these words have been
in the Bill. The actual

way Service Commission on a very

submit here that I had

3]
5

customary for Units to send
their own officers to certain selected
areas to pick choose and

a
E
!
;
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Dagt seloction. That was the point of
View of the officers.

Shri B. 8. Murthy: Was that not
Nere during foreigr rule?

Bhri Shahnawsz Ehan: The same
*ing holds good now.

From the point of view of the per-
::hrecnmedltﬂmasortdbm
the officer whoe recruits him; it
“"wates a sort of bond and that is
“hat we used to call in the Army as
th!aespiﬂtdew

Shri Feroze Gandhi (Rai Bareli):
Why did you leave the Indian Army?

Bhrl Shahmawazs Khan: That was
tfq‘b»abmmw”m
1.

d [he selection of sainiks 18 being
hmneby the Secunity Officers and that

also the system now prevailing for
u"! recruitment of class [V employees,
10 the ratlways It is done by the rail-
Wiy  officers in co-operation with
Ot} ers. Therefore, I do not think there
15 any grave irregularity in the
'®rutment of the members of this
Fom

My hon friend Shri Guha wants to
'"'ow why 1t was necessary to issue
B certificate to the members of this
Fo.e This is nothing new because
;‘"!ry member of the regular Police

Orge is also issued such a certificate
It is not an innovation that we are
Miking here

D.]H.y revered friend, Pandit Thakur

s Bhargava said that the powers
thi; were being given to the members
of ‘this force were too drastic, espe-
¢y the powers of detention, search,
&IT.st etc. The hon. Member is fully
8Weore that even now in various work-
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Shri Shahnawas Khan: I may add and Scheduled Tribes had been taken
that it is nowhers being provided in care of by the hon, Minister while
the Bill that the detention may be in recruiting these persons. He has said
tion. The in his speech that certain persons

sub- were sent for making recruitment and
ject to the provisions of the Constitu- they recruited the persons according
tion. The detention is for search and to their choice. I want to know
member of the whether in selecting these persons
to detain sufficient thought was given to this

olation of article 22 of the point or not. That is the information

2 man i

Constitution, then, that man will have that we want.

his constitutional remedy. But, actu-

ally, there is nothing wrong with Shri Shalnawaz Ehan: The hon.
clause 13 as it is in the Bill Member is fully aware how anxious

and keen our Government is to give
A number of hon. Members refer- proper representation to the Schedul-
ute protection which ed Castes and Scheduled Tribes. This
has been extended to the members of 15 the basic policy of our government
this Force and expressed apprehension and that 15 always kept in view;
that they would misuse the protec- especially in the Railways we allow
tion given. This protection, I would no laxity in this rule.
1k P

18

i bers of Shri Feroze Gandhi: It 13 very lax.
Force. Theumt:emﬂmis You look at the number of Scheduled
security service. ‘Therefore, there is actually recruited and then compare

no reason for their misapprehension it with what you are saying.
that _this is probably too great a pro-
tection amibers of thi Shri Shahmawaz Khan: I have not
for the of this Force. | oked 1nto it for the Railway Protec-
With

hon. Members who have taken part 1f there is any need, we will not spare
te and I would request any effort.

Shri B. S. Murthy: May I know from

hon. Minister the hon. Deputy Minister whether
the requirement when he made a visit to the training

the Constitution camps, he enquired of the trainees

is met here in this Bill because the whether any proper representation
of the is has been given ¢t the Scheduled

not there. It is obligatory that the Castes and Bchedwied Tribes and if so

be what did he and?

these words 1 again thank the tion Force, from this particular angle.
deba

.

’ : T think he has said
Mr. Chalrman: I understand that m:m

President’s assent has since been Shri B. S. Murthy: He said he went
given. to the camps. But did he find out
Shri A. ©. Guba: There was & news whether there were Scheduled Caste

item in the Press also that President’s trainees there or not?

assent has, been obtained. Shri Shahnawas Khan: I frankly
Skri B. XK. Galkwad (Nasik): The admit that I did not make any specific
hon. Deputy Minister said that recruit- enquiries because when I went into

ment has already been made. I just that camp I was looking at them as
want informa- mm&tdmwﬂ?mm:
tion whether the percentage ressrved Force. But, as I there
for members of the Schaduled Castes need, I shall look into it
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Shri B. 8, Murthy: We thank you
for the frankness

W uww fog (wTa) g oW
e qae o gC ik firrar
¥ wn?

oft sgraw wt  I9EY § TR WA
qr§ ] o Ty waer wwewr qew dar
™ ok fsar 6 oot o wt gwr 2w
& wge surer wd Q1R T § o
Mr. Speaker: The question 18

“That the Bill to provide for the
constitution and regulation of a
Force called the Raulway Protec-
tion Force for the better protec-
tion and security of railway pro-
perty be taken into consideration”

The motion was adopted
Clause 2

Mr. Chairman: We shall now take
up clause-by-clause consideration
There are four amendments to clause
2—-Nos 19, 20, 21 and 22

Pandit Thakur Das Bhargava: I beg
{0 move

Page 1, line 9—

after “Railway” insert ‘“Property”
Page 1, line 17,—

after ‘“includes” “insert “engine
vehicles truck machmery,”
Page 1, hine 18,—

after “animal” insert ‘or other
property”
Page 1, line 19—

add at the end—"or lymng on rail-
way premuses”

15 JULY 18567
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have been of a different nature Any-
how, I am thankful to him that he
has given the information now

Thfnnnmllmardm;tnxhpn-
amble to provide for the constitution
and regulation of a Force called the
Railway Protection Force for the bet-
ter protection and security of ralway

tary police force to what we have
already got But, it appears that the
hon Minster wants :n emergencies
thus force may be utilised for the pro-
tection not only of properties but of
persons also That was the interrup-
tion that I made You cannot have this
Bill passed with such mental reserva-
tions If it 1s a force of a different
character and if 1t will discharge the
functions of a police force or the army
m times of emergency, the objections
that we would have would have been
much more serious Under section 20,
you can fire on people and they may
be given immumty which has not been
given to the army or the police If 1t s
only a Bill for the better protection
and security of railway property, the
angle of vision 18 quite different If
it 13 a dufferent thing, you ought to
have said that this Bill 1s of a differ-
ent nature Then, you will have to
change this entirely and a dufferent
Bill will have to be brought There-
fore, I put that guestion Not that I
am averse to 1t

I know that the Railway Admins-
tration 15 working under very great
handicaps and you have to give police
protection not only to property but
to persons in certain circumstances
They have to perform some extra-
ordinary duties sometimes So, I
would rather hike to give them all the
powers which a small army or police
force has got while fighting the Nagas
on the Frontier In certain circums-
tances they have to perform these
duties and you should give them
power But, you have no nght to
come in this House with a Bill for the
security of the ralway property and
now turn round and say that it is



38511 Rarlway

[Pandit Thakur Das Bhargava]

for a different pdrpose The entire
thing has changed We shall have to
revise our opinion about the nature of
this Bill as well as the purpose of this
Ball

The purpose now disclosed 1s quite
different Had we known this earlier,
the criticism would bave been of a
different nature and so, I submit that
I never thought that behund thus Ball
would lie concealed a different pur-
pose The hon Mnister referred to
the Naga difficulties etc We never
knew that ths force would have to

fight also

Shri A. C. Guha: May I draw the
attention of my hon friend to sub-
clause (e) of clause (2) The rmlway
property has been defined and Ido
not think the purpose of the Bill can
go beyond protecting the railway pro-
perty as defined n sub-clause (e) of
clause 2

Pandit Thakur Das Bhargava: The
hon Member has been hearing the
purpose given by the Minuster

Shri A. C. Guha: Whatever anybody
may say, the scope of the Bill cannot
go beyond what 15 contained 1n this
clause

Pandit Thakur Das Bhargava: 1
quite agree

Shri Shahnawas Khan: May I make
a submussion? All the duties which
1 have stated that they will have to

15 JULY 1087
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ralway properties. If anybody comes
to damage the rmilway property in the
course of performance of their duties
In relation to the protection of
ralway property, they may have to
fire There is nothing new in this

object to 1t That 15 not my purpose
At the same time, if he had previous-
1y told us, when I interrupted that it
was meant for protection of persons
also, the angle of vision would be
quite different I am not here for the
purpose of making a point in discus-
sion If you really mean this force
should be able to supplement your
rallway police force, you have it. We
have no objechon We want the per-
sonnel and the property to be defend-
ed We are not out only to secure the
property or the personnel

I intended to take away my amend-
ment, after hearing the hon Member,
I did not want to press thus amend-
ment But, now, after hearing hum
again I am strengthened m my argu-
ments I should feel that the word
‘property’ should be added after the
word ‘railway’ It may then become
“Railway Property Protection Force”,
and 1t may have the exact meaning
which the Raillway Minister has got
1n his mind, otherwise this Force may
be used for the very purpose which
the hon Deputy Mimster just now
said 1s not the purpose for which the
Protection Force is mesnt It is
meant for the protection of the Rall-
ways according to the present word-

way Property Protection Force”.
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8o far as “railway property” is con-
oerned, the words are:

“includes any goods, money or
valuable secunty .

I am glad that the word *“includes”
12 used and, therefore, any other thing
which may come under it will have
to be included My friend said that
the word “birds” 18 not there The
word ‘includes” does not exclude
*birds” If birds and ammals are
there, they ame also included. But
they have specifically mentioned
money, valuable security and amimals
I have therefore said that the most
prominent thungs are engine, vehicles,
truck and machinery These must be
specifically mentioned As a matter of
fact, 1t 1s for the protection of these
things that the Force 13 bewng creat-
ed We do not lose anything if we
add these words We just include
these things and do not exclude any-
thing

However, I submut that the words
“or lying on railway premises” should
be included I have already submut-
ted for your consideration, Sir, that
all things may not be 1n the charge or
possession of a rallway admunistration
A railway administra 1on comes to be
in possession of a thing when 1t 1s
specifically made over and taken
charge of by that admimstration But
they are in possession of a thing if
the mental element 1s there Suppos-
ing some goods are lying on railway
premuses which have not been taken
possession of by the raillway admins-
tration, who will protect them”? If »
passenger has lost something and the
railway administration has not taken
charge of 1it, would it be wise not to
protect 1t and subsequently hand 1t
over to the person who claims it?

18 JULY 1067
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a thing Only to obviate that dificul-
ty I am suggesting the worda “or
lying on raillway premises"

8hri Shahnawas Khan: There s
already provision for looking after
properties like those mentioned by my
hon frmend Things that are dropped
by passengers on the platform are
known as lost properties There is the
Lost Property Office at all big stations
to look after such things All articles
found without owners are sent to that
office and they are handed over to
proper claimants Therefore, I sub-
mit there 15 no reason why these
words should be included 1n this Bill

Mr. Chairman: Then shall I put the
amendments to the vote of the House”

Pandit Thakur Das Bhargava: Cer-
tainly

Shri A. C. Guha" Before you put the
amendments to vote, Sir, I would
request the hon Minister to at least
accept the last amendment seelung to
include the words “or lying on ral-
way premises” I thunk that clarnfies
the purpose of the Bill The Lost
Property Office only deals with arti-
cles that are taken possession by the
railway authorities When things are
lying 1n a carnage or on the platform
they are not in the possession of the
railway authorities At that stage
somebody may piifer them The 1inclu-
sion of these words will not in any
way complicate the position, rather it
would clanfy the responsibihity of thus
Force 1n regard to such properties

Shri Pattabhi Raman (Kumbako-
nam) I think clause 11(b) says

“It shall be the duty of every
superior officer and member of the
Force to protect and safeguard
railway property "

‘Railway property” has been defined
as*

“Raillway property
any goods, money or valuable
security, or ammal belonging to,
or in the charge or possession of,
a ralway admunistration.™
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[Shri Pattabhi Raman]
8o, the goods with the passenger will
not come in. I beg to submit that this
amendment is, therefore, well worth
considering.

.

Shri Shahnawax Khan: Anything
which is not in the charge of the
Railways cannot be railway property.
If a thing is lying on railway premises
there are other staff to look after it.
The whole of the station staff is there
and then there is also the Govern-
ment Railway Police. The Railway
Protection Force will not replace the
Government Railway Police, whose
responsibility it is to maintain law
and order and deal with such cases.
That Police will also continue to
remain at railway stations and this
will, therefore, be more a part of
their job.

Shri A. C. Guha: Are we to under-
stand that when a property left by a
passenger on the platform or waiting
room is being stolen by somebody the
Railway Protection Force will not
interfere?

Pandit Thakur Das Bhargava: They
may themselves take possession of it
and go away with it

Shri A. C. Guha: I would again
request the Railway Minister to accept
this amendment as this will not make
the position worse and it will only
clarify the position.

Shri Jagiivan Ram: It may not
make the position worse but it may
create certain complications. I am
not able to understand what proper-
ties the hon. Members are thinking
of except lost properties. The in-
stances that have been quoted relate

15 JULY 1957
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Mr. Chalrman: I shall now put
amendments numbers 19, 20, 31 and
22 to the vote of the House.

The gquestion is:
Page 1, line 9,—
after “Railway” insert ‘Property”
The motion was negatived,
Mr, Chairman: The gquestion 1s:
Page 1, line 17—

after “includes” insert “engine
vehicles, truck machinery,”

The motion was negatived.
Mr, Chairman: The question is*
Page 1, line 18,—

after “animal” insert “or other
property”.

The motion was negatived.
Mr, Chalrman: The question 1s:

Page 1, line 19—

add at the end—"or lying on rail-
way premises”,

The motion was negatived.
Mr, Chairman: The question 1s:

“That clause 2 stand part of the
BilL” -

The mation was adopted.
Clause 2 wag added to the Bill,

Clause 3
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Mr, Chairman: The question is:
“That clause 3 stand part of the
BiL”

The maotion was adopted.
Clause 3 was added to the Bill
Claune 4
Mr. Chalrman: There are two

amendments to clause 4.

Shrl Vajpayee (Balrampur): I beg
to move:
Page 2, line 13,—
for “may” substitute “shall”
Mr, Chairman: The question is
Page 2, line 13—
for “may"” subatitute “shall”
The motion was negatived

Mr. Chairman: The question 1s

“That clause 4 stand part of the
Bill"”

The motion was negatived
Clause 4 was added to the Bsll
16 hrs. r

Clanse §

Shri A. C. Guha: I have two amend-
ments to this clause,

Sir, I beg to mave:—
Page 2, lines 29 to 31,—

(i) for “Head Rakshak” substitute
“Head Constable”

(1) for “Senior Rakshak” substi-
tute “Senior Constable™
(1) for “Rakshak”  substitute
“Constable”,

Page 2,—
(1) in line 29 for “Head” substi-
tute “Pradhan”
(li) in line 30 for “Senior” subst:-
tute “Upa-Pradhan”.

My suggestion is that either make

them all English ar all Hindi. I sug-
gest that you either make it “Pradhan™
ar “Upa-Pradhan” or make it all
English, I do not like that this hybrid
language should be retained in our
statute book.

15 JULY 1957

Protection Force Bill 3518

Shri Shahnawss Khan: We are all
advancing in that direction when all
the definitions and all names wig
be in Hindi; we have a start in
this direction.

Shri A. C. Guba: I think the words
may be in English or the proper Hindi
words may be available.

Shri Jagjivan Ram: There is no dif-
ference between ‘Head’ and ‘Mukhyw’.

Shri A. C. Guha: They begin at the
tail and not at the head. But if the
hon. Minister dées not like to accept
my amendment, I do not press it.
Shri Vajpayee: Sir, I move:
Page 2,—
for lmmes 25 to 27, substitute—
“(1) Nireekshak,
(u) Upa-Nireekshak,
(1) Sahayak Upa-Nireekshak."
Page 2,—

(1) line 29, for “Head” substitute
“Pradhan”, and

(n) hne 30, for “Senor” subst-
tute Mukhya"

ot widy | ¥ ST owder
WX feedt Y & st 1 TRE &
N farwdt it 1§ IS qF FA
# fag &7 7 gwwa xeqy ed €
ety o 9T fAdew st -
T F o g3 ufades, aur
ez gaEeee ® W X §EAE
Iafrirrs gFr Nfed |

X N Y 9T e F fgY
T GO TAE &Y AR AT § AL I
s & fae ax Wi #574) 7§ § WK
o g% wrw e & o {1 W T
ok P T A A1 | TR
#aq g d 53w Wf" *
T T AT T QT Wi WY
«gfifora qEE' & €A O e TAw

LY



3519 Raslway

A

! W oW e Wi
‘gt e

o ', TR Ew gl W oW
o N el sreew faww 7 w0
& e ot vy A ey ) ofe
S WAy e AT § A g @
gewiw @& o ot @& oA
vz wAr=TgT § M IF agy T
gy fa<y @ § w1 9
TH |
Sbri A. C. Guha: The idea in Head
Rakshak 1s to protect the head.

Shri Jagjivan Ram: We do not
accept them

Pandit Thakur Das Bhargava: After
all the reason advanced by the hon
Member 1@ very nice and very sound
Can’'t we find a suffix for ‘head

Shri Jagjivan Ram: The hon Mem-
ber has not followed He has created
morc complications

Pandit Thakur Das Bhargava: Even
if hon Member has not found suitable
Hindi words, I suggest that we may
have anything but not the hvbnd
“Head Rakshak”

Mr, Chairman: Anyhow, I under-
stand that the hon Minister 1s not
accepting any of the amendments
Shall 1 take it that Nos 1 and 2 are
not pressed?

The amendments were, by leave
withdrawn

8hri A. C. Guha: That 15 so

Mr. Chairman: Then I shall take up
amendments Nos 28 and 27

Mr. Chairmean: The question 1s*

Page 3,—

for mes 35 to 27, substrtute—
“(1) Nireekshak,
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(1) Upa-Nireekshak,
(i) Sahayak Upa-Nireekshak",

The motion was negatived
Mr., Chairman: The question 1s:
Page 2,—

(1) lne 29, for “Head” substitute
“Pradhan”, and

(u) Line 30, for “Senior” substitute
"Mukhyl"

The motwon was negatived.
Mr. Chairman: The question is:

“That clause 5 stand part of the
Bill”

The motion was adopted.
Clause 5 was added to the Bill

Clause 6.
Shri A, C, Guha: Sir, I beg to move
Page 2, ine 34—
add at the end—

“and on the recommendation of
a Service Commission constituted
by the Central Government with
non-departmental persons”.

Clause 8 says: “The appointment of
members of the Force shall rest with
the Chief Secunity Officers who shall
exercise that power 1n accordance
with rules made under this Act”.

That means that the Chief Secunty
Officer will appoint the men There
will be 8 or 7 Becunity Officers, one
for each zone and they will select
nearly about 35,000 men comprising of
inspectors, sub-inspectors, assistant

powers to some individual . The
hon Miniwster may say that he will put
some limitation under the rules to be
framed, but I think there should be
some statutory provision, because the
rules can be changed; today this
Minister may frame one rule and to-

some statutory provision to check
whims and caprices of these officers.
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Very recently we have seen n one members of the Force shall be made
organization there were two posts, in sccordance with the rules made
each carrying Rs 1,300 to 1,600 as under this Aet”, but to thus the diffi-
salary. They proposed that the two culty will arise in the case of giving
posts should be amalgamated into a any punishment to those men ‘That
post carrying a pay of Rs 1,800 to is why I have now moved my orginal
Rs. 2000 They did not advertize the amendment No 3
post, they selected the man from

_ Mr. Chairman: I think the latter one
wmw. e 15 the amendment he moves

Bhri A. C. Guha: No In another
department They may do lLke
that here also Therefore I suggest
that there should be some statutory
provision and limitation on the powers
of this appointing authonty

1 can understand the difficulty of
the hon Minister, that technically the
authority of appointment should rest
with the Chief Security Officer because
n case of ;iving any pumshment such
as dismissal or suspension etc, every
time they cannot go to the Service
Commussion That has to be done
through the appomnting officer of the
Department So, technically ths
thing may remain, but I would hke
to add that he shall exercise that
power 1n accordance with the rules
made under this Act, and on the re-
commendation of a Service Commus-
sion, constituted by the Central Gov-
ernment with non-departmental per-
sons

Even 1if the hon Minister does not
feel hus way to accept my amendment,
1 suggest that the spint of this should
be retained In the Railway depart-
ment, class III posts are appointed by
Service Commussions and, I think
class IV posts are also appointed
through some Committees Why
should not have a provision 1n the
statute itself to that effect?

The hon Minister at least gave me
an indication that he would accept
something like this and I gave notice
of another amendment which would
read like this: “The appointment of

Shri A. C. Guha: I am not moving
that amendment I am told there 1s
some technical difficulity for the de-
partment accepting that amendment,
I gave notice of 1t after consulting the
hon Mmuister, but I appreciate there
may be some difficulty 8o, I do not
hke to press that, but 1f the hon
Miruster feels that he can accept that
amendment, I have no objection

Pandit Thakur Das Bhargava: I sup-
port the amendment moved by Mr
Guha I understand the reason given
by the hon Mimister when he made
the reply 1s that article 311 of the
Constitution 1s there It lays down
that the appointing authonty only can
be the dismissing authonty That was
a very good rule that we adopted, but
now efforts arc being made to ar-
cumvent that provision of the Consti-
tution m some ways which are not
free from doubt

1 do not want to place any difficulty
in the way of the Government, but I
would rather agree with the amend-
ment moved by Mr Guha As a
matter of fact, 1t does not expose the
department to the difficulty of con-
traveming article 311 Every hon
Member who has taken part the
debate has submitted that the manner
in which recruitment has to be made
15 not given 1n this Bill Also, other
criticisms have been made, some of
which have really been met by the
hon Minister pointing out that the
method of recruitment 18 one which 1s
quite satistactory For instance, he
has saxd that higher officers will be
appointed by the UPSC So far as
inspectors are concerned, they will be
appointed by the Ramilway Service
Comsmussions, Bo far 1t 1s quite satis-
factory, but at the same time, it must



force being part of the railway estab-
lishment, it will be governed in mat-
ters of recruitment by the procedure
by which the railways are governed.
Here also, the superior officers will be
appointed through the UP.B.C. and
Class III staff will be appointed
through the Railway Service Commis-
sion.

The amendment of Mr. Guha pro-

poses that appointments should be
made on the recommendation of a
Service Commission on which officials
will not be represented; I think it
goes too much and I cannot accept
that amendment. I give this assurance
that recruitment to Class III posts will
be made on the recommendation of the
Railway Service Commission and that
can be taken care of even under the
existing clause of the Bill, “the ap-
pointment of members of the Force
shall rest with the Chief Protection
Officers who shall exercise that power
in accordance with rules made under
. We will see that the rules
that we frame under the Act are
more or less on the lines suggested
here, namely, that the appointment of
Class III staff in the Railway Protec-
tion Force will be made on the advice
of Service Commissions.

As regards the recruitment of Rak-
shaks, 1 will see if it is feasible to
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Shel A, C. Guba: In view of the
assurance given, I do not like to press
my amendment. I will withdraw it

The amendment was, by leave, with-
drawn.
~ Shri Naushir Bharucha: Amend-
ments 28 and 20 also relate to clause
6. They must be either withdrawn or
negatived or disposed of somehow.

Mr., Chairman: They have not been
moved at all. I will put the main
clause,

The question is:

“That clause 8 stand part of the

Bill"”.

The motion was adopted.
Clause 6 was added to the Bill.
Clause 7—(Certificates to members

of the Force)

Shri A. C. Guha: I have amendment

Mr. Chairman: Even without moving
the amendment, he can ask for the
clarification.
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kind of discrimmation, unless that is
his feeling, there is not much force in
his argument. The superior officers
receive their appointment letter too.

Pandit Thakur Das Bhargava: If he
is a gazetted officer, he is known all
over and there is no need to carry a
certificate. .

Shri Jagjivan Ram: It 15 something
more or less 1n the nature of an
appointment letter I do not think
there should be any objection to the
superior or gazetted officers not keep-
ing a certificate

Mr. Chairman: No amendment has
been moved to this clause

The question 1s:

“That clause 7 stand part of the

Bill".
The motwn was adopted.
Clause 7 was added to the Bill

Clause 8

Shri A, C. Guba: I move amend-
ments Nos 5, 6 and 7 I beg to move:
Page 3, lines 12 and 13, omit—

“The superintendence of the
Force shall vest in the Central
Government, and subject thereto.”

Page 8, line 15, add at the end—

“and with the help of the Chief
Becurity Officers of different Rail-
ways."

Page 8, for lines 17 to 32 substitute—

“(2) Subject to th# above, the
General Manager of the Railway

15 JULY 1857
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will have authority
gver the Force within his jurisdie-
mll

I think the wording of clause 8 is
somewhat clumsy and there may be
oceasions of overlapping and conflict-
ing authorities. The superintendénce
of the Force shall rest in the Central
Government; I do not think that
requires any restatement in this Bill
Because the force 1s created by the
Central Government, 1t will be under
the control of the Central Govern-
ment and naturally, the superinten-
dence of the Force shall vest in the
Central Government. Then, it is said:

“ subject thereto the adminis-
tration of the Force shall vest in
the Inspector-General and shall be
carried on by him in accordance
with the provisions of this Act
and of any rules made thereunder.

In sub-clause (2) 1t 1s saud:

“Subject to the provisions of
sub-section (1) the administra-
tion of the Force within such local
limits m relation to a railway as
may be prescribed shall be carried
on by the Chief Protection Officer
m accordance with the provisions
of this Act and of any rules made
thereunder, and in the discharge
of his functions he shall be guided
by such directions as the General
Manager of the Railway may issue
in this behalf ”

There will be four authorities, who
will exercise some control over this.
I think this may create some difficul-
ties and so I have moved some amend-
ments which the hon Minister may
consider

that the Bill will have to be taken to
the other House and so, no amend-
ment should be accepted, it is no use
arguing. 1 think the hon. Minister
should not have any such
reservation. The Bill has come to
Houge and he should examine
amendments with an open mind
open to conviction,

T
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bl Jagiivan Ram: I would like to
make it clear that I am not working
with that intention If I will be con-
winced of the surtability of any
athendment, I will be prepared to
atcept that. As the hon Member
ghri A. C Guha 3 arguing, I do not
know what difficulty he 1s labouring
under What are the authonities that
you find here® Four authonties the
Cantral Government, the Inspector-
General, Chief Secunity Officer and the

Central Government should be there
The Inspector-General will be in over-
all admunistrative control of the Forces
of the different Raillways Then, we
will have one officer for each Rail-
wiy, who will be under the superin-
tendence of the General Manager of

accepted We cannot cut out the
Central Government; we cannot cut
out the Inspector-General The gene-
ral superintendence of the General
Manager will have to be retained to
some extent. Then, the actual man
to admunister on the particular Rail-
will be the Chief Protection
Officer These are the authorities we
have provided I do not think there
are too many In any administrative
machinery, you will find the same
Take the State Police Forces
The State Government i1s there, the
Inspector General 1s there, then the
DIG, the Superintendent and all

&
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Government, and subject thereto
the administration of the Force
shall west mn the Inspector
Generil

wIeT X F wgr mw §:

- the administration of the
Force within such local Hmuts in
relation to a raillway as may be
prescnibed shall be carried on by
the Chief Secunty Officer———"

EH AT weeeaT § Iu oo
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“such superior officer as the
Inspector General of the Force
may specify in this behall and”
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Mr. Chairman: Shall I put amend-
ments 5, 8 and 7 to the House?

Shri A. C. Guha: I would like to
withdraw If you like, you may put.

My. Chairman: I shall put amend-
ments 5, 6 and 7

The question 1s
Page 3, lines, 12 and 13, omit—

“The superintendence of the
Force shall vest i the Central
Government, and subject therstd.”

The motwon wag negatived.
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Mr, Obairman; The question is:

Pige 3, line 26—

add st the end—

“snd with the help of the Chief
"'mbifromurso!diﬂemtltul-

The motion was negatived,
My, Clatrman: The question is:

Page 3,—

for lines 17 to 22 substitute—
“(2) Subject to the above, the

General Manager of the Railway

will have supervisory authority

over the Force within his juris-

diction.”

The motion was negatived

EL

Bhri Vajpayee:
amendment No. 31.

Mr. Chalrman: 1 shall now put
clause B to the House.

The question 1s:
“That clause 8 stand part of the
Bill,

I do not press

The motion was adopted.

Clause 8 was added to the Bill.

Clamve 8.~ (Dismissal, removal, etc,
of members of the Force)

Bbrl A. C. Guba: 1 t movi
mhnlndi.mm RS
hr. Chalrman: Nor 10 and 11.
Paadit Thakur Des Bhargava: I beg
10 move:

"Eli.rwﬁnuumas,nb;ﬁ.

g

“(i) dismiss, suspend or reduce
in rank any member of the
wibin he shall think remiss
begiigent in the discharge of

“C1) (2) dismiss any member of
Force whom he shall unfit for
same ™
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Page 3, lines 31 and 32, omit—

“or who by any act of his own
renders himself unfit for the dis-

charge thereof”

Mr, Chairman: So, only two amend-
ments.

Pandit Thakur Das Bhargava: The
words are:

*(i) dismiss, suspend or reduce
in rank any member of the Force
whom he shall think remiss or
negligent in the discharge of his
duty, or unfit for the same;”

My submission is, if a person is unfit
for a particular post, either because
he is physically unfit or mentally
unfit, or lre has lost his head, etc, in
that contingency, no question of sus-
pending or reducing in rank comes in.
He ought to be dismissed. There is
no occasion for putting a premium on
unfitness or inefficiency. I submit that
the words ‘unfit for the same' should
be taken away from here. This is not
only useless, but it shows that we
have not given full thought to the
subject. If a person is unfit, he ought
not to be kept. I agree that the
officers may be given powers to give
these punishments to the members of
the Force. At the same time, if

person has disabled himself or render-
ed himself unfit for the discharge of
his duty, the first thing is, he should
be cismissed and he may also be
punished I can understand that. B
when a person is unfit, we cannot
allow him to be reduced in rank or
to be suspended. I give an example
now. If a person is corrupt, what
does the present Government do?
Send him to another place in the
district when he may have his
pensities fully satisfied and

=
Fad
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to discharge him or dismiss him I
cannot understand how this clause 1s
framed I, therefore, submit that this
clause should be amended

Mr. Chairman: I think there 1s some
printing mistake It 1s not for lines
26—28, but for lines 23 to 25 Am I
correct” That 1s, the question of dis-
missal, suspension comes under sub-
clause (1) Lines 26 to 28 relate to
something else

Pandit Thakur Das Bhargava: Lines
28 to 28 i1s correct

Mr, Chairman 1 want you to verify

Shri Basappa: Obviously

Pandit Thakur Das Bhargava. My
amendment 1s clear

Mr. Chairman: Dismissal has been
dealt with m the Bill by clause 9 sub-
clause (1)

Mr. Chalrman: That 15 the dismissal
elause

Pandit Thakur Das Bhargava: The
dismissal eclause 15 in lines 26 to 28
The words are “1s unfit or the same”
This 13 in line 28 And similarly in
iine 31 also, the words are there “unfit

for the discharge " This 1s all nght
Mr. Chafrman: We are dealing
with clause &  Sub-clause (1)(1)

reads

“*dismiss, suspend or reduce In
rank "

and sub clause (1)(u) reads

“Award any one or more of the
following punishments ”

Pandit Thakur Das Bhargava: Then
further on

Shri Jagjivan Bam: If 1 say a few
words, his difficulty may be solved

1 was gowng to suggest that I do
t find any incongruity in the clause
it stands at present The difficulty
my friend 15 that he thinks that if
person is unfit for the discharge of
duties, he should be given no other
hment except distussal That Is

E*R88
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the difficulty he 1z labouring under.
He perhaps forgets that it covers
officers under different ranks A per-
son may be unfit for discharging the
duties of an Inspector, but may be
quité suitable to discharge the duties
of a Sub-Inspector So, the capital
punishment of dismissal should not be
awarded He may be reduced

Pandit Thakur Das Bhargava: Sup-
pose he 15 not fit even for bemng a
Rakshak

Shri Jagjivan Ram: Then he may
be dismissed The provision 1s there
already

Pandit Thakur Das Bhargava: If he
1» unfit, why do you keep him? How
can he be suspended”

Shri Jagjivan Ram: If he 1s found
to he unfit, why should he be reduced
or suspended” He will be dusrmussed

Pandit Thakur Das Bhargava: If he
15 not of sound mind, you will go on
keeping him for any post?

Shri Jagjivan Ram* Obviously he
will be dismissed

Mr Chairman. The question 1s
Page 3,—
for lines 26 to 28 substitute—

‘(1) dismiss, suspend or reduce
in rank any member of the Force
whom he shall think remiss or
neghgent 1n the discharge of his
duty,”

“(1) (a) dismiss any member of
the Force whom he shall think
unfit for the same”™

The motion was negatived.
Mr, Chairman: The question 1s:
Page 3, lines 31 and 32, omut—

“or who by any act of hus own
renders himself unfit for the dis-
charge thereof”

The motion war negatived.
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Mr. Chairman: The question is:

“That clause § stand part of the
BiL"

The motion was adopted.

Clause 9 was added to the Bill
Clause 10 was added to the Bill.

Clanse 11~ (Duties of members of the
Force)

Shri Vajpayee: 1 beg to move:
Page 4, omit lines 17 and 18.

"arefe awa, & fagaw ® 9@
1Y & wiewrfal & wdsgi o fade
foar mar 1 ag @ @ gy Few
fafewa ot wyez T wrfgg 1 gy
. XE% AT w 9K ¥ & Ty §,
qAF 3% graeq o i€ wrafq Af §
9IRY JEET IJTATT BT H AT qRETAHT
W w § 3¢ faar gere § oY
IAF WA W A AR ORWA §
NT T N5y N ¢ 1 5% v A9 @
X waTfawe g gwar &1 IgATC
‘O #) o (W A

“To do any other act condu-
cive to the better protection and
secunity of railway property”

wx wfgwrf @l & wesq w1 fadw
% g § a ag w7 wifgr -
v fafre grr wifee e fis

JET LRIV T FRAT AT IR | F FAwAT

t fe wenfer fatws fore weganlt §
a8 von wr vk &, IweT ag oW
g § WY A L o frdaw
7 & frerwr fear amw oY aga wer
gy
16°34 hr,

[Mx. SexAxer in the Chair]
Mr. Speaker: Any reply to this?

Shrli Shabnawas Khan: I do not
think it is necessary.
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Mr. Speaker: The question is:
Page 4,—
omit lines 17 and 18.

The motion wag negatived.
Mr. Speaker: The question is:

“That Clause 11 stand part of
the Bill”

The motwn was adopted.
, Clause 11 was added to the Bill

Clause 12.- (Power to arrest unth-
out warrant)

Shri A, C. Guha: I beg to move

Page 4, line 21, before “any person”
msert “within railway limts”

Page 4, line 26, after “within ral-
way hmits” insert “or found running
away from railway limits"”.

Pandit Thakur Das Bhargava: | beg

to move: '

Page 4, hn& 24, for “or” substitute
IC.M”

Page 4, Iine 25, before “any person”
msert—

“Any superior officer or mem-
ber of the Force above the rank
of 8 Rakshak may without an
order from =3 magistrate and
without a warrant of arrest”

Shri A. C. Guba: I am not so much
interested 1n amendment 12, that 1s for
the hon Minaster, if he can accept it,
I thunk i1t may improve his position,
but as for amendment 11, I do not
think the House should agree to the
wide power given In clause 12(a).

“Any superior officer or member of
the Force”—that means even &
Rakshak can arrest without warrant
any person who has beet conceérned in
an offence relating to railway pro-
perty punishable with imprisonment
for a term exceeding six months, or
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ageinst whom a reasonable suspicion
exists of his having been so conceérned.
A Rakshak can arrest any person any-
where. So, 1 want to limit ther
authority to within the railway limits
as has been done in sub-clause (b).
Why that iimitation of within the rail-
way limits has been omitted in sub-
clause (a) I cannot understand. 1
think this Lmatation will be all the
more necessary here. So, I hope he
wall accept this amendment of mine,

I humbly request the hon. Minister to
accept this amendment to put a limi-
tation on the authority of the Rakshak
or the Class IV staff to arrest any

person anywhere,

QUESTION OF PRIVILEGE

Mr. Speaker: May I nterrupt the
'roeaedmsso!thel{ouse!wnume?

A serious breach of privileges of the
House occurred this morning, when &

M"ﬁn.ndwhenth! &mm
pointed 1t out to him, he replied that
he had been elected a
that a Member of

oew

member and whether an intimation
mbemumved!rmthemtumlnl

Officer. Meanwhile, on further ques-
tioning the person concerned, it
appeared that he was mentally not
sound. An enquiry was also made
from Mr. Khuda Baksh, who confirm-
ed about his mental state and said
that aithough Mr. Majumder had
A further enquiry was made by the

i

i
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from the list of members who have
taken oath this morning and aiso
signature may be expunged from
Roll of Members.

The action of Mr. Majumdar s
serious affront to the dignity of
House and constitutes a contempt

I suggest that the House may take
cognizance of the matter and take such
further action as i1t deems fit.

.

EE

¥

Nehru): Mr Speaker, s you have
rightly said, this is a serious matter’
involving a contempt of this House.
With your permussion, I would beg to
move the following motion for adop-
tion by thus House:

“This House 15 of opinion that
Shr: Majumdar who posed as an
elected Member of this House and
took oath and signed the Roll of
Members this morning has com-
mitted contempt of thus House and
the Speaker 1s authorised to send
him to 2 Medical Board for exami-
nation of his tal state and to
take such r action as the
Speaker may think fit on receipt
of the report of the Medical
Board,”

Shri 8. N. Dwivedy (Kendrapara):
What 13 his full name® Is it only
‘Shr1 Majumdar'?

Shri Mohamed Imam (Chitaldrug):
Has he given hizs genwne name, Or
any other assumed name?

Shri Jawaharial Nehru: May I sug-
gest an amendment to this* It may
be sald:

“that a person who gave his
nmame as Birendra Kumar Msjum-
dar.”

That will be more proper.

Skri Jaipal Singh (Ranchi West—
Reserved-—Sch. Tribes): The wosds
‘and who has sigped as spch’ may be
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Sbel Jawaharial Nebhrw: Yos; we
may sy

“who gave his name as Birendra
Kumar Msjumdar and signed as
such.”

Mr. Speaker: I shall put the motion
‘to the vote of the House,

The question is:

“This House is of opinion that a
person who gave his name
Birendra Kumar Majumdar
posed as an elected member
this House and who signed
Roll of Members as such
morning has committed contempt
of this House and the Speaker is
suthorised to send him

his mental state and to take such
turther action as the Speaker may

think fit on receipt of the report
of the Medical Board.”

The motion was adopted.

Shri Jawaharial Nehru: May I say
one word? And it is this, that you
might be pleased to consider, per-
haps, some amendment of the rules so
as to prevent the possibility of such
wu thing happening in future,

1 believe m some other Houses of
Parliament, there are definite rules

1 shall also investigate the
bility of having rules on this
later on, But immediately
be put into practice. Whichever
Member wants to take the oa
intimate to the Secretary
hour before—he comes here by
o'clock; sp, he must intimate by
a.m.—that he intends taking the
and on his name being called, he
come and take the oath; otherwise,
not.

Sardar Hukam Singh (Bhatinda):
May I bring to your kind notice that
the Watch and Ward people also feel
nervous when they question a Mem-
ber whom they do not know? We the
Members also should try to accom-
modate them and should appreciste
their difficulties. Some cases have
happened here in cur House, where
when some Watch and Ward officers
questioned the Member, he felt offend-
ed and said that unless those people
for-

53 E
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ing. When I reached here, that
gentleman was already occupying this
seat. I questiomed him. I felt
ful whether he was a Mem
questioned him and asked him
you a Member? Are you elected
some constituency?' He said ‘Y
But he was very reserved. He

!

g

idg:

not answer. Ordinarily, when a new
Member comes, rather he feels delight-
ed to get introduced to other Mem-
bers. But when I put two or three
questions to him, he would hardly



3539 Railway

[Sardar Hukam Singh)

snswer one. Then, I asked him whe-
ther he was a member of the Congress
Party. He seid, No'. Shri A K.
Gopalan was gitting behind me, and
I asked him whether he*was a mem-
Per of his party. Shri A K
Gopalan said, ‘No'. Then, I asked him
which party he belonged to, and he
told me that he was an Independent.
Then, I told him that this seat had
already been allotted to the Leader
of the Communist Party; I asked him
why he was occupying this seat, and
I told him that he should have gone
to some other seat. He told me that
the Speaker had put him there.

Meanwhile, you entered in: if we
had a couple of minutes more, per-
haps, we would have discovered him.
But then there was no time, and when
you called on Members to take oath,
he at once came, and he was the first
to move out and take the oath.

An Hon, Member: Because he was
the first man who sat there.

Shri Radhelal Vyas (Ujjain):
Moreover, he had come with a carpet.
Shri 8. A. Dange (Bombay City—
Central): I have one remark to make,
following the expreasion of senti-
ments by my hon. friend Sardar
Hukam Singh, and it is this. As the
affair has now been more or less
the authorities concerned will
see that the Watch and Ward Depart-
ment is not victimised for this.

RAILWAY PROTECTION
BILL—contd.

Clause 12— contd.

Mr. Spesker: We shall now resume
the discussion on the Railway Protec-
tion Force Bill.

Pandit Thakur Das Bhargava: 1
have two amendments to this claure,
namely amendments Nos. 37 and 3*
The first amendment reads:

Page 4, line 24, for ‘or’ substitute
and’. .
The second amendment reads thus:
“‘Page 4, ,lne 28, btfqr!
- ‘any person’ insert ‘Any superinr

FORCFK
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officer or member of the Force
above the rank of a Rakshak may
without an order from a
magistrate and without a warrant
of arrest”.

I shall now réad out from section’
5¢ of the Code of Criminal Procedure
the relevant provision on the subject.
It is as follows:

“Any police officer may, with-
out an order from a Magistrate
and without a warrant arrest—
first, any person who has been
concerned in any cognizable
offence or against whom =
reasonable complaint has been
made or credible information has
been received, or a reasonable
suspicion exisis of his having
been so concerned;”,

Then, the powers of any police
officer to arrest are given in respect
of others also, with which we are
not concerned.

But so far as the powers given
under clause 12(b) are
they are to be found in section 58
the Code of Criminal Procedure,
which says:

“(1) Any officer in charge of a
police station may, in like
manner, arrest or cause to be
arrested—

(a) any person found taking
precautions to conceal  his
presence within the limiw of such
station, under circumstances
which afford reason to believe
that he is taking such mmtl.nm
with a view to committing a

an officer in charge of a police station,
You will be pleased to find that he is
defined as a person who is there in
charge of a police station or any
persons, when he is not there, next
in rank to him; or in other words,
he must be of a



confined {0 responsible officers wheo
In charge of a police station
under section 88.
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As I mentioned before, this system
of giving these powers to the

of the proposed Watch and
must be examined with great caution
because, after all, they are persons
who are
constables; perhaps, they will be
lower in rank and also in the matter
of pay. So, if such persons are given
the powers which are today bewig
anjoyed by only officers in charge of
police stations, it may be that we mav
be conferring powers on people whore
econduct may not be so responsible;
and we may be curtailing the libortv
of the subject by the conferment of
such powers on them You will be
pleased to see that as between sub-
clauses (a) and (b), the {former
refers to cases wirere offences have
been commutted

(b) refers to cases which come
within the province of prevention.
Here no offence has been committed
Here the wording is ‘any person
found taking precautions to conceal
his presence within rallway liut:’
We do not know how these powers
will be utilised by these officerz
Suppose a person is just near a wagon
or godown and he s passing off He
may be caught, It may be sad that
be was taking precautions. This is
@ matter which will come within the
fudgment of the person who will be
even of the rank of a Rakshak, who
is below a constable who is not
included 1n the definition of w#n
‘officer m charge of a station’, There-
fore, we took the precaution when
the Crimal Procedure Code was
enacted, that the lowest man in the
rung should not be allowed to utilise
these powers. The constable was not
given these powers. Thereforc, 1
d think caution requires that
w¢ ought not to give these powers to
any person who is merely a Rakshak,
who is not, according to me, even {
the rank of a constable,

Therefore, 1 should think that in
casts where the guestion of commis-
sion of offence is involved we may oe

™

it
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more liberal and we may give thore
powers in the interest of the prote:-
tion of property, in cases where the
duty 1s only preventive, we should
see that such powers are not utilised
by Rakshaks. It may be said that these
powers are to be utilised within rau-
way limits only. That is true:
at the same time, I submit that within
~allway limits, these powers may be
exercised very arbitrarily, as. there-
1S no member of the public who wall
be available as defence witness, What
will happen? Suppose & person I
arrested under these circumstance:

Ordinarily, that person 1s sent to tae
nearest Magistrate. In this case he
will not be sent to the nearest
Magstrate; he will besent to some
person who may be a police officer
or to some nearest police gtation so
that 1t will take days and days before
this man will come face to face with
a Magistrate, He will, therefore, be-
put to unnecessarilly great trouble.
He 15 not an offender. Under (a), he
1s an offender, under (b), he is not.
He 15 an nnocent person in the cye
of the law and we should guard
against these powers being used by
Rakshaks

My amendment ;5 te the effect ithat
the powers may be given to higher
and more responsible officers 1 am
not objecting to the conferment of the
powers, because I visualise that 1n
certain circumstances even guilty
persons may escape Responsible
officers are expected to act more
reasonably and responsibly There-
fore, my amendment should be
accepted

Shri Shahnawaz Khan: I am sorry
I cannot accept the amendments
Clause 12 provides that any superior
officer or member of the Force may
arrest, without warrant, any person
under certain circumstances There-
fore, the Insertion as suggested, 15
not necessary

Besides, 1t is necessary 1o vest all
wigh . fmhe dutl::
the very special nature of {
to which I have referred.
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Shri A. C. Guha: What about
amendment No 11?7 I do not know
whether it 15 the intention of the
Ministry to give these wide powers
do class IV officers to arrest anybody
anywhere in the country, not withh
the rmlway limits, but anywhere on
any suspicion of an offence having
Heen commtted, at any time, and ndt
<4n the course of committing offence

Sbri , Shahnawas Khan: I oppose
the I:‘endmnt because, if it 1
«ccepted, it wall only circumscribe
the powers of arrest of any superior
«fficer or member of the Force it
will detract from their usefulness, as
occasion may arise when a person
who has been concerned 1n an offence
Jelating to raldway property, pumish-
able with imprisonment for a term
exceeding six months may actually
rbe found outside railway lLimits

Mr. Speaker: What about the
Aamendments® Shall I put them +to
vote?

Pandit Thakur Das Bhargava. |
want amendments Nos 37 and 38
o0 be put

Mr. Speaker Yes Amendment
No 12 need not be put as the member
ds not pressmg

The amendment was, by leave,

withdraun
Mr. Spesker The question 1s
Page 4, line 21—
before “any person” nsert

“within rallway lLimits”

The motion was negatived.
. Mr. Speaker: The question 15
Page 4, line 24—
for “or” substitute “and”
The motion was negatived,

Mr. Speaker;: The Yjuestion 1is
Page 4, line 25—

16 JULY 1997
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Mr. SGpeaker: I shall now put clause
12 to the vote of the House.
The question s

“That Clause 12 stand part of
the Bill

The moton was adopted.

Clause 12 was added to the Bill

Clausa 13~ (Power to search without
warrant)

Pandit Thakur Das Bhargava: [
beg to move

Page 4.—omit lines 29 to 38

Page 4, line 34,—omit “detain
and”

Page 4, line 36,—after “com-
mitted” nsert ‘or to be com-
mitting”

Page 4,—(1) 1n line 38 after
“relating to” insert “arrests and”

(u) n line 3% after “to” nsert
“grrefts and”

Page 4—(1) lne 38, for
“searches” substitute “arrests”

(u) lme 39, for “searches”
substitutg “arrests”

During the general consideration
stage, I gave some reasons why I
wanted an amendment of clause 1%
You will be pleased to see that in
clause 12 power of arrest 1s given.
The heading of clause 13 13 Power 1o
search without warrant’ In the latter
portion of clause 13, the words are to
the effect that he may detain

search, and if he thinks proper, arrest



not even 1n our country, has a person
the power to detain another person
The pollte officer can only arrest, if
be so pleases He cannot detain

1 will refer to article 22 of the
Constitution

Shri Raghunath Singh (Varanasi)
He cannot be detained for more than
24 hours without being produced
before a Magutrate

Pandit Thaknr Das Bbhargava: 1
submit that this provision 1s uncon-
stitutional, as i1t 13 opposed to article
22 Otherwise too, 1t is opposed fto
the wunderlying principles of the
Criminal Procedure Code

In this connection, let me also refer
to the next clause now As there sre
no amendments, I do not think we
should waste time on 1t and so I do
not propase to speak on clause 14 as
I originally intended But I will beg
of you to kindly consider that clause
along with this

of the grounds for such arrest nor
shall he be denied the nght ‘o
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of the magistrate and no such person
shall be detained in custody beyond
the said period without the authority
of a magistrate”

We know that this relates to preven-
tive detention Now, the words are,
‘No person who is arrested and
detained ." Arrest 15 the first tlung.
A person can be arrested I go
further and say that according to the
principles of the Criminal Procedure
Code, no person can be searched also
without being arrested Under gection
51 of the Cr P. C, we have got a
provision whereby a person who
authorised to search can do so only
after arrest There 15 no proviion
for search independent of arrest

Here 1s a provision, section 51 aof
the Code of Criminal Procedure

‘“Whenever & person 1s arrested
by a police-officer under a
warrant which does not provide
for the taking of bail, or under a
warrant which provides for the
taking of bail but the perapn
arrested cannot furmish bail, and
whenever a person 13 arrested
without warrant, or by a private
person under a watrant and
cannot legally be admiited to
bail, or 1z unable to furmsh bail,
the officer making the arrest or,
when the arrest 1s made by a
private person, the police-officer
to whom he makes over the
person arrested, may search such
person, and place n safe custody
all articles, other than necessary
wearmng-apparel, found upon
him "

17 hrs,

So. 1t appears that after arrest a
person can be searched, but not
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magistrate and I will go to the
magistrate and say that I had Rs.
5,000 and they have been taken away.
A report shall be made of such
arrest,

In the Code of Criminal Procedure
they have given what should be done
after a person is arrested, what things
should follow. It has been provided
that when a person is arrested he is
to be taken to a magistrate and the
police officer must submit a repnrt.
Here, this is nothing but an executive
act. You can kecp him for 50 hours
or days and then no arrest may “e
made. This is a most dangerous
thing unknown to law. According to
the provisions of the Constitution a
person can only be taken into custody
after he has been arrcsted and rot
before, whereas this saye that a
person may be detained and searched.
‘Why should a person bs scarched? A
person is too sacred to be searched
by any other person urless he is
arrested. He can only be arrested
if he has offended against something or
going to offend against something. If
the person is not arrested he cannot
be searched. 1 would cnly request the
hon. Minister to kindly show any
provigsion in the law of any country
in the world where a person is allow-
ed to be searched without being
arrested.

‘The Code of Criminal Procedure
has been on the siailu*e-hook for a
very long tome and it has worked
We do not want an innovation
of this kind in a B!l of this nature.
As a matter of fact, this is a kind of
subordinate legislation to basic and
main legislation, It should not trample
on the privileges which have been
most sacred for a long time, Anything
like that hag nof Been known in any
part of the world, detention for an
n te period for a search and
which may or may not follow.

k at article 22 of the Constitu-
What. is the principle? When
person is arrested he must be taken
the nearest magistrate he is not
be taken to the police ~tation. The

:

iy i

gs*

15 JULY 1957

Protection Forece Bill 3548

sions of the Consfitution. The
Constitution says that within 24 hou:s
he should be produced before the
nearest magistrate, It does not say
the journey time to the police station
and then 24 hours. But, here, first
of all the journey will be made to the
police station. Therefore, I say that
this clause is unconstitutional.

As far as clause 13 is concerned,
nothing will Be lost if what I am
submitting is accepted. After al,
under clause 12 you have got the
powers of arrest. These powers will
be available in respect of the offences
referred to in section 12, What is
lost if you do not allow a person 1o
be detained and searched without
being arrested? If there is arrest,
it is a legal act and we know what
will follow. If retention is done
nothing will follow. There will bc
nothing on record to show what has
been done, what has been found etc.
What one might do, we do not know.
Our past experience shows that we
should not play with the liberties of
the people of this countrv and we
should not have such experiments
before us. There is nowhere any lav’
in which detention as such has been
condoned.

You as a practitioner Y law know
fully well how charges are made
police officers that they

an illegal act and it has peen allowed
in clause 13, I should say that it is
not deliberate. Perhaps the law
officers have not been consulted. I
search as such and detention as
are both repugnant to the
tution and repugnant to our

§hE
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sense of decency and to our law. We
should guard against these being put
in in this way Otherwise, it wnll
become the basis of other Jaws coming
in  The powers of arrest are there
already and they should be utilised
Why should this power of retention
und search be given n  advanze
Under the Criminal Procedure Code
after arrest 13 made the search 1s
made  Here there i no provision
like that

Then, what do we find m sub-
clause (2)? It says

“The provisions of the Code of
Crimmnal Procedure, 1898, relating
to searches under the Code shall,
50 far as may Dbe apply to

1]

scarches under this section ”

What are these prowvisions” Has
any body studied them” There 1s only
provision mn  respect of search
warrants Section 103 applies only
when there 1s a search  warrant
Sectron 51 comes into effect only whnen
an arrest 1s made After  arrest
search 13 made and if anything offen-
<ive such as weapons are taken from
the person, he % sent over to  the
magistrate 1 do not know what th's
reference 1o the provision that the
provisions relating to searches will be
applicable here 1 respectfully sub-
mit can the hon Mmister say what
are these provisions to which he hsas
riferred  What 15 the use of sdyrg
all this unless the provisions relating
to arrest are followed When a
person 1s arrested a report 1s prepar
ed So far as arrest 15 concerned
there 15 a  provision mn the CTode
as to what follows after arrest
“There 15 no provision hiKe that here

According to e a search without
arrest 1s 1llegal If the hon Minister
agrees to have a search before arrest,
1 say, to my yund it 1s unthinkable
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you put these provisions as they are,
I am sure you will come to the House
after a short time and say, ‘take away
these provisions’

One more point You have got the
worda‘hunuontobeheveﬂ:&tmy
such offence has been or 15 being
committed’ In the latter portion the
words are, ‘he has reason to believe
that the offence has been commutted’
There are two offences m the first
part but in the second there 1, only
one Therefore, I submit that the
amendments that I have tabled mus.
be accepted because, as a mattei of
fact, the reply given by the hon
Minister was very unsatisfactory He
came out with the remark that if a
person 1s  searched he has got the
constitutional remedy He does not
meet any of the arguments 1 am
rather surprised at the way m which
the hon Minister has been pleased lo
meet these arguments

I would respectfully appecal to the
House to kindly consider thi
se11ously It 15 not a matter which
can be slurred over in the heat of tne
moment It 1s not a quesfion of vote
It 1s a question of the liberties in
whueh the Constitution 18 involved I
would request the hon Mmmster fo
look 1nto thus matter If you put in
this provision here it will allow pro-
vision 1n future laws which wall fet'er
the people of this country and ‘hey
will be put to great imjury It will
be derogatory to the Conslitution 1t
will be derogatory to the scared
principles which we thave had
respected for the last so many years

Shri Pattabhi Raman (EKumbakon-
nam) I will only take a second of
your time with regard to the point
raised by Pandit Thakur Das
Bhargava The scheme here 1B to
arrest a person only lastly He may
be detamned and searched and if the
officer thinks proper, the person may
be arrested In chapter 59!&&
Criminal Procedure Code sections 47,
51 and 59 are relevant The former
deals with arrest while the latter,
with arrest without a warrant I wish
to draw the attention of the hon.
Mimster to this aspect of the case
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whether an arrest can be made, if 1t
13 made at all, after detention and
after search. Some remark fell from
the hon. Minister’s hps that people in
a factory are being searched. It is a
part of the contract. They are wage
rs They know that there are
conditions and that they can
service if they subject them-
to search before and after
ter or come out of the factory
ere are people, citizens travel.
only request the hon Minister
consider whether 1t 15 not possible
put the word arrest and leave the
rest to folicw For arrest, no docu-

i

?
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Bhri Jagiivan Ram: As Pandit
Thakur Das Bhargava has explained,
here, we have three things detention,
search ang arrest. In case an offence
1s commnted, or 15 being committed,
or 13 likely to be commutted — we
should not forget these three contin-
gencies His difficulty 13 that he
always takes only a legal view of
things. 1 wish that along with the
legal wview, he 15 tempered with a
common sense view

Pandit Thakur Das Bhargava: Wll
this be a common sense view- if
you algo consider the words ‘If he
has reason to believe that i1t has been

refresh his knowledge about the
Constitution An offence has been
committed or 15 being committed
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certann cases Even after taking ali
the precautions and providing all the
legal precautions, still there is scope
for human ingenurty to fake advant-
sge of these things We could not
naturally rule it out

Shri Pattabhi Raman asks: Why
not arrest and then detain? That is
very simple But, why should we
arrest a person If, after searching
him, we find that there is nothing
inerumnating 1n his possession. We
amply detain him and search him and
if there 15 imcriminating things in
his possession, then he 15 arrested
and subsequent steps are taken.
Otherwise, he 15 let off This search
has to be done ag provided for in
sub-clause (2) of clause 13 The
provisions of the Code of Criminal
Procedure will apply to these
searches

Pandit Thakur Das Bhargava: May
1 know what section of the law would
apply? There 1s no section n the
Crnminal Procedure Code which
would apply to searches alone, The
section 1n the Criminal Procedure
Code applies only to searches after a
person 1g arrested

Shri Jagjivan Ram: There are pro-
visions regarding searches without a
warrant

Pandit Thakor Das Bhargava:
There 1s no provision for search
without arrest Kindly see section 51.
The policy of the law 15 to arrest a
person and then search if necessary;
and not to search a person and then
let um go -

Bhri Jagjivan Ram: We have
changed that scheme. The difficuity
with Pandit Thakur Das Bhargava is
that he will never concelve of any
law which breaks away from the
existing one

Shri A 8. Sarhadf: Sub-clause (2)
dehmel:.:hys clearly that the
provisions of the Code of Criminal
Procedure relating to searches shall
apply, and search postulates & per-
sonal search. May I ask which is the
section in the Criminal Procedure



that he has something in his posses-

sion then he is searched. If some-

thing incriminating is found in  his

possession then he is arrested, other-

wise he is let of. Of course, it is

g:tentlon for ten minutes or half an
ur.

Pandit Thakur Das Bhargava: It
may be detention for a week, one
month or even six months.

Shri Jagjivan Ram: It cannot be
for a week for even for a day.

Shrli B. A. Dange (Bombay City-
Central): It i3 detention, whether it

be for a week or for a day.

Shri Tyabjl (Jalna): It 1s not said
here whether it is to be for a day or
for one month.

Shri Jagjivan Ram: The man con-

cerned if he is likely to be detained
longer will have to be produced
before the Police and then before a
Magistrate.

Pandit Thakur Daz Bhargava: If
@ person iz only searched, then he
may not be produced before a
Magistrate.

m::lxmw‘:h:ou can detain him
mon without producing
him before a Magistrate. '

Shri Jaglivan Ram: The whole
scheme is.....

scheme i3 not in the
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Shri Jagjivan Ram: It something’
incriminating is found in a person.
then only he will be arrested. If he
is arrested then section 4 will apply.

Mr. Speaker: What is the harm In
saying, detain him there and then
and then search arrest later on?

Shri Pattabhi Raman: If an arrest
is to be made a Mahajar has to be
prepared and things will be seized
after arrest. Now, according to this a:
person can be searched, things can
be seized from his person and there:
won't be any Mghajar. Therefore, all
the provisions in Chapter V of the
Criminal Procedure Code will not be
applicable and that is worrying me.

Sardar Hukam Singh (Bhatinda):
If a person 15 to be detained, he
may be detained for the purpose or
searching his person there and then.

Mr. Speaker: Otherwise he may be
taken 30 miles away and detained for
a long time. Arrest comes in only if
he has committed an offence.

The Minister of Law (8hri A, K.
Sen): The proper construction of
clause 13 if you take the sequence is:
“He may be detained and searched”.
The proper construction of similar-
phrases is that one must follow the
other immediately and the provisions
of the Constitution always apply
when a man is arrested because he
cannot be detamned for more than 24
hours without being produced before
magistrate. That is also there. The
words “detain and search” mean that

one must follow the other imme-
diately.
Pandit Thakur Das Bhargava:

There is nothing like 24 hours in this
clause at all. Can we read somethifig.
which is not here? It does not say
that he shall be produced before a
magistrate within 24 hours. It is.
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Mr. Speaker: The hon, Law Minis-
ter will see that article 22 says, “no
person who is arrested shall be
detained... " etc. Here this detention
is without arrest, What hon. Members
are pointing out 1s that this is not
detention 1n pursuance of arrest, in
which case he cannot be detained
beyond 24 hours. Thigs 1s detention
independently of the Constitution and
the Criminal Procedire Code. Hon.
Members are naturally afraid because
it is not covered either by the one or
the other. So, to tell them that they
can go and have 2 writ of habeas
<corpus is naot right.

Shri A. K. Sen: I think the situation
15 quite clear.

Mr Speaker: He may be detamned
anywhere and not there and then

Pandlt Thakur Das Bhargava: If
this 1s allowed, any person may be
searched and let go, and nothing may
happen, Even if the biggest among us
is carrying Rs 5,000, he can be

searched and the money can be
taken away
Shri A K. Sen: It will be possible

aacuﬁt an amendment 1in these
rds that he might detain the person
for the purpose of search and the
search shall not continue beyond 24
+hours.

Pandit Thakur Das Bhargava: That
would be making the position worse
«Can there be any search without
detention?

Sardar Hukam Singh: The search 1s
10 be in respect of the person and 1t
is to be ascertained whether any
rarlway property is in his possession
Jf he 1s an honest person, then 1t
would be ndiculous to say that he
can be detained for not more than
34 hours. We should just say, “there
and then”. The persan 1s to be search-
ed only in order to find out whether
he is in posseseion of any stolen
property of the raflways. If that is to
be ascertained, why not say, “ for the
purpose of search there and then"?

Shri Jawaharial Nehru: I entirely
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unnecessary,
hardly s limitation; it is an
sion too. It may be looked at in two
ways. To put in law “there and then”

purpoge of search” should
to really bring out the meaning.

Sardar Hukam Singh: There is one
apprehension which has been expres-
sed If the words “there and then”
are not there, he might be searched
after being taken to some other

place and that might take some more
time

Shri Jawahsrial Nehru: I am not
disagreeing with the hon. Member,
but I merely thought that the words
“there and then” were not happy.
Some other words may be used to
E‘K&hss—that meaning. lke “forth-
m (1]

4

Shri Basappa (Triptur): With regard
to this question of search, search
does not necessarily mean search of
person It 1s quite likely that the
officer will find 1t necessary to go
and search any place where he may
reside or any other place where he
may have secreted the property
Therefore, under clause 13 search
doeg not necessarily mean search of
person I quite agree that these offi-
cers, whoever they may be, must be
enabled to search any person or any
place where he may have secreted
properties without having to go to a
magmstrate and arm with a search
warrant. That 1s perfectly right. But,
the pont of Pandit Thakur Das
Bhargava 1s, why not arrest him
and then do 1it. Because, it is seen
that clause 13 can only be invoked if
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clause 13 he is arrested even though
there is suspicion and then, the other
questions of procedure follow I
cannot imagine why the whole law
must be turned upside down and you
start with detention and search and
then think of arrest 1 am not able
to follow that

Sardar Hukam BSingh: Here, searth
means search of the person
If search of lhus residence or place
where he puts some property 1s In-
tended, that would be done only
after he has been arrested After
the police has taken charge, that
search can be there Here, the only
apprehension 15, his movements
create doubt that he may be connect-
ed with theft of some property and
he may have something on his person
just then and there If hiz movements
have created that suspicion, that can
only be confirmed by a search of his
person That 1s the pont m the
claude

Shri A K Sen: I thank the addition
of one word may meet the difficulty
raised by the hon Member We may
read the words here,

“he may detain and search
forthwith his person and belong-

ngs”

Mr. Speaker. The word ‘person’
has to come after the word ‘detain’—
say, detain the person and search
the person and his belongings forth-
with

Shri A. K BSen: The person and his
belongings forthwith

Shri Nathavani (Sorath) The word
‘forthwith’ would 1mport imme-
diately As soon as he 1s detain-
ed, he should be immedately
searched, whereas 1t may be
necessary to search him m the
presence of one or two witnesses
That may take some time May I
suggest, therefore, it may be stated,
'search him as soon as practicable’
or ‘as soon as possible thereafter’

Tandit Thakur Das Bhargava: May
I make my submission, Sir?
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Mr Speaker: I have heard suffi-
crently I will put the amendment to
the House

Pandit Thakur Dhs Bhargava: Let
me make my submussion, Sir

Shri A C, Guba: I have s submus-
sion, Sir

Mr Speaker. Order, order One
after another

Pandit Thakur Das Bhargava: You
will kindly see, the words are these

evidence of the offence, he
may detain and search, and, if he
thinks proper, arrest any person

The words ‘any person’ go with
search also It 1s not search of his
house That 1s clear He may detan
any person search any person and
arrest any person He is concerned
with the person not search of
property, etc If you see section 342
of the Indian Penal Code,
vou will find that any person
who detains another wiil be responsi-
ble in law I submut that the Criminal
Procedure Code only deals with
arrest and subsequent search It
does not deal with search ag such 1
submit and I challenge my friend to
show 1n the whole world any law
in which search as such 15 allowed
Search as such 15 not allowed
If you arrest a person, then you are
allowed to search So far as deten-
tion 1g concerned, you can detain a
person, you can arrest a person but
you cannot detain @& person Even
detention as such 18 allowable under
article 22, but only a magsirate can
make detention possible under the
provisions of that article Otherwise,
no person on earth can be detained
in Indm unless he 1s arrested

Shrimati Renuka Ray (Malda)
What about customs?®

Pandit Thakur Das Bhargava: We
have ganctioned a new course Qow
that a person may be detaned for
any time, and then a Pperson may
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bribe them and he may be let off
without any record This 13 very

Mr, Speaker: The amendment sug-
gested 1s this The hon Law Minmster
will kindly look mnto 1t

The word offender 15 used at
an earlier stage

“  cannot be obtaimned without
affording the offender an oppor-
tunity of escaping or of conceal-
ing evidence of the offence, he
may detain and search his person
or belongings forthwith *

SBhri A K BSen: Not “or”, but
“and”, because 1t may be both
Search hus person and belongings

Mr Speaker: I saxd “and”

“he may detain and search his
person and his belongings forth-
with and, 1f he thinks proper,
arrest any person whom he has
reason to believe to have com
mitted the offence”

Pandit Thakur Das Bhargava. One
word more

Mr. Spesker: 1 have
hon Member

Pacdit Thakur Das Bhargava: In
view of this new amendment, 1 am
proposing an amendment

Mr. Speaker. The hon Member will
kindly resume hig seat

Pandit Thakur Das Bhargava:
Subsequently I may be allowed to
move an amendment to this This 1s
a new amendment

Mr Speaker: So long as 1 am on
my legs, the hon Member will
kindly resume his seat

So far as the principle is concern-
ed, if we are introducing the words
“special night to detmn”, that 5 a
matter which we can do notwith-

heard the
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in some other form If he has any
particular amendment to this amend-
ment that has been moved, I have no,
objection

Pandit Thakur Das Bhargava:
Certamnly to this amendment

Since we are sanctioning detention
and search, we must make a provi-
sion here that if a person is detamned
or searched, the officer detaining or
searching shall keep a record show-
ing that such a person has been
searched or detaned, otherwise the
person may be searched and detain-
ed and the whole thing will pass off
There will be nothing on the record
So, we require that a record be made
and the record be submtted either to
the police officer or the magistrate so
as to save the man, so as to see what
ha, happened .

Mr Speaker: I would only suggest
thrs much That can be thought of
when we come to sub-clause (2), the
provisions of the Criminal Procedure
Code etc At this stage here, we shall
introduce these words Sub-clause (2)
reads

“The provisions of the Code of
Criminal] Procedure, 1808, relat-
ing to searches under that Code
shall, so far as may be, apply tu
searches under this section™

it that 15 found not to be sufficient,
a record may be made of the search
We can add it there, if the House is
agreeable There is no opposition to
this amendment

Shri 8. A Dange: In place of
word “belongings”, if you ha
“belongings with him”, it would
better, because if it wants to
the belongings of the person
may be in the town

éézz%

Mr Speaker. Forthwith

Shri 8. A Dange: But forthwitn
search the belongings in the town,
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Mr. Speaker: His person and his
belongings forthwith.

Shri A XK. SBen: I beg to move
Page 4, line 34,—
(1) aofter “detain” d#nzert “him”",

(u) after “search” insert “his per-
son and belongings forthwith"

Mr Speaker: The question
57 Page 4, lLne 34—
(1) after “detain” smsert “him"”,

(1) after “search” insert “his per-
son and belongings forthwith”

The motion was adopted

search shall be made” should be
added at the end of the present sub-
clause

Shri A K Sen: It i1s not neces-
sary Under the Crmmmnal Procedure
Code 1t 15 compulsory Not only that
The searcher should also sign that
record

Pandit Thakur Das Bhargava: It
1s not compulsory so far as searches
after arrest are concerned Under

Mr, Speaker: When once an arrest
is made and a search 15 made there-
after, we start from the time that
seéarch 15 made Provisions relating
to searches, irrespective of the ques-
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not Therefore, I think sub-clause

(2) would suffice

Pandit Thakar Das Bhargava:
There are no provisions in this 13(2)
regarding applhicability of provisions
regarding arregts There are some
provisions 1n the Code of Crimunal
Procedure regarding arrest My
amendment 1s that the words may be
arrests and searches’

Mr. Speaker: Do the provisions of
the Criminal Procedure Code apply
both to searches and to arrests?

Shri A. K. Sen. Under sub-clause
(2), 1t applies only to searches under
that section, we do not want to
apply the Criminal Procedure Code
in regard to arrests

Mr. Speaker: For, there 1s arrest
later on, and 1f there 1s reason to
believe also, there can be arrest

Now, what are the provisions re-
garding the arrests®

Shri A K. Sen: Arrest 15 made

under the Crimunal Procedure
Code
Mr. Speaker: What procedure 1s

gomng to be followed”

That will rest on the Criuminal
Procedure Code”

Shri A. K Sen This i1s arrest
under a special Act There 15 an
analogy to be drawn from the Sea
Customs Act, where you will find
a similar power to detain and arrest
The Code of Criminal Procedure 1s
not applicable to such arrest because
it 13 not possible Therefgre, with
regard to searches, even under the
Sea Customs Act, you will find that
the Code of Crimunal Procedure 1s
made applicable, and it has been
judicaally noted that with regard to
searches, the Code of Crimunal Pro-
cedure will apply

Mr. Speaker: As I understand it,
because this is a search without an
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arrest, it is necessary to make a spe-
cial provision under sub-clause (2).
epuaking the provisions relating to
search apply to this, In other respects,
the Criminal Procedure Code applies
to searches after arrest, and arrests
also. Therefore, the general law is
not abrogated.

Pandit Thakur Das Bhargava: The
only provision that 1 wanted in this
sub-clause (2) is that you make a
provision that all the provisions of
the Criminal Procedure Code re-
garding arrest would also be observ-
ed, because arrest is a much more
serious thing. It is entirely wrong
{o say that the Criminal Procedure
Code will and should not apply to
these things.

Mr. Speaker: I shall now put
amendments No. 39, 41, 42, 43 and 44
to the vote of the House.

Mr, Speaker: The question 1s:

Page 4—

Omit lines 29 to 36

The motion was negatived.
Mr, Bpeaker: The question 1s
Page 4, line 34—

Omat “detain and”

The motion was negatived,
Mr. Speaker: The question is:
Page 4, hne 36—
after ‘committed” insert “or to
e committing"
The motion was negatived.
' My. Speaker: The question is:
Page -4,
(§) in Kne 38 after ‘relating to”
insert “arrests and”
" (#) In line 39 ofter “to”
“arrests apd
The wotion was nepatived.
Mr. Speaker: The question is:
Page 4—

g Q0 Yo S e

insert
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(ii) line 89, for “searches” substi-
tute “arrests” -
The motion was negatived.
Mr. Speaker: The question is:
“That clause 13, as amended,
stand part of the Bill"

The motion was adopted.

Clause 13, as amended, was added
to the Bill

Clause 14— (Procedure to be follow-
ed after arrests).

Pandit Thakur Das Bhargava: In
regardtoth.‘ac!ame,!havetomke
one submission.

An Hon, Member: Already, it 18
half past five of the clock, We may
adjourn

Mr. Speaker: We shall sit till six
o’'clock and do whatever work is
possible

Pandit Thakur Das Bhargava:
Article 22 (2) of the Constitution
reads:

“Every person who is arrested
and detained in custody shall be
produced before the nearest
magistrate within a period of
twenty-four hours of such
arrest excluding the time neces-
sary for the journey from the
place of arrest to the court of
the magistrate and no such per-
son shall be detained in custody
beyond the said period without
the authority of a magistrate.”.

So, all the period that 1is allowed
is twenty-four hours plus the time
taken for journey.

My submission is that clause 14
goes against the Constitution. It
reads: '

“Any superior officer 0r mem-

»

bero!'the!'mmlk!mmm
undér this Act, ,without,,
wdohr. over the



police station may be located a httle
farther away, with the result that i
the person 1s first taken to the nea-
rest police station and then to the
magistrate, it may mean & distance
of iwenty or thurty mn'es more I
can conceive of cases in which the
nearest police post 1s perhaps at a
greater distance than the court of
ihe nearest magstrate

Shri A. K. Sen: Impossible

Pandit Thakor Das Bhargava:
There can be such cases

Mr. Speaker: Does the hon Mem-
ber conceive of a magistrate without
a pohce station?

Pandit Thakur Das Bhargava: Yes,
certainly you can conceive of cases
where the magistrate may be qute
nearer than the police station

The Minister of Commerce and

Industry (Shri Merarji Desal): It
cannot be so

Pandit Thakur Das Bhargava: In
that case, it 1s not necessary to take
him to the nearest police station Now,
what 1s the prowision in the Consti-
tution” It 15 that he must be taken
to the nesrest magistrate Now, why

you makwng this provision that,
must be taken to the

g2
2
E
F

18 JULY 1957

Protection Force Bul 3566

1s according to the Constitution. Here
24 hours’ 15 not mentioned He 18
taken to another place, not to the
magistrate Therefore, we are gowng
aganst the provisions of the Consti-
tution The time taken should not
be more than the time needed to take
him to the nearest magstrate

Shri Naushir Bharucha: Speaking
on the point of order which my learn-
ed friend has ramised, the question 1s
not merely of the time of 24 hours
The whole thing can be managed
withun 24 hours, namely, the arrested
man can be taken to the police offi-
cer or to the nearest police station
and then to the Magstrate. But the
right of the arrested man under the
Constitution—under article 22+1s that
he shall forthwith be taken to the nea-
rest Magistrate There cannot be
permitted any wntermediary between
the arrested person and the Mags-
trate If I am arrested, I can refiule
to be taken to the police station be-
cause under this article, I have got
the fundsmental right to be taken
only to the Magistrate and no one
else Even if the thing can be done
within 24 hours, that 13 no argument,
because that takes more time and the
purpose of the article 15 to reduce
the time to as short a period as pos-
sible between the arrest and the
Magistrate coming on the seene

My subrssion 1s that clause 14 1s
ultra mires the Constitution The
House cannot legislate so as to over-
ride a provision of the Constitution—
article 22(2)

Mr. Bpeaker: But under article 22,
it 18 not stated that he cannot be
sent to the pohce station

Shri Naushir Bharucha. It 1s stated
very clearly that every person who
1s arrested and detamed shall be
produced before the nearest Mags-
trate

Mr, Bpeaker: Within a period of
24 hours Within the 24 hours, ‘he
can be tiken to the police,
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Bhri A. K. Sea: The hon. Member
forgets that it s the police which has
to prosecute, take cognisance of the
case and put the magisterial machi-
nery in motion This is to provide a
machinery for speedy arrest of per-
sons concerned in thefts of railway
property. ¥or the purpose of put-
ting the magisterial machinery 1n
action, these people must be taken to
the police which has to take congni-
sance of the case.

Mr. Speaker: The clause can be
implemented without offending the
prowvision of the Constitution

Shri A. K. Sen: He has to be taken
to the police first

Mr. Speaker: He has to be pro-
duced before the Magistrate within
24 hours In between, he is taken to
the police station for framing a re-
gular charge-sheet So I do not
think there is any point of order in-
volved.

Pandit Thakur Das Bhargava: I
only said that it was unconstitutional

Mz, Bpeaker: Now I shall put the
clause to vote

Shri Vajpayee: I have given notice
of amendments

Mr, Speaker: I am not taking cog-
nisance of them. As soon as I took up
the clause, I asked hon. Members
whether they had amendments to
move. Pandit Thakur Das Bhargava
alone stood up. Now the hon. Member
is asking about his amendments.

I an giving ample opportunity.
There is no meaning in bringing
forward amendments after I have
closed the discussion

I shall now put clause 14 to the
vote of the House.

The question is:

“That clause I4 stand part of
the Bill.”

The motion wag adopied.
Clause 14 was added to the Bill.
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Classe 15 end 16 were added to the
Bl

Ciause 17— (Penalties for neglect of
duty, etc.)

Shri A. C. Guha: I beg to move:

Page 5, lines 26 and 27—

for “to sumple imprisonment for a
period not exceeding three months”
substitute “to imprisonment for a
period not exceeding one year.”

Pandit Thakur Das Bhargava:
beg to move:

Page 5, line 25—

omit “or who shall be gullty of
cowardice”

Page 5, hne 27.—

for “three months" substitute “six
months”

Shri A, C. Guha: I have said be-
fore that the quality of the Watch
and Ward staff 15 not very good, as
we have found four consecutive re-
ports of Inquury Commuttees on the
working of the Railway Department,
have particularly criticised Watch
and Ward department Now, the
idea 15 to convert the entire
Watch and Ward department into the
Railway Protection Force, So, all
these officers will go overmight to this
new Force,

For certain offences the punish-
ment to be awarded is only 3 months
simple imprisonment In the Brown
Commuttee's Report it has been stated
that lLight punishment would not do



Railway

over an old department about
guelity there has been enough
for suspicion and doubt. I hope
my amendment will be accepted.

Pandit Thakur Dss Bhargava: The
first amendment that I want to move
is:

‘omit “or who shall be guilty of

I you look at the entire schame of
the Bill, it seems that some of the
provisiens of the Police Act, the
Army Act and the Navy Act have
been incorporated here These words
have been put here but ‘cowardice’

R

é

different with different persons ac-
cording to their mental attitude and
equipment My submussion 15, there
13 no use in putting in this word
without a defimition of ‘cowardice’
Put the deflnition as given 1n
the other Acts Mv amendment 1s
that these words relating to cowar-
dice should be taken away

The second point that I would urge
15 that for the offence the punishment
prescribed 15 three months simple
imprisonment As a matter of fact,
the offences covered by this clause
may be very serious ones I have it
from the Report of the Corruption
Enquiry Committee that 80 per cent
of the offences are committed by the
reilway servants themselves If the
railway servants are responsible,
simple imprisonment for three months
15 absolutely nugatory It will have
no meanming whatever I would sub-
mit that at least 8 months should be
given That 15 why 1 move—

jor “threc months” substitute “six
months ”

I submit both these amendments
should be accepted

Shrl Shahmawax Khan: Sir, 1 ac-
cept that it may be incremsed to six
months
NA.C.GIM:ANyoulmmjng
1t only to simple imprisonment or can
it be rigorous imprisonment also?
Pandli Thakur Bas Bhargava:
What about cowardice? "
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Shri Shahpawas Xhan: I submit
that this clause was taken more or
less bodily from section 20 of the
Police Act. Therefore, these words
are there.

Pandit Thakur Das Bhargava: It Is
not defined here

Shri A. C. Guha: My point 15 that
the offences mentioned in clause 17,
some of them, are very serious and
the punishment should not be lumit-
ed to simple imprisonment and for
three months,

Mr. Speaker: If 1t 1s only ‘impri-
sonment’ instead of ‘mimple imprison-
ment', it may be either simple or
rigorous,

Shri Jagjivan Ram: It may be 50,
Sir The word ‘simple’ may be omit-
ted, and 1 am moving my amend-
ment to this effect I beg to move.

Page 5—

(1) line 26, omit “sumple”; and
(1) line 27, for “three” substitute

(L

51X
Mr. Speaker: The question 1is
Page 5,
(1) lmne 26, omut “simple”, and
(1) lLine 27, for “three” subs.itute
_—
The wmotion was adopted
Mr. Speaker: The question 1s.
Page 5, line 25—

omut ‘or who shall be guilty of
cowardice™

The motion was negatived
Mr. Svezker: In view of Govern-

ment amendment having been accepf-
ed, ameadments Nos 16 and 48 are
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Shrei V. P. Nayar: It will remain.
Mr. Speaker: The question is:

“That clause 17, as amended,
stand part of the Biil”

The motion wag adopted.
Clause 17 as amended stand part of
the Bill.

Clauses 18 and 19 were added to the
Bill.

Clanse 20
Pandit Thakur Das Bhargava: 1
beg to move my amendments Noa.

49, 50, 51, 52, 53 and 54.

Pages 5 and 6,—
omit lines 36 to 3@ and1 to §
respectively,

Page 5, line 38,—

for “under proper
order"  substitute
orders”.

Page 6, lines 4 and 5,—

omit “notwithstanding any defect
in the jurisdiction of the authority
which issued such order.”

authority or
“under lawful

Page 68, line 11,—

for “three” substitute “six™

Page 6, line 12— .

after “committed” inser! “and dis-
covered”

Page 8, line 14—
omit ‘or his superior officer”

Section 20 introduces into our
Criminal Law a new principle and I
am very much opposed to its intro-
duction especially after I have heard
the hon. Minister about the jurisdic-
tion of this force. Under sections 78
and 79 of the IPC, a person is not
guilty of sny offence if he does any-
thing which is legal and if he thinks
himself justified in doing that. But,
this section introduces a new principle

punished. That is the sta
the British and the Indian
ance of law excuses none. I know
thousands of cases. We are passing
laws and people do not know. If a
person goes against the law, then he
1s held guilty.

My submission is that if you allow
this to be as it is, you will be intro-
ducing not only something new but
something which will have m logical
consequence fraught with great
potentialities of injury. An officer
knows that he should not order
a person to shoot, Yet, 1In a
contingency of which we had an
illustration given by the hon. Minis-
ter, a person may know the orders
of the officer to be illegal or wrong
and that he ought not to shoot. The
officer may give the order on account
of some reason—personal or other-
wise, His judgment may be wrong.
Even then the law is that the person
who is guilty of that offence must be
brought to book and must be punished.
The court may take a lenient view.
There are the executive’'s powers of
reprieve and pardon. Government
can do whatever it likes. There are
certain general exceptions in the
Indian Penal Code and we cannot pro-
vide for another kind of exception
which is not known to the law of this
country. By making this law, you
give a power to the corrupt official.
The courts will not be able to punish
guilty person. It should not be. In
fit and proper cases the executive
authoz:ity can look into the matter

and give remissions. But, if you allow
such a thing to be introduced in the
law, in other laws also such provi-
sions may be made and illegal acts
which ought not to be condoned will
be condoned.

As a matter of fact, there is a
volume of law, and if you will kindly
see the Indian Penal Code and the
cbmmentary sbout the British Law and
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» 3420-33

1) Proposed strike the Notice by
“ yee:ofthe sts Slm 8.

Telegraphs Depart- C Gupta.

ment.

(2) Proposed strike Notce

) the Central Sarvashri I?
i ernment em- ﬁ Dange, A

agess and Al

Vajpsyee .
(1) Hartal by whole- Nouce bv Shn
mhmdeu in  Premn R, Assar.

1

m Nouce by Sar-
conse- vashnt  Hem
quent on the Barua and
refuasal by the Amjad Ak
Government to
locate the o1l
refinery 1n Assam,

(s) Alleged violauon Nomce by Shn
of the nght of B C. Kamble.
relygrous freedom

(4) Situation
Amsam

n certawn Dis-
trict of Bomhoy
Stae .

(6) Alleged wath-
drawal of conces- B C
<jons to Buddhst
converts by the
Covernment of
Bombay .

(7) Food mrustion Notices b
i certasn dit-  Sarvashn S
ncts of Eastern ban Lal Sak-
Uttar Pradesh. senaand Ramy

Verma.

PAPERS LAIDONTHETABLE  3432-34

The fouumunpen were 121d on

(1A of each of the Non-
Nos.S.R.O 1666
and S$.R.0. 1667, dated th ¢
asth May, 1957, under
sub-section (2) of section
3(’:’:1' the Insurance Act,
1988,
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Covuses
A of the Notifiestion
:‘lnod .R.O. 667.dsted the

of
Evacuee Property (Cen-
tral) Rules, 1950.

(4) A copy of the Ammual
Report and Accounts of the
Hindustan Housing Fac-
tory (Private) Ltmm
for the yesr endmg
3ist July, :?56 under mb-
section

Section
639 of the Companies
Act, mss.

A of
(s) thmthekemof

for

ended on
the 3t mnbw. 1956

under sub-secuon (z) of
sccuon 18 of the abili-
tanton Finsnee Admu-
nutration  Act, 1948.

with
Section  34(1A) of the
Indian Income-
1922, upto 3IIst Mq,
1957, 1n pursuance of an
assurance piven on the
18th September, :954
discussion

during
the jndian luone-‘l‘ll
(Amendment) Bill,1954.

(NA coprofeccb of the
following

Act, 1944, making certamn
further amendments to
the Central Excise Rules,
1944

(i) S.R.0.1591, dsted the
16th May, 1957 ; and

(39) S.R.0.1761,dated the rot
June, 1957.

PRESIDENT'S ASSBNT TO
BILLS . . o+ 343438

Secretary reported that the
@ bﬂmm%.;ﬁchm
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(2) The Copyright Bill, 1957
®) TheAmrcwhﬂontNoa)

Bill, 1957

(4) The Centml Snles 'I’u
(Amendmen

@)

t) Bill, 1957.

(1) TheEssential Commodities
(Amend

ment) Bill, 1957

(z)TheLl.fe lnwuncccormﬁl-

!937 .

(3) The Industrsl anmen
(Amendmen

t) Bull, 1957

(4) The Reserve Bank of India

(Amendment) Ball 1957,

(s)TlleConlBelnnlgAmu
and Develop-

ment) Ball, 1957. "

(6) The State Bank of India
(Amendment)

Bull, 1957.

MESSAGE FROM YA
SABHA . RAI .

reported & message
% Slbl]: tlu; atmlu
stung on the agt ¥,
1957, Rajya Sabha had passed
the Railway Protection
Force Bull, 1957.
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BILL PASSED BY A SABHA=--

Secretary laid on :h:l;l‘lﬂamtlll,e‘
Ralway Protection Fo,
1957, 4% passed by Raiya Sabha.

RESIGNATION OF A MEMBER., 3436

The Speaker informed Lok
Sabha that Shn R, Venkata-
raman had remgned hus seat

+ in Lok Sabha with effect from
the 9th July, 1957. .

BILL UNDER CONSIDERA-
TION « 3436—3535, 353974

The Deputy Minister of Rail-
wayr (Shr: Shaknawzz Xhan,
moved that the Railway Pro-
tection Force Bill, as passed
by Rajya Sabha, be taken 1nto
conuderauon, The discussion
Was not * .

QUBSTION OF PRIVILEGE..3535—39

S$hn ]nulnrm N:Ieh: mow;n a
motion of priv. re: -
tempt of House by Shn
Birendra Kumar Muajumdar.
‘The mouon was ldo;md. The
Speaker observed he
would look into the matter,

AGENDAFOR TUESDAY,
THE 16TH JULY, 1957— ’

Further consideration and pass-
ing of the Rmiway Protection
Force Bill and also conader-
suon of the mouon for
reference of the Wealth Tax
Biull to Select Commuttee .,

3435



